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LEGISLATIVE ASSEMBLY
Wednesday, 20th March, 1946

The Assembily met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in
the Chair. . .

STARRED QUESTIONS AND ANSWERS
i (a) ORAL ANSWERS
ZONE CIRCULAR TiCcKETS

+1081. ‘Sh:l'l Sn Prakasa: Will the Honourable the Railway Member please

state:

(a) if the various Rail;arays in Indis had a systern of issuing Zone Circular
tickets;

(b) if the xame has been discontinued, if so, why; and

Ac) if the system is likely to be introduced at ar early date?

‘The Honourable Sir Edward Benthall: (a) Yes.

{b) Yes, with a view to discouraging travel.

(c) The question of the re-introduction of such tickets will be considered
when conditions of passenger travel return to normal, but this is not likely to
be ap an early date.

RESERVATION OF BERTHS ON B. B. & C. I. RAILWAY

11082. *Shri Sri Prakasa: Will the Honourable the Railway Member please
state:

(a) if it is a fact that the B. B. & C. I. Railway have discontinued all
reservation of berths for the second class passengers;

(b) if the system of such reservation continues in the first class; and

(c) if gnly seats are reserved Tor the second class passengers even at wiights;
if so,.in how many seats a berth is usually divided?

The Honourable Sir Edward Benthall: (a) No. The discontinuance of
regervation of berths for second class passengers has been done in respect of
particular trains only,

(b) Yes.

(c) Yes. Seating accommodation only is provided at night for second class -
passengers where reservatlon of berths has been dmcontmued,.« Reservation of
seats is made at the rate of three eeats per lower berth,

PuBLic AMENITIES ON BAKHTIARPUR BHAR LiGET RAmLway
+1088. *Shri Sri Prakasa: Will the Honourable the Railway Member please
state:
(a) the fares of the different classes on the Balﬂlhjarpur Bihar Light Railway;
(b) if the Nalanda Railway Station, which is a pilgrim centre, is not pro-
vided even with a bench for passengers;

(c) if even at Biharsharif, another pilgrim centre. there is no arrangement
for supply of water to passengers;

(d) if very. few carriages are provided with lights, and 1f there is alwavs
overcrowding in the compartments; and

(e) if he proposes to”impress upon the Administration concerned the desir-
ability of improving their working in all particulara? v

——

+Answer to this question lald’ on the table, the questioner being ahsent.
’ 2603
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The Honourable Sir Edward Benthall: (a) First class—Two annas per ml.le_
Second class—One anna per mile.

Inter class—Nine pies per mile.

Third class—Six pies per mile.

(b) Benches are not provided, but the provision of a Waiting Room is under
consideration by the Administration of the railway.

(c) Arrangement for supply of water is’ made.

(d) Government understand that carriages are -provided with lights and that
every effort is being inade to replace stolen or damaged train lighting bulbs to
the greatest extent possible. Government are also aware of there being over-
crowding which is unavoidable under present conditions.

(e) The attention of the authorities of the Railway will be drawn to this
request,

EFrFICIENT WORKING OF OFFICE OF CHIEF COMMERCIAL MaNAGER, E.I. RarLway
AT BENARES THAN AT CALCUTTA

$1084. *Shri Sri Prakasa: Will the Honourable the I‘lail\\-'ay Member please
state:

(8) if it is fact that the oftice of the Chief Commereial Manager of the Fast
Indian Railway has been working at Benares for sometime past;

(b) if this office has been able to deal with matters connected in the United
Provinces with greater efficiency than was possible from Caleutta; und

(c) if it is the intention of the Administration to make this office permanent?

The Honourable Sir Edward Benthall: (a) No, Sir. The Claims Office, which
forms an integral part of the Headquarters Commercial Organisation was,
excluding the Howrah Branch, transferred to Benares. Another section of
the Claims Office, dealing with compensation claims relating to parcel con-
signménts booked to Howrah and Calcutta stations as well as goods and
parcels traffic booked to other stahons on the Howrah Division was retrans-
ferred from Benares to Calcutta in August, 1944.

(b)*The work of the Claims Office cannot be considered in relation, to any
particular locality, but must be considered in relation to the E. I. Railway
Administration as a whole.

(c) The Claims Office is already a permanent organisation. If the Honour-
able Member’s intention is to ask whether this office will be permanently located
at Benares, the answer is in the negative. .

APPOINTMENTS OF U. N. 0. SECRETARIAT

$1085. *Prof. N. G Ranga: Will the Foreign Secretary be pleased to state:
(a) if he has seen the Reuter’s message of Yebruary 17, regarding the ap-
pointments of the U.N.O. Secretariat;

(b) if the Government of India or their Delegation were consulted before
these appointmenfs were made;

(c) whether the Government of India or their Delegation have asked for
adequate representation on the Secretariat of the U. N. O. if not, why not; and

(d) the nature and extent of representation that India has been promised
and has been given so far? '

Mr. H. Weightman: (a) Yes.
(b) No. These appointments were made by the Secretaty General in the

exercise of authority delegated to him by the General Assembly on which India
is represented.

tAnswer to this question laid on the table, the questioner being absent.
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"(c) and (d). It was decided by the General Assembly that permanent re-
cruitment to the Seeretariat will be made on a regional basis in accordance with
recommendations made by an International Civil Service Commission. The
Honourable Member’s attention is invited to the Press communique, dated
26th February, 1946, regarding recruitment of Indians to the Secretariat.

NUMBER OF DETENUS UNDER BENGAL Rmumnonllll oF 1818

11086. *Prof. N. G. Ranga: With reference to the answer given on the
21st February, 1946 by the Honourable the Home Member to starred question .
No. 412 regarding the number of detenus under Regulation III of 1818 of Bengal,
will the Foreign Secretary be pleased to state:

(a) whether the Executive Council is consulted before detention orders are
passed under Regulation II1 of 1818, of Bengal; and

(b) whether the Executive Council ig consulted at any later stage to decide
for how long detentions are to continue and when they are to terminate?

Mr. H. Weightman: (a) and (b). Orders of detention are passed by. Gov--
ernment and cases of detenues under Regulation IIT of 1818 are periodically:
reviewed by Government. ’

I am unable to give information relating to the proceedings of the Executive-
Counecil,

3

AprPEAL oF MorDp. KuaLiL, CooLy SuPPLIER, E. I. RAILWAY

11087. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honoursble the Railway
Member please lay on the table of the House a statement showing the number
of cooly contractors on the East Indian Railway, and how many of them are
Muslims?

(b) Is it a fact that one, Mohd Khalil, an experienced cooly supplier, sup-
plied for contract, but it was rejected and then his appeal was recommended
by Sir Allen Parson which was also rejected on the ground that the confract is
given only to the retired Railway servants?

(c) Are Government aware that the plea was incorrect as the conteact was
given to two outsiders viz. R. B. Saligram and Messrs. Maiden? ;

The Honourable Sir Edward Benthall: (a) (1) Number of contractors other
than Railway staff.—38. .

(2) Number of Muslim Contractors.—4. 3

(3) Number of contracts held by Station Masters.—14. ’

(b) It has not been possible at this distant date to trace the applications
referred to or the replies given to them.

(¢) Does not arise.

RE-MODELLING OF CUDDORE AND TINDIVANAM RAILWAY StATiONS ON N. T. AND
S. I. RAILWAYS

1088. *Sri R. Venkatasubba Reddiar: (a) Will the Henourable the Railway
Member be pleased to state if it is a fact that repeated representations glav:e
been received for re-modelling the Cuddore N. T. Railway Station and Tindi-
vansm Railway Station in the South Indian Railway Meter Gauge main line?

(b) Are Government aware that the stations referred to do not have waiting
ropms worth the name, covered platforms and passenger sheds with sufficient
capacity?

(¢) Are Government aware that the main trains at both the stations ar}-ivq
between 11 a.M. to 3 P.M. in the day and 11 p.M. to 8 A.M. in the night

FAnswer to this question laid on the table, the questioner being absent.
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and the passengers are exposed to severe sun and rain as platforms are not
-eovered ? '

(d) Are Government aware that the first mentioned station is a District

‘Headquarters station and the other has got the Headquarter of a Sub-Collector’s
Divigion? )

(e) Are Government aware that the daily earnings at each of the above
stations are near by one thousand rupees?

(f) Do Government propose to re-model the stations at an early date?

The Honourable Sir Edward Benthall: (a) and (f). The reply is in the affir-
mative. The remodelling of the two stations has been included in the post-
wur plan during 1947-48 and 1950-51 respectively.

(b) There is a rather out-of-date common waiting room for both men and
women at these stations. The platforms are not covered. The provision of
.aore waiting accommodation for 3rd class passengers, separate waiting rooms
tor upper class passengers to modern standards, and covered platforms will be
eonsidered when the remodelling plans for these stations are taken in hand.

(c), (d) and (e). ¥es.

Sri M. Ananthasayanam Ayyangar: Have the Government planned to re-
move those defects and remodel all the stations on the South Indian Bailway?

The Honourable Sir Edward Benthall: That does not arise out of this
question.

Sri M. Ananthasayanam Ayyangar: It arises in this way. The Honourable
Member said that the remodelling of these stations had been included in the
post-war plan from such and such period to such and such period. To dvoid
similar questions that may come up, I would ask the Honourable Member to
let the House know whether all such defects in various stations are covered
by the post-war scheme?

The Honourable Sir Edward Benthall: There is a general plan, but 1 should
have to answer questions in respect of each station separately.

Sri M, Ananthasayanam Ayyangar: Has the scheme been prepared in con-
sultation with the Railway Advisory Council or with the Standing Finance Com-
mittee?

The Honourable Sir Edward Benthall: XNo, Sir.

Sri M. Ananthasayangm Ayyangar: Will that plan be placed before the
* House at any time for discussion as to what the needs are?

The Honourable Sir Edward Benthall: No, Sir. It is a matter for the local
Advisory Council. )

Sri M. Ananthasayanam Ayyangar: Has it already been sent or is it going
to be sent to the Local Advisory Council?

The Honourable Sir Edward Benthall: I could not tell you whether these

particular stations have been discussed by the Local Ad¥isory Council, but it is
a local matter. .

Sri B. Venkatasubba Reddiar: The Honourable Member said that it had
been included in the post-war plan during 1947-48 and 1950-51. Will the
Honourable Mewnber expedite putting up those shade on platforms, if possible?

The Honourable Sir Edward Benthall: There is a programme covering the
whole line phased as in the case of these two stations.

Sri M. Ananthasayanam Ayyangar: Is it a complete five-years programme
or is there going to be another programme for a later period?

“
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The Honourable Sir Edward Benthall: No, Sir. Railways have prepared a
programme covering the whole Railway, but it cannot be done at once, and
therefore it has been divided into different years.

Sri M. Ananthasayanam Ayyangar: 1 want to know whether the period

of time is divided into two periods covering five years each in which all the
defects are to be removed?

The Honourable Sir Edward Benthall: So far as I can recollect it is a five-
year programme to begin with.

CONSTRUOTION OF RAILWAY LINE FROM JACOBABAD TO KASHMORE THROUGH
UPPER SIND FRONTIER

1089. *Seth Yusuf Abdoola Haroon: Will the Honourable the Railway Mem-
ber please state:

(a) whether it is a fact that Government have sanctioned the construction
of a broad gauge line from Jacobabad to Kashmore;

(b) whether it is a fact that Government or the North Western Railway
have received a representation from the people of the upper Sind frontier that
the Railway line from Jacobabad to Kashmore should go through from Thul to
Khandhkot via Karampur and Jhounspur;

(¢) Whether it is a fact that Government or the North Western Railway
have received a representation from the people of the upper Sind frontier that
the Railway line from Jacobabad to Kashmore should go through from Shikarpur
or Habibkot to Khandhkot vis Khanpur and Ghauspur;

(d) what action Government intend taking on the above representations; and

(e) whether Government propose to construct these lines as suggested in the
representations; if not, why not?

The Honourable Sir Edward Benthall: (a) The conversion of the Jacobahad/
Kashmore narrow gauge line to a broad gauge line is a project approved for
investigation.

(b) and (c). Representations referred to by the Honourable Member have
been received both by the North Western Railway-and by the Railway Board.

(d) Suggestions of this nature would be considered during the investigations.

(e) Decisions could be taken only after the survey reports have been received
and duly considered. d

Seth Yusuf Abdools Haroon: May I know from the Honourable Member how

long this survey will take because, I believe, it has already taken about seven
months?

The Honourable Sir Edward Benthall: The actual field work has not been

started. I think it is a fairly long line, and I doubt if it could be finished in
this surveying season.

Seth Yusut Abdoola Haroon: It is about 40 miles only.

Mr. Muhammad Nauman: May I know whether the survey report will be
placed before the Standing Finance Committee for consideration?

The Honourable Sir Edward Benthall: The procedure is that all these
projects are ultimately placed before the Standing Finance Committee.

Sri M. Ananthassyanam Ayyangar: May I know if it is & new line or is i

in place of a narrow gauge line?

The Honourable Sir Edward Benthall: I refer the Honourable Member to
my answer to part (a) of the question.
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Sri M. Ananthasayanam Ayyangar: Is it a general scheme to convert all

meter gauges into broad gauges so that there is a uniform standard for the
whole of India?

The Honourable Sir Edward Benthall: No, Sir.

Sri M. Ananthasayanam Ayyangar: Are individual cases taken up from time
to time for thé purposes of cannecting two broad gauge lines?

The Honourable Sir Edward Benthall: Not necessarily. Each case is
eonsidered on its merits.

Sri M. Ananthasayanam Ayyangar: May 1 know what considerations have
prevailed in deciding to convert this meter gauge line to a broad gauge line?

The Honourable Sir Edward Benthall: The circumstances on the line includ-
ing strategic requirements.

Prof. N. G. Ranga: Have Government considered the financial implicgtions
and also the advisability of converting meter gauge lines into broad gauge fines?

The Honourable Sir Edward Benthall: Yes, Sir.

Prof. N. @. Ranga: How much has it been found to cost more if all meter
geuge lines are to be converted into broad gauge lines?

Mr, President: The Honourable Member is referring to this particular line
or generally? :

Prof. N. G. Ranga: Generally.
Sri M, Ananthasayanam Ayyangar: It is a general scheme.

Mr. Presgident: It does not arise out of this question. Next quéstion,

DisrosaL of UNITED STATEs ARMED FoORCEs SURPLUS PROPERTY IN INDIA

1090. *Mr, Ahmed E. H. Jaffer: (a) Will the Honourable Member for Indus-
fries aud Suppnes be pleased to state 11 it 1s u fact that within six weeks of the
publication by Government oi the details of the agreement between.the United
States Foreign Liquidation Commission and the Government of India, there
kas been a radical alteration in the method of disposal of the United States
Armed Yorces surplus property in lndia?

_(b) What were the reasons for the alteration in the method of di:sposal.af
this property? ‘

(¢) What is the gross value of the properi;y, in question, in .rupees?

(d) Is it a fact that the approximate amount of money that India is to pay
to the United States of America is provisionally put at 500 million dollars that
_is £125 million sterling? :
‘(e) How is it proposed to produce this colossal sum at this juneture having
regard to other large financial commitments?

(f) Will Government 'be pleased to state some of the advantages to India
ariging from this agreement?

(g) Will there be more than one agency functioning for the sale of surplus
goods .and how long do Government consider it will take before both the
GQ\-‘emment of India’s disposal organisation and ceneral pub'ic are able to
adjust themselves to this sudden change in the position regarding surplus stores
in the country which involve enormous sums of money? N

*”*}

o

(h) To what extent will the Indian tax-pavers be affected by this ﬁnancial .

transaction?
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The Honourable Mr. A, A. Waugh: (a) and (b). Last September the United
States Government authorities constituted a Mission to dispose of U. 8. military
surpluses in India, Burma and China. The principles on which sum sur-
pluses would be disposed of i India by the American Liquidation Authorities
were agreed with the Government of India on 24th September last, and were
announced in a Press Note. On 24th December last the U. 8. Government
agreed to sell to the Government of India all U. 8. Government surplus pro-
perty in India not already sold or offered for sale by their Foreign Liquidation
Commission or withdrawn for military purpose. The reasons leading to this
agreement were stated in a Press Release, dated 27th December, 1945, of
which_I lay a copy on the table.

Discussions as to the means of implementing this block take-over of U. 8.
military surpluses were carried on ‘during January and February. The results
of these discussions were stated in a Press Release, dated 28th February, of
which T lay a copy on the table. .

(¢), (d), (e) and (h). A mission is shortly leaving for Washington to discuss
these matters with representatives of the U. 8. Government. Meanwhile com-
ment on valuations is not possible, but the Honourable Member will appreciate
that book values and residual values are two very different things.

(f) and (g). I would refer the Honourable Member to the reasons for the
change set forth in the Press Releases, dated 27th December, 1945, and 28th
February, 1946, referred to in replies to parts (a) and (b) of the question.

I'RESS RELEASE
27th December 1945.

The U. S. Government has agreed to sell to the Government of India all U. 8. Gov-.
ernment Surplus Property in India which has not already been sold or offered for sale by
the Foreign Liquidation” Commission and which will not be withdrawn for military pur-
poscs. This agreement was reached on December 24, 1945 at a meeting in New Delhi of
representatives of the two Governments.

Fxempted from the agreement will be all property which is now in the process of
being sold to privata buyers, as well as property which may be required by UNRRA up
to January 15 1946. With these exceptions, the -agreement covers all surplus property
which the Foreign Liquidation Commission has been or will be authorised to sell. This
means that the (¢vernment oi India will take over a vast tonnage of United States
property, possibly in excess of 600,000 long tens with a book value probably in excess of
$500,000,000,

This figure does not, however, represent the actual sale price, which is to b& agresd upon
at a meeting in Washington D. C. in January or February 1946, at = which representatives
of the two Governments will settle questions arising from Lend-Lease, reciprocal and
obligations, and other matters arising from the war.

The property will be turned over at dates to be agreed upon between the Commanding
General, India Burma Theater, the Foreign Liquidation  Commissioher and the Governinent
of India. Dates of turnover will probably be determined by the progressive evacualion of
depots now in the hands of United States Forces.

By the terms of this new agreement, the U. S. Government signalizes a fundamental

change in its policy of selling surplus property. Heretofore, all sales have beer: made on the
the bhasis of priorities which were set up in the following order :—

1. U 8. Government Agencies and UNRRA,

Charitable, educational and religious institutions. _

. Agents or Lepresentatives of American Manufacturers of branded articles,
Foreign Governments.

General Public.

The Foreign Liquidation Commission. India-Burma Theater has already sold a substantial
quantity of surplus goods to these five groups. These sales will go through as planned.
The rights of these buyers will be scrupulously protected. However, thd system will he
discontinued, and all property declared surplus in the future will be automatically taken
over by the Government of India.

By means of this agreement the two Governments expect to attain the following objec-
tive :— ’

1. The evacuation of U. 8. troops from India will be acceleratec.

B N

[<]
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Y : will be able to exercise control over the distribution and
used;:fT:ﬁ gorgfgn:ﬁ::l:: Ing;ris will facilitate the necessary adjustment of Indian economy
fur the vast outflow of surplus materials. ‘ .

3. Both Governments expect the agreement to further their joint aim of making thes®
goods serve the general weifare of the Indian people.

4. Both (lovernments are coufident that they have taken an important step in inter-
national  co-operation and understanding.

Not to b hroadcast or publishud before Marah 1, 1946
PRESS NOTE

GOVERNMENT TAKE CUSTODY OF AMERICAN SURFLUSES

Conversations between the Government of Indéa and the Foreign Liquidation Commis-
siou of the United States Government concerning the subsidiary agreements necessary to
implemnent the block take-over of U. S, Army surpluses agreed upon on. December 24,
1945 have reached a successful conclusion and the transfer of custody of these surpluses
to the Government of India has begun,

As it is in the interest of both Governments, this transfer of eustody will be pressed
with the utmost speed in order to supply present demands and avoid exceesive deterioration.
Early completion of the transfer will ensure prompt Leginning of sales to the public,
movement of goods from Assam prior to the monsoon and the early withdrawal of U. S.
troops from India. . .

While the conversations just completed were in Frngnss, the exceptions agreed to under
the 24th December block take-over have been utilised to satisfy the priority purchasers
under the U. 8. Surpius Property Act. Those U. 8. citizens, firms, agencies, non-profit
institutions, UNRRA, in India which may develop new requirements, will be {free to
purchase from the Government of India on exactly the same basis as Indian firms, institu-

tions and the general public. The Directorate General of Disposals Urganisation will be
responsible for the movement of surpluses to areas where sales will take place and for the
general control of disposal in accordance with the disposals policy of the Government of
‘India. Prospective purchasers should note that none of this surplus property can be sold

C.:;!

for the purpose of export to the United States or its possessions except om consignment to a .

erson or firm in the United States for reconditioning for.re-export. As agreed to on
Jecember 24, 1945 all aspects of the block take-over and the result of these saubsequwent
conversations are subject to review when the representatives of India visit Washi

to make final settlement of Lease-Lend, Reciprocal Aid, surplus property and other matters

arising from the recent war. It is expected that the representatives of the Government of

India will leave for Washington in the near future.

InpvsTRIER AND SUPPLIRS DEPARTMENT; N
New Delhi, February 28, 1946, .

\ -
.

.

Prof. N. G. Ranga: Is there any effort being made to i)uy the United States
of America from ous of the sterling accumulations in England for these various
things that the Government of India is taking over? '

The Honourable Mr. A, A. Waugh: No, Sir.

Prot. N, @. Ranga: Why is it that the Government of India are not con-
sidering that possibility, in view of the fact that the total amount of money that
is to be paid to the U. 8. A. is likely to go up beyond 100 million pounds?

The Honourable Mr. A. A. Waugh: The necessity of considering this
question has not yet arisen. :

Prof. N. G. Ranga: Will it be considered at the right moment?
The Honourable Mr. A. A. Waugh: I hope the necessity will never arise.
NUMBER OF DEGERADED EMPLOYEES OoN N. W. RAamLwayY

1091. *Seth Sukhdev: Will the Honourable the Railway Member be pleased
‘to state: '

(a) the number of employees reduced from the higher to the lower grade or
post as a disciplinary measure, separately, on each Division of the North West-
ern Railway during the calendar year 1945; and '
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(b) if the figures for the calendar year 1945 are not readily available whether
the Honourable Member will please lay a statement on the table of the House,
compiled under the Railway Board’s orders circulated to the Divisional Superint-
endents, under the General Manager, North Western Railway, Lahore, lctter
No. 698-E/29/HER, dated the 13th February, 19467 :
The Honourable Sir Edward Benthall: (a) I lay on the table of the House
a statement which gives the required information as far as it is available.

(b) Does not arise.

Statement showing the number of employees reduced from higher to lower grade or post as o
disciplinary measure on each division and exira division

Namt}) of Division or Extra |No. of employees |No. of employees
Division or Office reduced perma- reduced Total
nently temporatily
Delhi . 1 33 ‘ 34
(This excludes Engi-
neering Inferior
Staff) .
Ferozepore . 1 28 29
Kerachi . . . . . 1 51 58
Lahore 5 51 56
Multan 7 5 12
Quetta 1 1
Rawalpindi 2 16 18
‘Mechanical Workehops Division . 11 36 a7
Signal SBhops . . . . -
Superintendent of Telegraphs . -
General Stores, Moghalpura . 3 K s *
Btores District, Karachi Cantt. . . -
Walton Training School . .
Track Supply Office .. . . 1 . e 1
E:.:Iehc:it‘:;e Engineer, Bridges, - s . 1 I
"5.."2:31  Engineer,  Bridges,
Headquarters Office . . . 2 z
Accounts Office . 1 2 3
Total . 34 i 236 270

Sri M. Ananthasayanam Ayyangar: May I know whether there is any appeal
against punishments meted out in particular cases or whether the person who
took the disciplinary action is the final authority?

'.I'.'Ilto Honourable Sir Edward Benthall: That does not arise out of this
question, '
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Sri M. Ananthasayanam Ayyangar: It does, Sir. The question asks for the
number of employees reduced from the higher to the lower grade or post as a
disciplinary measure. 1f there iz a large number of employees who have been
-degraded from the higher 1o lov »r posts, I would like to know whether the
person who degrades them is the final authority.
The Honourable Sir Edward Benthall: The Honourable Member asked for

«certain figures and 1 ha-e placed them on the table. If the Honourable Mem-
ber will put down a question I shall be prepared to answer it.

DISCIPLINARY REMOVAT FROM SERVICE OF CERTAIN N. W. RaiLway EMPLOYEES

- 1092, *Seth Sukhdev: (a) Will the Honourable the Railway Member be
pleased to state the number of employees in (i) subordinate, (ii) inferior, (iii)
labour, and (iv) daily-rated services, separately, for each cutegory and each
Division of the North Weslern Railway, removed from service as a disciplinary
measure during the calendar year 1945?

(b) If the information is not readily available, will the Honourable Member
please supply the information in a tabulated form for the latest half vear, as.
complied for "each Division, under the provisions of the Railway Employees
Discipline and Appeal Rules in the State Railway Establishment Code?

The Honourable Sir Edward Benthall: (a) I lay on the table a statement
awhich gives the required information.

(b) Does not arise.

Statement showing the number 5} stuf] removed from aservice as a disciplinary measure during
the

year 1945
ivigh Subordi- | Inferior | Labourers|Dailyrated
Division Stafr Staff Staf Total Remarks
Karachi . . . .8 3 12 | 2 23
Rawalpindi . 33 98 136 106 373
Multan . 13 504 45 562
Lahore . 27 24 187 3 241
«Delhi . . 56 25 146 17 244
. "Quetta . . (] 18 242 267
Ferozepore . . 6 45 20 20 vl |
Bupdt., Mech. Work- 17 65 1,279 1.361
Financial Adviser & 4 1 5| -
Chief Accounts
Officer. -
iHeadquarters . . 8- 3 1 l
Executive Engr., 1 20 21 }
Bridges, Jhelum.
Asstt. Works Manager, 4 140 144
Bigaal.
Asstt. Bridge Engineer, 9 9
Sukkur,
Distt. Controller of [ 7 8 121 142
Btores.
Executive Engr., 1 1
‘Water Supply.
Track Supply Officer . 1 41 42
Total . 184 798 703 1,762 3,537

Ty
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CHANGE OF NaME oF B. & N. W. RamLway 1810 O. T. . AILWAY

1093. *Shri Sri Prakasa: Will the Honourable the ' Railway Member be
pleased to state: »

(a) when the Bengal and North Western Railway was re-named as Oudh and
Tirhut Railway;

(b) the reason for the change of name; and .

(c) the exact significance of the word ‘Tirhut’ in the name of the Railway?

The Honourable Sir Edward Benthall: (a) and (b). On purchase by the
Government and amalgamation of the Bengal and North Western Railway with
the Rohilkund and Kumaon Railway and certain other smaller Government
lines with effect from the 1st January 1943, the combined system was named
as “‘Oudh and Tirhut Railway’'. From the lst November 1945 the name has
been further changed to ‘‘Oudh Tirhut Railway’’.

(c) The word ‘Tirhut' has reference to the former Government line known
as “Tirhut Railway’’ which served a part of Bihar known as ‘‘Tirhut’’ and is
now merged in the combined system of O. T. Railway.

DISCRIMINATORY SERVICE CONDITIONS FOR EUROPEANS AND INDIANS IN QRDNANCE
FACTORIES

1094. *Sri M. Ananthasayanam Ayyangar: Will the Honourable Member
for Industries and Supplies be pleased to state:

(a) if any report has been received by Government from the Additional
Director General and Administrative Officer, Ordnance Factories Division,
reconunending the withdrawal of recognition from the All-India Ass)ciation of
Supervising Staff of the Ordnance and Clothing Factories;

(b) if it is the only Association of its kind:

(c) whether a number of complaints have been sent from the Association
regarding the discrimninatory treatment meted out to Indians actually serving
in the Ordnance Factories in the matter of pay, promotion, housing, medical
aid, conditions of living, etc., the difference in the aforesaid conditions of
service hetween Europeans and Indians;

(d) whether Government have made any enquiries regarding the complaints
80 received;

(e) if there is any proposal to fill up vacancies in the Cordite Factory at
Aruvarikadu by Europeans and non-Asistic in preference to the Indian staff;

(f) the conditions of employment of FEuropeans and non-Asiatics in the
Ordnance Factories; and o

(@) if it is a fact that Indians are only given subordinate positions in
Ordnance Factories?

The Honourable Mr. A. A. Waugh: (a) Such a retommendation was made,
but was later withdrawn.

(b) No Sir.

(¢) Yes.

(d) The complaints have been investigated by the Director General, Ordnance
Factories, and are now under the consideratici? of Government.

(e) No.
(f) A statement is laid on the table. B
(g) No, Sir. S
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Rates of pay, eic., of officers of the Indian Ordnance Service and non-Gazetted staff of Indian
Ordnance. Depariment serving in Indian Ordnance, Clothing and Harness and Saddlery
*

Factories

A—PAY

Appointments

Rates of pay in force before
28th September 1931
(Asiatics, Europeans &
Non-Asiatics)

Revised rates of pay
in force since 28th Septem-
ber 1931 (Asiatics)

(¢) Gazetted Officers—

1. Superintendent

2. Works Manager

3. Asst. Works Manager .

(¥%) Non-Gazetted Officers—
1. Principal Foreman

2. Foreman

3. Asst. Foreman

4. Storeholder
5. Awmt. SBtoreholder

8. Chargeman

Rs. 1,350 —100—1,750+
£ 30 Overseas Pay*

Rs. 850—100—1,250+
£ 30 Overseas Pay*

Rs. 600 —50—800+
£ 25 Overseas Pay*

Ra. 600—20—700%

Re. 500—20—6001
(after 10 years 650)

" Re. 375—15—435t
(6th, 8th, 10th yrs. 450,
470 & 490)

Rs. 500—20—600
Rs. 375—15—435

Ras. 200 -10—300
(after 6 yrs. 350)

Re. 1,100--70 - 1,450

Rs. 650—35—1,000

Ra. 500—25—625

Rs. 4756—15—535

Rs. 400—15—475
(E. B.)—25/5—500

Rs. 300—12—360

(E. B.)—15/2—390

Rs. 400—15—475
(E. B.) 8t 446

Rs. 300—10—350
(E. B.) at 320

Rs. 170—10—250
(E. B.)—40/4—200

* For Officers of European & Non-Asiatie domiciles.
tplus Ras. 75 increase in pay for those of European & non.Asiatic domiciles.

B.—War Allowance

_ Gavetted and Non-Gazetted Officers of Asiatic, European and non-Asiatic domiciles are
entitled to War Allowance at the following rates :—

1. 0. 8. Married
I. 0. 8. Single .

1. 0. D. Married or Single . . .

174%
%
174%

Gazetted officers of the Ordnance Factories living in Presidency Towns receive compen-
satory allowance according to the usual scales.

Principal Foremen, Formen, Store- Re. 50 per child of Rs.
holders, Asst. Foremen, & Asst. Store- school age.
holders.

Chargemen Re. 30

C.—Education Allowance

school age.

per child of Rs. 10

Eurepean and Non-Asiatic d_omiciles Asiatic domicile

30 per child of
school age.

per child of
school age.
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Prof. N. G. Ranga: With reference to part (f) of the question, may I know
if it is a very long statement? Otherwise we would like to know the various
conditions of employment of Europeans and non-Asiatics.

The Honourable Mr. A. A. Waugh: It is a rather lengthy statement.

Seth Govind Das: Is it a fact that from the J ubbulpore Factory also certain
complaints have come of racial discrimination?

The Honourable Mr. A, A. Waugh: That does not arise.

Seth Govind Das: It does, because in part (g) it is asked whether it is a
fact that Indians are only given subordinate positions in Ordnance Factories?

The Honourable Mr, A. A. Wangh: For the information of the Honourable
Member I should like to state that when pays were reduced in 1931, the pay of
Europeans was not reduced, and therefore there exists discrimination in salary,
and also in the matter of education allowances, but not in the case of war
allowances. At that time the Ordnance Factories were under the charge of the
‘War Department, and I am not aware of the circumstances which led to this -
discrimination. The question of abolishing this discrimination which exists
in no other branch, at present, of the Industries and Supplies Department, 18

being sympathetically considered, and I think that orders will issue in the course
of this year,

Prof. N. G. Ranga: Are any efforts being made to increase the number of
Indians in the superior positions in Ordnance Factories? In part (g) it is asked
whether it is a fact that Indians are only given subordinate positions in Ordnance
Factories. | want to know whether any efforts are being made to give superior
positions to Indians. ’

The Honourable Mr. A. A, Waugh: Yes, Sir. It is not a fact that Indians
are only given subordinate positions. The difficulty ha# been one of securing
really good munition workers with the requisite qualifications. I am glad to
say that Indians are holding an increasing number of the higher posts, and
one is, im.fact, the Superintendent of a very important -Ordnance Factory.

Sri M. Ananthasayanam Ayyangar: On what ground did the Additional
Director General recommend the withdrawal of the recognition of the Associa-
_tion and why did he subsequently withdraw that recommendation?

The Honourabla Mr., A. A. Waugh: The Association addressed in terms
which were nof in consonance with the rules for the recognition of associations,
and they subsequently explained that they meant no offence by this, and
therefore the head of the Ordnance Factories withdrew his objection.

RETRENCHMENT OF EUROPEANS AND INDIANS IN ORDNANCE FACTORIES

1095. *Sri M. Ananthasayanam Ayyangar: (a) Will the Honourable Member
for Industries and Supplies please state the number of non-gazetted officers
Indian and Europeans, working in the Ordnance Factories in India and in the
Cordite Factory, Aruvankadu, in particular?

(b) Are there any permanent gazetted officers in the Ordnance Factories,
European and Indians, and what is the number of temporary officers?

(¢) Are there any proposals“for retrenchment of officers? If so, how many
Europeans and how many Indians?

(d) How many of the existing factories are old and how many ‘were estab-
lished during the war? Of these how many will be closed now and how many

switched on for production of civilian consumer goods or goods for Railway
needs?
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The Honourable Mr. A. A. Waugh: (a) There are 2,065 non-gazetted officers
in the Indian Ordunance Factories in India. Of these 1,336 are Indians, 162
Anglo-Indians and 567 are Europeans.” The number of Indian, Anglo-Indian
and European non-Gazetted officers in the Cordite Factory, Aruvankadu, is
38, 5 and 40 respectively.

(b) Yes, Sir, there are 61 permanent gazetted officers in the Indian Ordn-
ance Factories, of whom 60 are Europeans. The number of temporary gazetted
officers in the Factories is 257. I might add 87 are Indians and 170 are
Europeans.

- (e) Yes, Sir; retrenchment is in progress. Actual figures will be avail-
able when the retrenchment is complete.

(d) 10 Factories are old and 21 were established during the war. 15 are
likely to be closed down. The remainder will be used for both military and
civil requirements. .

Seth Govind Das: With reference to part (c) of the question, is it a fact that
as far as the Jubbulpore Ordnance Factory is concerned, there is no retrench-
ment amongst European officers and only Indian officers are being retrenched?

The Honourable Mr. A. A. Waugh: T have no information. That may refer
to the permanent staff, but I do not think that will be the case with temporury
staff.

Seth Govind Das: Is the Jubbulpore Ordnance Factory also gaing to be
closed?

The Honourable Mr, A. A, Waugh: No, Sir.

Shri Mohan Lal Saksena: Of the 15 factories which are likely to be closed,
how many are munition factories?

The Honourable Mr.“A. A. Waugh: Five.

Shri Mohan Lal Saksena: Is there any clothing factory going to be closed?

The Honourable Mr. A, A. Waugh: Yes, seven.

Shri Mohan Lal Saksena: Will Government consider the advisability of not
closing them and using them to meet the requirements of the civilian popula-
tion?

The Honmourable Mr. A. A. Waugh: Yes, we are already doing that in
respect of three factories which are not going to be closed down.

Prof. N. G, Ranga: How many persons will be retrenched by closing these
factories?

The Honourable Mr. A, A. Waugh: T am afraid I must ask for notice of that
question.

Shri M. Ananthasayanam Ayyangar: Of the remaining 10 factories how
many are munition factories and how many produce consumer goods?

The Honourable Mr. A. A. Waugh: I might explain to the Honourable
Member that all the factories to be retained, in fact all the factories now work-
ing, with the excepticn of only three, are engaged in both military and civil
production.

Seth Govind Das: Is the Shahjahanpur Army Clothing Factory going to
continue?

The Honourable Mr. A. A, Waugh: Yes, Sir.

Prof. N. @G. Ranga: Will every effort be made to keep in service as many
Tudians as possible before any of them are to be retrenched?

G
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The Honourable Mr. A. A. Waugh: Every effort will be made.

Sri M. Ananthasayanam Ayyangar: Will the Honourable Member lay later
on on the table of the House a list of articles and consumer goods which have
been produced in Ordnance Factories, so as to give an opportunity to the
House to find out if any of them can be retained and make suggestions to that
effect?

The Honourable Mr. A. A. Waugh: The Honourable Member will give me a
little time so that I can prepare a full catalogue of the articles that. are being
made in the Ordnance Factories. The Honourable Member will understand
that the work is developing every day. So far, the chief things that have been
manufactured are; tools and gauges, badly needed by various industries;
textile machinery; road roller equipment; and a beginning has been made with
agricultural machinery and house fittings.

Sri M. Ananthasayanam Ayyangar: Then why is the Honourable ,Hember
closing down these fifteen factories?

The Honourable Mr. A. A. Waugh: We are only closing down factories
which by their nature are anly fitted for purely munitions work and no longer
required.

GRIEVANCES OF INDIAN NATIONALS IN INDO-CHINA

1096. *Sri M. Ananthasayanam Ayyangar: Will the Foreign Secretary please
state:

a) 1f Sjt. Aney and Mr. Dayal visited Indo-China to study the conditions
of Indian nationals there; ¢

(b) if the Indian nationals there submitted their grievances and requested
for early relief;

(c) whether any report has been sent by M/s. Aney and Dayal to this
Government suggesting measures to relieve  distress;

d(d) if so, whether Government propose to lay on the table the said report;.
an

_ (e) what steps, Government have taken to implement the recommendations;
if none, why?

Mr. H. Weightman: The reply to parts (a), (b) and (c) of the question is in-
the affirmative.

(d) No, Sir. The report is a secret document addressed to the Govern-
ment of India.

(e) The most important of Mr. Aney's recommendations are for the pro-
vision of facilities for travel between French Indo-China and India and for the
remittance of funds. These matters have been dealt with in my replies to
questions Nos. 440 and 441. Mr. Ane; also recommended that the Governmenbt
of India should consider the desirability of providing supplies of foodstuffs and
other necessaries for the use of Indians in Freneh Indo-China. In view, how-
ever, of acute shortages in India and of transport difficulties, which would have
involved great delay, it has been decided not to pursue this recommendation.
His Majesty’s representative at Saigon has, however, been asked to move the
French authorities to issue *‘European style’’ rations to those Indians who live
in European style. Mr. Aney also suggested consideration of the possibility
of appointing an Indian Vice-Consul to the staff of His Majesty’s Consulate
General at Saigon, and this proposal is being examined.
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Seth Govind Das: Is there no part of the report which is not confidential and
which could be.laid on the table >f the House?

Mr. H Weightman: It would be a little difficult to split it up. iBut- what I
would propose to do is, when we have completed action on Mr. Aney's report, to
issue & press note summarising his recommendations and the action taken.

Seth Govind Das: By what date can we expect thig press note? Will it be
before the Assembly adjourns?

Mr. H. ‘Weightman: It is a little difficult to guarantee that.

Seth @ovind Das: Does the Honourable Member know that this statement
may come too late, and we shall not be in a position to consider it or to put any
question in this Session of the House, and then it would be too late for the next
Sessior. .

Mr. H. Weightman: That is true, but I think the Honourable Member can
rely on me to follow up this matter to the best of my ability.

Sri M. Ananthasayanam Ayyangar: May I know what particular facilities
have been given for the remittance from Indo-China of the funds which were
freezed long ago?

Mr. H. Weightman: It has not yet been possible to provide full facilities but
arrangements have been made, I think, I am right in saying, for small sums to

be remitted from Indo-China by Indians resident there to their dependents in
India.

Sri M. Ananthasayanam Ayyangar: When does he expect to afford full faecili-
ties for transmission for all the funds locked up there?
-

Mr. H. Weightman: That depends on the settlement of the unfreezing of the
assets of the Bank of Indo-China.

Sri M. Ananthasayanam Ayyangar: Who are negotiating on bebalf of India
‘with French Indo-China for this purpose? ‘

Mr. H. Weightman: The (ommerce Department.

Mr. Ahmed E. H. Jafter: s the Honourable Member prepared to give facili-
ties to Muslim League leaders to visit Indo-China and Malaya on the same lines
-offered to Pandit "Jawaharlal Nehru?

Mr. H. Weightman: 1 do not think that question arises from this.

Prof. N. G. Ranga: Will Government place before the External Affairs Com-

‘mittee of this House a summary of the-reports submitted to them by Mr. Aney
.in regard to Indo-China?

Mr. H. Weightman: T am prepared-to consider that suggestion.
Sri M. Ananthasayanam Ayyangar: On what grounds are they held to be
-confidential ?
(No answer.)

CONFIRMATION AND DISCHARGE OF EMPLOYEES oN INDIaN RaiLways
$1097. *Diwan Chaman Lall: Will the Honourable the Railway Member

“be pleased to state:

(s)*"if it is a fact that committees have been set up on Indian- Railways to
select employees for confirmation;

(b) whether it is a fact that confirmations are usually made on the basis of
-seniority and geod work as reported by the immediate officer of the employee;

tAnswer to this question laid on the table, the questioner being absent.
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~ (c) whether it is a fact that confirmations were delayed for long owing tc
embargo on them, with effect from the 1st June 1942;

(d) whether confirmations are usually made through committees ; if not, the
reason for this innovation; -

(e) if it is a fact that senior employees not selected are to be discharged to
make room for ex-servicemen;

(f) whether the Honourable Member’s attention has been drawn to a para-
graph in the Murphy Court of Inquiry’s (1932) Report to the effect that ineffi-
cient employees may only be combed out on the basis of departmental inquiry
and not searched for when bloek retrenchment ds $o be made;

(8) whether ‘the employees who were denied confirmation and finally dis-
charged, will be given an opportunity of departmental inquiry; if not, why not;
and - '

(b)- whether' Government -propose to abandon the - system of committees
referred to in part (a); if not, why not?

The Eonourable Sir Edward Benthall: (a) and (c). In pursuance of the policy
of reserving 70 per cent. of permanent vacancies occurring since 1st June, 1942,
for war service personnel after the war, persons appointed since that date were
not allowed confirmation in permanent vacancies, having been warned at the
time of appointment that they have no claim to permanent retention and weuld
have to make way for ex-service men. Selection committees have been set up
on railways to nominate from among such persons holding permanent vacancies
in a temporary capacity those who should now be confirmed against vacancies,
amounting to 30 per cent. of the total not reserved for war gervice candidates.
Subject to the exelusion of persons not considered fit for retention, the criterion
to be followed in making nominations is seniority.

(b) Yes.

(d) The reply to the first portion is in the negative. As regards the latter
portion, the circumstances governing the appointment of the persons referred to
in the reply to parts (a) and (c) above being different from those obtaining in
normal times and as the persons concerned were definitely informed that they

would have no claim to appointment in a permanent capacity, a further selection
was considered necessary.

(e) This is not generally the case. The names of persons who are not success-
ful in being confirmed against the 30 per cent. vacancies will be placed on a
waiting list and they will have an opportunity of being confirmed against future
permanent vacancies and will have preference in retention against temporary
vacancies. Only if neither of these opportunities is available, will they have to
be discharged when war service candidateg join. The above does not refer to

. the small number of those not considered fit for permanent retention who will be
discharged. '

_ (f) Yes, but, as b_loek retrenchment of persons holding permanent vacancies
in a temporary capacity is not contemplated, the question does not arise.

(8) The reply is in the negative. As stated in my reply to parts (a) and (c).
above, the employees concerned have no claim to permanent retention, while
the Selection Boards insure that no injustice is done. '

(h) No, in view of my replies to the preceding parts of this question.

REMOVAL FROM SERVIOE OF RATLWAY EMPLOYEES WITHOUT DEPARTMENTAL ENQUIRY

1098. *Diwan Chaman, Lall: Will the Honourable the Railway M
pleaded to state:, ay Member be

(a) whether it is a fact that a Railway employee charged with an offence

meriting removal from service may demand a departmental enquiry to look into
charges against him; _
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(b) whether it is a fact that this provision of the rules is nglliﬁ_ed by a proviso
permitting the competent officer to dispense with such an enquiry if he so desires;

(c) whether Government are aware that the Railway employees feel greatly
agitated over this proviso in the rules;

(d) whether Government propose to amend the rules doing away with this -
proviso; if not, why not; and

(e) the special reasons for insertion of this proviso in the rules; and whether
they still continue?

The Honourable Sir Edward Benthall: (a) and (b). A railway servant may
ask to be heard in person but the discretion of holding a departmental cnquiry..
or granting the railway servant a personal interview rests with the officer
competent to pass the order of removal from service. :

(¢) Government are not aware ol any general agitation in regard to this rule. .

(d) No. Government do not feel that the elaborate procedure of a depart-
mental enquiry is called for in every case, particularly in view of the alternate
procedure provided in the rules.

(e) It is neither desirable nor administratively convenient to hold depart-
mental enquiries except in cases of a very serious nature. The rule in question
ig still in force.

SToPPAGE OF QUTSIDE RECRUITMENT TILL ABSORPTION OF SURPLUS STAFF IN RaAilL-
WAYS

1099, *Diwan Chaman Lail: Will the Honourable the Raiiway Member be
pleased to state:

.(a) the number of employees in each category of subordinate service direct-
ly recruited after the 1st September, 1945, up to date on the North Western
Railway;

(b) the justification for recruitment from outside, when there is said to be
su_:plus staff on the Railways; '

(c) whether it is a faet that certain posts in the Survey and Construction
Branch of the North Western Railway, have been advertised through press; if
. 80, whether the Honourable Member is aware that there has been sharp
difference amongst officers on the principle of outside recruitment versus tuking
men already in service; if so, what action is being taken in the matter; and

(d) what general instrutions Government propose to issue stopping direct
recruitment till surplus staff is absorbed in the Railwayvs; if none, why?

The Honourable Sir Edward Benthall: (a) I lay on the table a statement
which gives the required information.

(b) Government are informed that the direct recruitment of staff from out-
side the railway was resorted to as a purely temporary arrangement pending
recruitment of ex-service personnel, and that no surplus staff in these categories
were available at the time of making such recruitment.

(c) The reply to the first portion is in the affirmative. As regards the second
portion, Government are not aware that there have been anv differences amongst

the ‘oﬂicers concerned on the point referred to. The reply to the concluding
portion does not arise.

(d) Goverpment do not comsider it desirable to close entirelv all avenues of
employment in railway service to students passing out from schools and colleges
in the post-war period and have, therefore, decided that 50 per cent. of the
vacneies in subordinate categories should be available to candidates from the
‘open market. As regards inferior and labour staff. instructions have akreadyv

been issued to the effect that all vacancies should first be filled from surplus. staff
on the railway. '
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Stale ber,
ment :howing the number of employees recruited directly on this railway after st Septem
g 1945, vpto date in each category of Subordinate Cadre

Category of Staff Number
1. Office Clerks . . . . . 176
2. Shed Clerks . . . . . 11
3. Electric Clerks . . . . . 1
4. Correspondence Clerks o . 2
5. Works Clerks . . . . . 8
6. Commercial Clerks . . . . 23
7. Trans Clerks . . . . . 39
8. Rationing Branch Clerks insluding Cash
Memo. Clerks . . . . . 28
. 9. Carriage Clerks e e e 2
10. Eleetric Clerks . . . . . 2
11. Tracers . .. . . . . 10
12. Draughtsmen . . 1
13. Stenographers mcludmg La-dy Stenogruphera 2
14, Typists . . 2
15. Signallera . . . . . . 67* *QOut of these 2 were
retrmd stt:g'm
16. Guards . . . . . . 3
17. Dispensers . . . . . . 3
18. Nurse Dai . . . . 1
19. Train Examiners . . . . 2 Engaged from retired
staff,
20. Asstt. Train Examiners . . . 4
21. Journeymen (8hop) . . . . 3
» (Shed) . . . . . 13
”» (Electric) . . . . 1
22. Shedman . . . . . . 1
23. Number Takers . . , ., . g -
24. Salesman . . . . . . 1
25. Wardkeeper . . . . . . 1
26. Bub Bridge Inspector . . . . 1
27. Asstt. Watch & Ward Inspeetor .
. Accounts
1. Clerks Class I . . . . . 6
2, Clerks Class IT . . . N . 201 b
3. Routine Clerks . . . . . 2
4. Stenographers . . . . . 2
® 627

RECRUITMENT OF INDIAN OFFICERS A8 AGAINST FoRrREIGNERS IN Crvm AviaTioN
ExpaNsION _

1100. *Mr. Sasa.nk: Sekhar San v
be pleased to state yal: Will the Secretary for Posts and Air

(8) the number of officers so far taken up in the Civil Aviati :
for Ci)vil Aviation expansion; en up in the Civil Aviation Directorate

snd(;)r otj;;c 1:;?];3:11 of recruitment of such officers and their -qualifications, pay
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(¢) how many of such officers are Indisns, and how many foreigners?
Sir Gurunath Bewoor: (a). (b) and (¢). The Honourable member is referred

to the reply given by me on the 11th March, 1946, to unstarred question No. 96,
rit up by Mr. Krishna Chandra Sharma.

Mr. Sasanka Sekhar Sanyal: Will the Honourable Member say how many
appointments started on Rs. 1,000 and more and how many of these are Indians?

Sir Gurunath Bewoor: There are three officers under (a) and they all start on
more than Rs. 1,000. -

Prof. N. G. Ranga: How many of them are Indians?
Sir Gurunath Bewocor: None.

Sri M. Ananthasayanam Ayyangar: How many of them have been recruited
through the Public Services Commission, if any?

Sir Gurunath Bewoor: They were selected in England. "
Beth Govind Das: Could not one Indian be searched for for such a post?

"Bir Gurunath Bewoor: No suitable Indians were available. There are other
‘posts in which Indiang have been or are being recruited.

Mr. Sasanka Sekhar Sanyal: Will the Honourable Member be pleased to state
chow these posts were advertised?

Sir Gurunath Bewoor: In England the High Commissioner was requested to
approach His Majesty’'s Government in the Air Ministry in the Civil Aviation
Ministry and the Air Transport organisations in order to find suitable men.

Mr. Sasanka Sekhar Sanyal: Wus there anly advertisement in India?
Sir Gurunath Bewoor: No, Sir.
Mr, Sasanka Sekhar Sanyal: Why not?

Sir Gurunath Bewoor: Because such suitable men are not available in India.

Seth Govind Das: How were Government satisfied that such persons were not
available in India? '

Sir Gurunath Bewoor: The Government of India in the Civil Aviation Depart-
ment are aware of the people engaged in aviation matters.

Mr. Ahmed E. H. Jaffer: Isn’t it a fact that the Assistant of Sir Frederick
Tymms, who was an Indian, had to resign his post recently as a protest because
three Europeans were imported? '

Sir Gurunath Bewoor: I am not aware to whom the Honourable Member is
referring. But there was one officer on contract, who on the expiry of his
contract reverted to his civilian status.

Seth Govind Das: Did any Indian offer for this post in England? o
Sir Gurunath Bewoor: No, Sir.

Sri M. Ananthasayanam Ayyangar: May I know from the Honourable Member
if those Europeans who were recruited, have been recruited on a permanent or
contract basis?

Sir Gurunath Bewoor: They are on contract.

8ri M. Ananthasayanam Ayyangar: For what period?

Sir Gurunath Bewoor: Two of them are on a five-year contraét. and one on a
three-year contract.
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Sri M. Ananthasayanam Ayyangar: Is it one of the terms of the contract that
they should train a particular number of personnel in India?

Sir Gurunath Bewoor: They are not for training. They are going-to perform
a definite job, and they are holding a particular post. The men who will be in
the next grade will get the experience of the work and will in due course succeed
them.
Mr. Ahmed E. H. Jaffer: Why were they only given such a short term of
five years and not ten years?

Mr. President: Order, order. Next question

PROPOSED AIR TRANSPORT LICENsING BoARD

1101. *Mr. Sasanka Sekhar Sanyal: Will the Secretary for Posts and Air
be pleased to state: . ' '
(8) whether Government have set up an Air Transport Licensing Board, if

not, when it is proposed to be set up; S . )
(b) whether Government intend to include non-officials in such a Board, if

so, the proportion of such non-officials, and the principle of selection of member-
ship .of the Board;
(c) the functions and nature of authority of such a Board; and

(d) whether Provinces are having representation on the Board?

Sir Gurunath Bewoor: (a), (b) and (c). ‘The Honourable Member ig referred
to the reply given by me to parts (a) and (d) of unstarred question No. 103, put
by Mr. Krichna Chandra Sharma, on 11th March 1946.

(d) No, Sir.

Mr. Sasanka Sekhar Sanyal: May I know what is the proposed qualification,
technical or otherwise, for membership of the contemplated Board?

Str Gurunath Bewoor: There iz no particular qualification, except in the
case of two Members. The rules say that the Board shall consist of a Chairman
appointed by the Central Government, who shall be a person who is or has
been a Judge of the High Court in British India; the Director-General, who shall
be the Deputy Chairman, and three Members appointed by the Central Gov-
ernment, one with special knowledge of aviation or air transport, another with
special experience of financial matters, and the third appointed in consultation
with the Crown Representative.

Mr. Sasanka Sekhar Sanyal: Will the Honourable Member state whether the
Central Government has been in communication with the Provincial Govern-
ments over this question?

Sir Gurunath Bewoor: No, Sir.

Prof. N. @. Ranga: Why is the third appointment to be in consultation with
the Crown Representative? Ts it in order to give representation for the Indian
States or not?

_ Sir Gurunath Bewoor: Yes; that is so; vou cannot run civil aviation in India
In compartments: we want to get the Indian states to co-operate with us and
come into the general arrangements, and in order to satisfy them it is provided
that one person will be appointed to this Board in consultation with the Crown
Representative.

Prof. N. @. Ranga: Is it not the function of the Ckamber of Princes to re-
present the Indian States?

Sir Gurunath Bewoor: The arrangement is that the Crown Representative will
consult not only the Chamber of Princes but also the princes who are not
members of the Chamber of Princes.
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Mr. Ahmed E. H. Jafter: The point is . . .
Mr. Prosident: Order, order: next question.

RULES GOVERNING IsSUE oF PuBLIC TRANSPORT P1n.oT LICENCES

1102. *Mr, Sasanka Sekhar Sanyal: Will the Secretary for Posts and Air
be pleased to state: .

(a) the rules governing the issue of a public transport pilot licence;

(b) the minimum solo flying hours required of an applicant for a pilot’s
licence in this country, and the corresponding figures in Australia, New Zealand,
Canada, South Africa, and Great Britain; and

(c) in the matter of application for pilot licences, whether Government ‘take
into consideration the flying hours put in or experience gained by the applicant
while in other countries; if not, why not? .

Sir Gurunath Bewoor: (a) The Honourable Member is referred to sub-rule (3)
of rule 41 of the Indian Aircraft Rules, 1937 a copy of which is in the Library
of the House.

(b) The Honourable Member ig referred to the reply given on the 11th March,
1946, to part (b) of unstarred question No. 91, by Mr. Krishna Chandra Sharma.

(c) The reply to the first part of the question is in the affimrative. The
second part does not arise.

Mr. Sasanka Sekhar Sanyal: Will the Honqurable Member be pleased to
explain why the number of hours referred to in page 9 of Postwar Planning

Careers in Civil Aviation is 200, whereas at page 8 of the same book it is men-
tioned as 300?

8ir Gurunath Bewoor: 1 shall require notice of that. I have not got the book
in question here. 1 do not know exactly in what reference the Honourable
Member is making this statement. But there is a difference in the standards
adopted by different countries for the purpose of giving a commercial publie
transport pilot's license.

Mr Sasanka Sekhar Sanyal: I am referring to page 9 of this book—a Govern-
ment publication—Postwar Planning Careers in Civil Aviation. It is said that
for a B pilot’s license he will have to flv for 200 hours solo; but at page 8 of the

same book it is said that the same pilots will have to undertake solo flying for
300 hours.

Sir Gurunath Bewoor: I shall want notice of that. I really cannot reply to
that now. '

CONSTRUCTION OF BATALA-BEAS SECTION oF N. W. RaiLway

1103 *Seth Sukhdev: Will the Honourable the Railway Member please state:

(a) if it is a fact that the Batala-Beas section of the North Western
Railway was surveyed some years back and that the construction of the project
was also decided upon;

(b) if it is a fact that while the construction was going on and the line was
completed upto Qadian; it was decided to abandon the project as the remaining
portion between Qadian and Beas was not considered to be a paying proposition;

(c) if Government are aware that some of the other abandoned projects

on the North Western Railway and other Railways are being re-surveved now
with a view to investigating their traffic prospeets; and

(d) if the reply to (¢) above is in the affirmative whether Government
propose to order the re-investigation of the traffic prospects of the Qadian-Beas
Section also? If not, why not?

The Honourable Sir Edward Benthall: (a) Yes. ,
(b) The portion bevond Qadian was abandoned due to financial stringeney.

S
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(c) Yes.

(d) The answer to the first part is in the negative. The plan for investigation
of new lines in the Punjab has been evolved in full consultation with the Punjab
Government and the line referred t: is not included therein.

Sri M. Ananthasayanam Ayyangar: May I know how many miles have been
already laid and at what cost on this section?

The Honourable Sir Edward Benthall: Two lines, one for each wheel.

Sri M. Ananthasayanam Ayyangar: Arising out of the answer to part (b), if
it was decided upon—not two lines—but I want to know how many miles of line
have been already laid on the track before it was abandoned?

The Honourable Sir Edward Benthall: I am afraid I have not got the mileage
handy.

Sri M. Ananthasayanam Ayyangar: If this was abandoned on account of
financial stringency, is it going to be taken up in the post-war scheme?

The Honourable Sir Edward Benthal: No; it is not proposed to build any
more on this alignment.

Sri M. Ananthasayanam Ayyangar: As I understund it, the DBatala-Beas
section of the North Western Railway was surveyed some years back and the
construction of the project was also decided upon. Part (b) of the question says
that while the construction was going on and fhe line was completed up to
Qadian, it was decided to abandon the project as the remaining portion between
Qadian and Beas was not considered to be a paying proposition. I understand .
the Honourable Member to say that it was abandoned not because it was not a
paying proposition but on account of financial stringency. 1f it is already
surveyed and so much money has been spent and some of the track has been
laid, why should it not be continued as a post-war scheme?

The Honourable Sir Edward Benthall: The question of this alignment as of
all other projected alignments in the Punjab was fully discussed with the Provin-
cial Government and they advised that this was not one of the projects which
they particularly recommended for construction.

Sri M. Ananthasayanam Ayyangar: Mayv I kuow if the provincial government
was not consulted before the survey of this line was undertaken and the projeet
proceeded with?

The Homourable Sir Edward Benthall: | presume thev were consulted in
1928, when the first portion of the line was built. 1 do not say that this line
will never be constructed, but it is not in the present plan.

NuMBER 0oF LOCOMOTIVES PURCHASED FROM OUTSIDE INDIA

1104. *Pundit Thakur Das Bhargava: Will the Honourabie the Railway
Member kindly state the number of locomotives purchased frem outside India
per year during the period from 1939 upto-date naming the country from which
they were imported, the price paid and the quality and weight in tons of these
locomotives; and if they were upto or below the standard, giving full details?

The Honourable Sir Edward Benthall: I lay on the table a statement showing
the number of locomotives imported during the vears 193940 to 1945-46, their
approximate cost and weight.

The design and workmanship of the locomotives shown in the statement isr
considered satisfactory, but in the case of the Metre Gauge locomotives from
U. 8. A.. and also some of the Broad Gauge locomotives from U. S. A.,
obsolescence is likely to become operative comparatively early. Allowance has
been made for this factor in prices to be negotiated for such locomotives.

Mr. Ahmed E. H. Jafter: Mayv T ask if there is anv possibility of manufae-
tupng all these locomotives in India? Is he going to take any steps to encourage
this industry for the manufacture of locomotives?
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Number of 1 tives imported from abroad for Government-owned Railways during the years
1939-40 to 1043-46 (up to 28th February 1946).
No. of Approximr ate
locos Approximate weight
Year received Imported from average in tons of
during cost per erected | err pty engine
the year loco in India and tender
1 2 3 4 5
(Rs. in lakhs).
Broad Gauge
1939-40 -
1940-41 8 U. K. . 1:32 to 2°17 65 to 110
1941-42 - N
1942-43 4 U. K. . 1-36 56
1943-44 - . 4 do. 1-26 50
40(a) | U.B. A. 441 125
40 Canada 314 100
1944-45 . : 103 do. 3-14- 100
198(a) | U.B. A, 1:76 to 3 20 39-00 to 100
1945-46 . . 258 Canada 2-93 100
{up to 28th February 116(a) | U.8. A, 1-76 to 3-29 39-00 to 100
I:L Gauge 8 U. K. 310 112
1939-40 16 do. 0-72 43
1940-41 . 6 do. 1-39 64
1941-42 .
194243 - 10(d) | U.8. A, 2-12 66
1943-44 . 3 U. K. : 2:04 64
212(b) | U.8. &, . 2-12 66
12(c) | Egypt 041 35
29(c) | Iraq 0-35 to 0-43 30 to 36
1944-45 167(b) | U. 8. A. 212 66
1945-46 8 U. K. 300 102:98

(up to 28th February
1 .

946)

Nore.—(a) Obtained on L/L (includes 60 locomotives on C3). The Rly. Department are

negotiating prices to be

paid before taking them over.

market value and the condition of these locos.

(b) H. M. G.'s property. The Rly. Department are negotiating prices.on ike basiz men-

tioned above prior to taking them over.
{c) Repurchased stock (originally supplied for overseas operations),

double depreciation for overseas service and present day replacement coste.

The prices will be based on the-

Priges

besed op
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The Honourable Sir Edward Benthall: Yes; that matter-was fully debated
in the course of the Railway Budget discussions and I think I gave a full exposi-
tion of what was actually being done now.

Sri M. Ananthasayanam Ayyangar: Mav I know . . .
Mr. President: Order, order: next question.

NUMBER OF WAGONS, AND COACHES, PURCHASED FROM OUTSIDE INDIA

1105. *Pundit Thakur Das Bhargava: Will the Honourable the Railway
Member kindly state: .

(a) the number of wagons, and coaches, if any, purchased from outside
India per year from the year 1939 up-to-date giving the country from which
they were imported, the price paid for them, and their quality if they were up-
to or below the standard; and

(b) the amount of money spent per year for Railway materials expecting
locomotives and wagons imported from outside India from 1939 up-to-date-
naming the country of import? ,

The Honourable Sir Edward Benthall: (a) I lav on the table a statement
showing the number of wagons and coaches imported during the years 1939-40
to 1945-46 with their approximate costs.

Except for the wagons imported ez U. S. A., all others are standard I. R. S.
wagons. The U. 8. A. wagong are non-standard and will need rebodving before
they can compare with I. R. 8. stock. This has been taken into consideration in

arriving at the price at which the Railway Department are negotiating to take
them over.

(b) The information asked for is not readilv available and the time and labour

i:nvo}:sed in collecting it would not be commensurate withp the value of the
results.
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Prof. N. G. Ranga: Why are these U. S. A. wagons being imported, in view
of the fact that they have to be reconditioned again in this country?

The Honourable Sir Edward Benthall: They were imported as a war emer-
gency; and as soon as V.-J. day came all outstanding orders on that account
were cancelled.

Maulana Zafar Ali Khan: With reference to part (b), will the Honourable
Member for War Transport please give the names of the countries from which
these articles were imported? .

The Honourable Sir Edward Benthall: No. Part (b) covers a vast number
of articles and I just could not undertake to collect full details of them. A great
many of them came from the United Kingdom but a certain number came from
America also, and T think Australia too.

Maulana Zafar Ali Khan: Is preference in the matter of importation given to
Britain or to America?

‘The Honourable Sir Edward Benthall: There was no question of preference
during the war: we had fo get them from where we could. T think the bulk of
them came from Britain.

Prof. N. @G. Ranga: Is it the policy of the Government now to manufacture
all wagons in India alone now?
The Honourable Sir Edward Benthall: Yes; in the course of the Railway

Budget 1 said that the capacity ir India should be ample to provide for our
future requirements.

CONTRACT FOR LORRY TBAFFIO FROM- SIMLA -TO KOTGARH -

1108. *Pundit Thakur Dag Bhargava: (a) Will the Honourable Member for
War Transport kindly state if a contract for lorry traffic from: Simla to Kotgarh
has been given to some contractor or contraetors?

(b) What are the rates for passengers and goods from Simla to Kotgarh?

(¢) Is it a fact that inhabitants of these areas applied for the contract
being given to them but their applications were rejected and that the contract
was given to outsiders?

(d) Is it a fact that officials and subordinates of the States Agency are
interested in these contractors?

(e) Is it a fact that applications quoting lower rates were ignored?

(f) Is it a fact that there is an acute feeling of resentment among the people
on account of the contract being given at exorbitant rates to an outsider?

The Honourable Sir Edward Benthall: (a), (c), (d), (e) and (f). The contract
in question was given by an Indian State and T am not in a position to give any
information regarding the arrangements made.

(b) Passenger rates are fifteen pies and ten pies per mile for first and second
class passengers respectively between Simla and Theog, and one anna six pies
and one anna per mile respectively between Theog and Kotgarh. Goods rates
are seven pies per maund per mile between Simla and Theog and ten pies per
maund per mile between Theog and Thanedar.

NuMBER OF FACTORIES TURNING OUT BRASS 'WORKS

1107. *Pundit Thakur Das Bhargava: Will the Honourable Member for
Industries and Supplies kindly state:

(a) the number of factories, Province-wise, in which the industry of melting
brass scraps into brass ingots' and rolling them into brass circlets was carried
on during the last year; and

(b) the number of factories Province-wise, which had adequate arrangements
for the suitable disposal of factory works from the industry?
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The Honourable Mr. A. A. Waugh: (a) Four; all in Bombay. One factory in
Bengal also pigged fired brass cartridge cases but did not roll ingots into circlets.

(b) A statement is laid on the table.

Statement
Numbér
Province of

Faotoriew
Bengal . . . . . . . . . A9
Bombay . . . . . . ' ?
Modres . . . . '3
United Provinces . . . v . . . . ¥
Punjab . 4
8ind . . e 1
Central Provinces ) 1

TotaL PRODUOTION IN YARDS OF COTTON BY INDIAN MILLS AND PROVINCIAL QUOTA

1108. *Mr Muhammad Nauman: Will the Honourable Member for Indust-
ries and Supplies be pleased to state the total quantity of production in yards
of cotton of all varieties and description by Indian Mills in India duridg she
period from January to 31st December 19457

(b) What was the quota given to different Provinces for the purposes of
distribution either through rationing systems or otherwise, stating Province by
Pravince and quantity in yards?

(¢c) Who fixed these quotas of Provinces, and what were the facts and -eir-
cumstances which decided the fixing of these quantities?

The Honourable Mr. A. A. Waugh: (a) The total quantity of cotton cloth of
all varieties produced by Indian mills during 1945 was 4,654 million yards:

(b) The quotas allocated to each province during 1945 .(including handloom
cloth) were:

Million

yards
‘Bombay . . . . . . 522
8ind . . . . . . . . 66
U.P. . . . . . . . . 810
Bihar . . . . . . . 382
Bengal. . . . . . . . 846
Assam . . . . . . . . 112
Origaa . . . . . . . . 167
C.P. - . . . . . . . 245
Punjab . . . . . . 692
N.-W. F. P.. . . . . . . 117
Madras . . . . . . . 637

These figures include cloth for consumption in certain states in the same
vones a8 the Provinces in question.
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(¢) These quotas were fixed by the Government of India on the basis of the
population and the estimated pre-war consumption of cloth in each province, In
consultation with the Provincial Government.

Mr. Muhammad Nauman: The Honourable Member forgot to mention Delhi
and Ajmer in his reply?

The Honourable Mr. A. A. Waugh: The Honourable Member has got a.
subsequent question on the subject.

Seth Govind Das: The population of the_Central Provinces is more than that
of Orissa and Assam. Why is it then that the cloth which is given to C. P. is
less than that of Orissa?

The Honourable Mr. A. A, Waugh: I have explained that it is based on the
pre-war consumption per head.

Prof. N. G. Ranga: Is it not a fact that the quota for the Madras Presidency
in cotton mill cloth has been reduced and also the yarn that js supplied to the
handlooms?

The Honourable Mr. A. A. Waugh: The Honourable Member does not stale
since when he thinks it has been reduced.

Prof. N. @. Ranga: Since the beginning of this year.

The Honourable Mr. A. A. Waugh: I must ask for notice of that.

Prof. N. G. Ranga: What about last year—1945?

The Honourable Mr. A. A. Waugh I do not think there was any reduction inv
the quota of mill made cloth except as from September when the Provincial
Governments agreed to the allocations made to all the provinces.

Prof. N. G. Ranga: Why is it that both the quota of mill made cloth as we'l
_as the quota of yarn for handlooms were reduced in the case of the Madras
Presidency?

The Honourable Mr. A. A. Waugh: In order to secure a fair allocation for all
the provinces.

Khan Abdul Ghani Khan: Is it not a fact that the figures for the consumption
of cloth in the N.-W. F. P. were supplied not by the N.-W. F. P. Government
but by the Punjab from whom they used to take their cloth?

The Honourable Mr. A, A, Waugh: I must ask for notice.

Sri. M. Ananthasayanam Ayyangar: May I know if in the case of Madras

mthgsam the quantity of handmade cloth was faken into account in fixing the
quota

The Honourable Mr. A. A. Waugh: Yes, Sir.

_ Sri M. Ananthasayanam Ayyangar: May I know if the quantity of yarn that
is supplied to those provinces has been considerably cut down and on account
of that a revision has been made in the quantity of yardage that is supplied now?

The Honourable Mr. A. A. Waugh: There was a small cut in the amount of
yarn that is being consumed by Madras. :

 Sri ML Ananthasayanam Ayyangar: Is it not & fact that Madras is the second
biggest province in the matter of handloom industries?

The Honourable Mr. A. A. Waugh: I believe that that is so.

Babu Ram Narayan Singh: Is it not g fact that the Bihar quota of cloth
remaining in the Ahmedabad Mills could not be taken to their place of destina-
tion owing to shortage of wagons?
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The Honourable Mr. A, A, Waugh: In reply to an earlier question by the
Honourable Member I have given details-as to what stoppages occurred in railway
movements.

Sri M. Ananthasayanam Ayyangar: Is it a fact that in Madras only 12 yards
are allowed whereas in the Punjab and the N.-W. F. P. 18 yards are allowed
and on account of the handloom production having gone down, will the Honour-
able Member try to revise the yardage that is allowed to Madras?

The Homourable Mr. A. A. Waugh: That will be looked into.
Khan Abdul Ghani Khan: Not at the expense of the Frontier?
Sri M. Ananthasayanam Ayyangar: Certainly.

DISTRIBUTION OF COTTON CLOTH THROUGH RATIONING SYSTEM IN DELHI ProviNcE

1109, *Mr. Muhammad Nauman: (a) Will the Honourable Member for
Industries and Supplies be pleased to state the total quantity of cotton cloth
in, yards placed at the disposal of the Delhi Province for distribution through

Rationing System in the Delhi Province and in the Delhi City (including New
Delhi) in 1945?

* (b) How many retail shops were appointed licencees for ‘‘Ration Shcps™,
and were the Delhi Cloth Mills and Birla Mills also given licences for ‘‘Ration
Cotton Cloth sales””? 1f so, how many depots did they create, and how many
shops were given to each Delhi Cloth Mills and Birla Mills, separately?

The Honourable A, A. Waugh: (a) The total quantity of cotton cloth allotted
in 1945 to Delhi Province including Delhi city and New Delhi since the
commencement of rationing was 1,18,53,000 yards (7,902 bales). Actually, the
.quantity received during this period as part of the Delhi quota was 1,08,54,000.

Yards (7,232 bales), and 9,99,000 yards (666 bales) were obtained from stocks
available locally.

(b) 198 retail shops including the retail depots of the Delhi Cloth Mills and
the Birla Mills were authorised as ration shops. Nine of these shops belong to-
the Delhi Cloth Mills and seven t« the Birla Mills. They did not creste any
new depots and only existing depots were recognised.

Mr. Muhammad Nauman: May I know if these mills stocked products manu-
factured by their own mills? Is it a fact also that although they were sold

mr'zléitn 93 radius of three miles they are still allowed 20 per cent. middlemen’s
profits ?

The Honourable Mr. A. A. Waugh: They were selling their own products.
As to the rate of profits, I must ask for notice of the question.

Mr. Muhammad Nauman: Is it not a fact that the ez-mill rate and the retait
rate differ by 20 per cent. that the retail rate is 20 per cent. higher than the ez-
mill rate and further that these two millg lie within a radius-of three miles and
are not entitled to more than 4 per cent. profit on ex-mill rate ?

The Homnourable Mr. A. A. Waugh I must ask for notize.
DistriBuTION OF UN-RaTiONED COoTTON CLOTH IN DﬁLm Province

;110. *Mr. Muhammad Nauman: (a) Will the Honourable Member for Ind-
ustries and Supplies be pleased to state what quantity in yards of cotton cloth
was placed at the disposal of the Delhi Province for being sold as *‘Unrationed
Cloth”, and how their Director of Civil Supplies distributed the same, stating
the quantity in yards given for sale to Hindu cloth merchants, the qu:’antity in
yards given to the Muslim cloth merchants and quantity in ya.rds given to MilF
depots of the Delhi Cloth Mills Limited?
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(b) Is it a fact that cotton saries and dhoties which were given to be.sold
in ration shops of Delhi retail cloth merchants were being sold by the Delhi
Cloth Mills at their depots as ‘‘Un-Rationed Cloth’'?

(¢) Is it a fact that, Muslim cloth merchants represented to the Director of
Civil Supplies, Delhi, that they were given only such quantities for sale as would
bring them Rupees twenty-two and annas four per month income and that the
said Director has given no heed to the same, in spite of repeated representations?

(d) Is it a fact that in distribution of ‘Un-rationed cotton cloth, the Direct:or
of Civil Supplies, Delhi, has given less than ten per cent. of the total quantity
to the Muslim merchants in Delhi? If not, what is the fact?

The Homourable Mr. A. A. Waugh: (a) No particular quantity of cloth was-
placed at the disposal of the Delhi Province for being sold as unrafioned- eloth.
The Delhi Administration decided from time to time what varieties of cloth should
-be treated as unrationed. The Honourable Member has not specified the periéd
for which the information is required, and I am therefore giving information for
the period December 1945 to February 1946, during which period only waw-any
appreciable amount of course cloth of the local millg issued as unrationéd. -From
the reserves of such cloth available, allocations were made to- dealers on: the
basis of actual business done by them on information obtained from a statement
filled in by the dealers. These statements were not furnished by all the dealers,
and in cases where the information was not available, and of petty dealers whose
business was under 20 bales per year, an allocation was made st the rate of .one
}mle per quarter. The distribution among Muslims and non-Muslims was as
ollows :

Yards
Non-Muslims . . . . 11,25,000
Muslims . 2,235,000

The Delhi Cloth Mills during the same period sold at their retail depots 486
bales (6,564,000 yards). This quantity was not ‘‘given’’ to them for sale, but was
sold by them in accordance with their previous practice and with the permission,
-of the Government of India.

(b) No.

() A representation, in which Rs. 22/8/- per month was mentioned as the
income, was received by the Delhi administration from the Cloth and General
Merchants Association on the 2nd of March, 1946. As the distribution of cloth
was limited by the actual quantity available and this had o be distributed
among numerous claimants. it was impossible to provide a larger quantity of

cloth. 964, dealers received a quota of one bale per quarter only, and of these
3800 were Muslims. -

(d) No. As stated in answer tc part (a), 150 bales were issued to Muslim
dealers and 750 bales to Non-Muslims, making a percentage of 17.

Mr. Muhammad Nauman: Does the Honourable Member know that the
Muslim Merchants’ Association referred to represented their case from May, 1945,
to December 1945, and the matter was referred to by Statements in the Press?
T saw the Chief Commissioner myself. '

The anomb!e Mr. A. A, Waugh: Yes, Sir, there has been a serieg of
representations.

Mr. Muhammad Nauman: How is it possible to say fhat this lester
was received only on_the 2nd March and how has the plea been made that they
do not know the position of the Muslim merchants.

The Honourable Mr. A. A. Waugh: T am referring to the representation
received by the Central (fovernment, not by the Delhi Administration.

Mr. Muhammad Nauman: The Delhi administration was appraised of this fact

from June onwards and in spite of that they have given only 2 |
a total of 13 lakbs yards.. ' given only 2 lakhs yards out of
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The Honourable Mr. A. A. Waugh: I submit that this is a statement not a
question. I do not know what the facts are.

Babu Ram Narayan Singh: \What is the total number of all cloth merchants
before this control came into force?

"The Honourable Mr. A. A. Waugh: I would have to collect that information.

CoNTROL PRICES OF SILK CLOTH AND ABYIFICIAL SILK CLOTH MANUFACTURED IN
) INDIA

1111. *Mr. Muhammad Nauman: (a) Will the Honourable Member for
Industries and Supplies be pleased to state if it is a fact that control prices of
silk cloth and artificial silk cloth manufactured in India are nearly eight times
higher than the prices prevailing in India in 1939 and 1940 for the same variety
of silk and artificial silk cloths? If not what proportion they bear to prices
ruling in 1939-1940 for the same class of cloth?

(b) Is it & fact that Murshidabad silk, Mysore silk and Kashmir silk of an
average quality wvidth 36 inches were being sold in India on an average of Rupees
two and annas eight per yard in 1939 which has been controlled at the rate of
Rs. 13 to Rs. 14 which are the present ruling prices? _,

(c) Is it a fact that heavy imitation China silk produced in India was being
sold at Rupee one and annas eight in 1939 which has been controlled at Rs. 7-8-0
to Rs. 10-8-0 at the present time?

(d) Does the Honourable Member propose to explain -the principle geverning
such controlled prices?

The Honourable Mr. A. A. Waugh: (a) On an average, the present control
prices of silk and artificial silk fabrics are about five times higher than the prices
prevailing in India in 1939 and 1940. '

(b) Yes, Sir. The average price ruling before control prices were fixed last
July was about Rs. 18 a yard. .

(c) The term “‘heavy imitation China ‘Silk’’ is understood to mean-artificial
silk made in India.  The pre-war price was about Re. 2-8-0 per yard. The present
price is about Rs. 12. Before Control was introduced, the Bazaar price was
round about Rs. 18. : '

(@) The control prices are based on costs of production. By and large the
witimate basis for real silk is a price for cocoons bearing the same relation to the
price in 1941 as the cost of living indices of 1945 and 1941. In the ease of
artificial silk it is the landed cost of yarn.

Mr. Mubammad Naumen: Is the Honourable Member aware that his
predecessor gave an assurance to this House that the peak prices of 1948 would
be reduced by 50 per cemt. immediately?

The Honourable Mr. A. A. Waugh: I am not aware of the statement
referred to.

Mr., Muhammad Nauman: Will he refer to the old debates?

The Honourable Mr. A. A. Waugh: I am quite prepared to do so.

Sri M. Ananthasayanam Ayyangar: When were the prices of silk fixed last?

'The Honourable Mr. A. A. Waugh: I shall endeavour to supply the informa-
tion. I have not got it with me.

Mr. Mubammad Nauman: May 1 know if the Honourable Member is pre-
pared to look into the whole question again and see that the prices do not
remain at five times, but that it is reduced to just twice the old rate, which

is equitable?
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The Honourable Mr. A. A. Waugh: I only wish there was no scarcity. If
the scarcity of raw material would come down, I would be pleased to look into*
the whole question.

Mr, Muhammad Nauman: The price of raw silk today as compared to the
prices of 19388-39 are considerably higher?

The Honourable Mr. A. A. Waugh: Yes, considerably higher.

Mr., Muhammad Nauman: Where it should not be more than 200 per cent.
it is now more than 500 per cent.

The Honourable Mr. A. A. Waugh: I have not got figures. I think that
the rise is higher than 200 per cent.

Sri M. Ananthasayanam Ayyangar: Are these prices reviewed from time to
time in relation to the fall in the index prices of food stuffs?

The Honourable Mr. A, A, Waugh: I have not observed that the cost of
living is coming down.

Sri M. Ananthasayanam Ayyangar: Is it a fact that since the price was fixed
last time, that was a long time ago, the prices have not been reviewed at all?

The Honourable Mr. A. A. Waugh: They are constantly under review; at
the moment, the price of raw silk is far from satisfactory.

Shri Mohan ILal Saksena: When was it reviewed last?
The Honourable Mr. A, A, Waugh: T want notice.

RETUBN OF ALL-INDIA VILLAGE INDUSTRIES RESEARCH CENTERE AT PooNa

1112, *Prof. N. G. Ranga: Will the Honourable Member for Industries and
Supplies be pleased to state:

(a) if it is a fact that the All-India Village Industries Research Centre at
Poona run by Mr. K. B, Joshi; under the direction of Mr. Vaikuntha Mehta,
Managing Director of Provincial Coperative Bank, was taken over by Govern-
ment under the Defence of India Rules in 1942 and have not returned it to
them ever since;

(b) if they had made drastic changes in the very fundamentals of the work
of the Centre, abandoned all research work and have now decided to dismantle it;

(c) if they have seen Dr, J. C. Kumarappa's Condemnation of their policy
in his article ‘“‘Vandalism’’, published in the Gramodyoga Patrika of October
1945, Wardha;

(d) why Government have not proposed to hand over the buildings and
machinery to the former management; and

(e) whether Government propose to consigler the advisability of handling it
over to the A. I. V. I. A. management at least now?

The Honourable Mr. A. A. Waugh: The question will be answered by the
Honourable the Home Member on the appropriate day.
ENQUIRBY INTO THE NUMBER OF WOREERS EMPLOYED IN COTTAGE AND INDUSTRIAL
CONCERNS :

1118. *Prof. N. G. Ranga: Will the Honourable Member for Industries und
Supplies be pleased to state:

(8) in connection with his reply to Mr. Mohan Lal Saksena’s Starred
Question No. 460, dated the 22nd February, 1946 regarding the number of
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Industrial undertakings, whether Government will consider the advisability of
holding and enquiry to ascertain the number of industrial concerns and workers
employed therein, in which less than 20 workers are employed by Cottage or
factory employers;

(b) whether Government are aware of the estimates made by the Textile
Fact Finding Committee in regard to hand loom weavers employed in concerns
with less than twenty workers; !

(c¢) whether they have seen the estimates made by the Cottage Industrial
Enquiries conducted by the Madras Government in 1928-29, and by the Kumar-
appa Enquiry Committee of the Central Provinces Government, in 1939;

(d) whether on the basis of the 1931 Census Reports (Industrial and other
occupational Sections) any estimate has been. made or is sought to be made
about the approximate number of workers employed in Cottage and other
industrial concerns, with less than 20 workers each;

(e) if it is a fact that the Royal Commission on Labour has deplored the
absence of such Statistics and any effort to protect their interests; and

(f) in view of the industrial planning and development which are in the
offing, whether Government propose to hold a rapid enquiry in co-operation with
" Provincial Governments into the real importance, numbers of coneerns and
workers employed in Cottage and other small industrial concerns?

The Honourable Mr. A. A, Waugh: (a) Government are pursuing this ques-
tion. The Labour Investigation Committee appointed in pursuance of Resolu-
tion No. L-4012, dated 12th February, 1944, has conducted enquiries in res-
pect of the more important indigenous handicrafts and small scale industries.

(b) The report of the Fact Finding Committee makes no mention of esti-
mates in respect of handloom weavers employed in concerns with less than
twenty workers,

(c) No. These estimates are being called for.

(d) No, Bir. I would refer the Honourable Member to the reply given to
part (a) above.

(e) Yes, Sir.
(f) Government will examine this.

Prof, N. G. Ranga: May we know some of the list of cottage industries
which the Government are enquiring into?

The Homourable Mr. A. A. Waugh: I shall be pleased to give my Honour-
able friend information in detail.

~ Seth Govind Das: Do the Government propose to start spinning and weaving
in the villages?

The Honourable Mr. A. A, Waugh: I have said that the Government are
examining the question of what will be the most practical and effective scheme.
I would welcome the opportunity of discussing this with the Standing Com-
mLt.t.ee attached to my Department, with a view to shaping out an effective
scheme.

Sri M. Ananthasayanam Ayyangar: Is it not a fact that the Government in
this Department have got a statistical section, and if the answer is in the
affirmative, will the Government consider the advisability of making the collec-
tion of these statistics one of its primary activities?

The Honourable Mr. A. A. Waugh: T shall consider it.
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CLASSIFICATION OF ' SELECTION Posts’ oN INDIAX RaiLways

1114. *Sri A, Earunakara Menon: Will the Honourable the Railway Mem-
ber be pleased to state:

(a) the principles observed in the classification of ‘Selection Posts’ on the
Indian Railways;

(b) if the Honourable Member is awsre that the list of ‘‘Selection Posts™
intimafed to this House in reply to unstarred question No. 11 on the 6th
#ebruary 1940, has been greatly enlarged since then- on the North Western
Railway, if so, why;

(c¢) whether it is proposed to lay down a pay h]mt. on which the classitica-
tion of Selection Posts is made in future; and

(d) if the reply to (c) above be in the affirmative, whether it is proposed
to fix this pay-limit for posts carrying pay of over Rs. 20Q per mensem on
old secales; if not, what pay-limit do Government propose to fix?

The Honourable Sir Edward Benthall: (a) Generally speaking, selection
posts include fairly senior posts and posts oufside the cadre. The power to
determine selection posts in non-gazetted cadres rests with General Managers
any they can declare as a selection post any post to which promotions is made
on the basis of selection in accordance with comparative merit and not seniority
alone, vide rules 2(3) and 3 of the rules governing the promotion of subordi-
nate staff as contained in Appendix II-A of the State Railway Establishment
Code, Volume I, a copy of which is available in the Library of the House.

(b) The reply to the first portion is in the affirmative. The North Western
Railway’s list-did not include certain posts which at the time were not treated
by them as selection posts because they were filled by selected men in order
of seniority. 1t was subsequently decided to treat the latter posts also as selec-
tion posts. Apart from this revision, additions to the list have been very few
and were made as a result of the experience gained of the special abilities
required of the incumbents of- such posts.

(¢) The reply is in the negative.
(d) Does not arise.

Shri Mohan Lal Saksena: Are there any definite rules laying down which
posts ought to be regarded as selection posts?

The Honourable Sir Edward Benthall: I have answered that in part (a).

Sri M. Ananthasayanam Ayyangar: Is it not a fact that just with a view
to avoid a person getting a particular post, the General Managers are
usually in the habit of declaring that post a selection post?

The Honourable Sir Edward Benthall: That is not done, Sir.

Sri M. Ananthasayanam Ayyangar: It may or may not be done. What are
the rules regulating the decision of certain posts to be selection posts or not?
Are they merely left to the whims and fancies of thie General Managers?

‘The Honetratle Sir Edward BenthaM: I think if the Honourable Member
will study the Establishment Code which I have referred to, he will see that
the rules are fairly satisfactory.

Sri ‘M, Ananthagayanam Ayyangar: Has this practice been continued from

the time of the company management or have the Government set down new
rules just now?

The Honourable Sir Edward Benthall: These are State railway rules.
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STARRED QUESTIU&S AND ANSWERS
SENIORITY RULES OF NOK-GAZETTED SUBORDINATE STAFF ON INDIAN RAILWAYS

1115. *Sri A. Karunakara Menon: Will the Honourable the Railway Mem-
ber be pleased to state:

() the general principles in determining seniority of the non-gazetted sub-
ordinate staff on the Indian Railways;

(b) if the Honourable Member is aware of the general complaints about
frequent changes in seniority rules on the North Western Railway; anhd

(c) if it is proposed by the Railway Board to issue s general set of seniority
rules for the Indian Railway; if not, why not?

The Honourable Sir Edward Benthall: (a) and (¢). Rule 10 in Appendix
1I-A to the State Lailway Establishment Code, Volume 1, a copy of which
is available in the Library of the House, authoriZes the General Managers to
prescribe the necessary rules for the determination of seniority of non-gazetted
staff. No uniform set of rules for the purpose of determining seniority can be
framed which wou'd be applicable to all groups, classes and grades alike on
the different Railway systems in view of the divergent conditions prevailing.

(b) Government are informed that the Railway Adininistration is not aware
of any general complaints-in the matter.
Sri M. Ananthasayanam Ayyangar: With reference to part (b), I should

like to know if uniform rules are observed on all railways, and whether
N. W. R. have been changing their rules from time to time?

The Honourable Sir Edward Benthall: T expect they have been.

Sri M. Apanthasayanam Ayyangar: Apart from the question of geners!
principles, have there not been general complaints about frequent changes in
seniority rules? What steps have Government taken to collect information on
the point?

The Honourable Sir Edward Benthall: After referring this question to the
railway, 1 am informed that the railway administration is not aware of any
such general complaints in the matter.

Sri M. Ananthasayanam Ayyangar: Apart from complaints, has iz come to
the notice of the railway administration that the rules are being changed from
time to t.ime'? :

The Homourable Sir Rdward Benthall: I expect they have been.

¢t HOWRAH SYSTEM OF BOOKING ’ AT KARACHI BUNDER STATION

1116. *Sri A. Karunakara Menon: (a) Will the Honourable the Railway
Member be pleased to state if he is aware that there was mueh mismanagement
in the supply of wagons at the Karachi Bunder Station?

(b) Is he also aware that certain members of staff were shifted and new
svstem known as ‘Howrah System’ was introduced ?

(c) How long did the ‘Howrah System of booking' work and what was the
total expenditure thereon? .

(d) Is the Honourable Member aware that ‘‘Howrah system” was stopped
in spite of adverse opinion from the commercial community, including the
Karachi Chamber of Commerce?

(e) Is it also a fact that the same staff has been re- tr'mufen'ed’ to the
Karachi Bunder?

(f) What step do Government propose to take to avoid recurrence. of
abuses referred to in part (a) above? If none why?

v
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The Honourable Sir Edward Benthall: (a) No. Owing to the acute short-
age of wagons resultmg from conditions created by the War there were the
same difficulties in supplying wagons at Karachi Bunder at many other stations.

Government is not aware of any mismanagement in the supply of wagons at
this station.

(b) Regarding the first part, information is being collected and will be
placed on the table of the House in due course. With regard to the latter part
of the question, the reply is in the affirmative.

(¢) The ‘“Howrah Scheme’’ was operated at Karachi Bunder from 22nd
January, 1945, to 81st October, 1945. The information asked for in the latter
part of the question is being collected and will be placed on the table of the
House when received.

(d) and (e). Presumably the word ‘‘stopped’’ is a misprint for the word
“‘started’’. The information is being collected and will be placed on the table
of the House when received.

(f) This does not arise.
(B) WRITTEN ANSWERS

DIFFERENT RATES OF SPECIAL PAY FOR DEPUTATIONISTS IN RATLWAY BOARD

1117. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable the
Railway Member be pleased to state if it is a fact that a special pay was
sanctioned for those of the staff who are transferred to the Railway Board's
Office on deputation mainly on the consideration that the duties and..rcspou-
sibilities of arduous nature are involved in the Railway Bosrd's Office?

(b) Is it a fact that a higher rate of Rs. 50 per month as special pay has
been sanctioned for those who are on deputation to the Railway Board’s Offic:
in New Delhi from stations outside Delhi and a lower rate of Rs. 30 per menth
is given to those who are taken locally?

(¢) If the answer to (b) be in the affirmative why is this differential
treatment meted out to the persons transferred from local offices, speciolly in
view of the fact that both the categories of the persons are considered to be
discharging duties of arduous nature and responsibility?

(d) Do Government propose to remove this discrimination by introducing
uniform rates of speciul pay, viz., Rs. 50 with retrospective effect? If not, why
not?

The Honourable Sir Edward Benthall: (a) A special pay is granted both in
consideration of the arduous duties and heavier responsibilities attaching to
posts in the Railway Board’s office as well as on other considerations, such as
additional expenditure entailed in the maintenance of double establishments,
ete., which apply only to persons coming from outside Delhi.

(b) Yes.
(¢c) and (d). In view of the reply to part {a) above, Government do not
propose to introduce a uniform rate of special pay.

ProTESTS BY INDIAN TRADE UNiON QBRGANISATIONS AGAINST EXECUTION oF RE-
PUBLICANS IN SPAIN

1118. *Miss Maniben Kara: Will the Foreign Secretary be pleased to state:
whether Government have received any representations from Indian trade union
organisations protesting against the execution of ten Republicans in Spain
by the Government of General Franco and asking their protests to be forwarded
to the Bpanish Government; what action Government have taken in the matter?

-Mr, H., Weightman: Such a representation has been received from the
Indian Federation of Labour. A reply has been sent that the Government of
India do not conceive it to be their business to forward the protest to the
Spanish Government, it being open to the Indian Federation of Labour to
send a communication on the subject through the post if it wishes to do so.
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TENDERS FOR WORK 1IN E. I. RalLway L0oCo. RUNNING SHEDS

1119. *Mr. Madan Dhari Singh: (a) Will the Honourable the Railway Mem-
per be pleased to state the system of giving contract for the work of coal
handling, engine and ash pit cleaning, cinders picking and labour supplying in
the East Indian Railway Loco. Running Sheds?

(b) Who is the authority for accepting the tenders?

{c) What is the number of contractors who were given the woitk at Gaya,
Moghulsarai and Jhajha from the year 1938 to the year 1945?

(d) Is it a fact that the accepted tenders for the work were not the lowest?
If so, what are the reasons for the acceptance of higher tenders?

The Honourable Sir Edward Benthall: The information is being obtained
and will be laid on the table of the House in due course.

REVIVAL OF QLD INDIAN STORES DEPARTMENT

1120. *Mr. Manu Subedar: (a) Will the Honourable Member for Industries
and Supplies please state what retrenchment was proposed in the Industries
and Suppiies Department from the peak and how much of it has been achieved
already? .

(b) What was the pay and allowance or the total establishment charge of
the Department per month at the peak period, what is it now, what further
reduction is aimed at, and when do Government expect to achieve it? °

(¢) What is the intention of Government in regard to the old Indian Stores
Department, and is it intended to revive it in any form in the near future?

(d) Are all the stores purchase rules, as they existed before the war, still
in forec?

(e} Have Government restored the general practice in the inatter of pur-
chase in India and scrutiny of indents going outside India before such indents
are made?

The Honourable Mr. A. A. Waugh: (a) and (b). The information is not
readily available. It is being collected, and will be laid on the table in due
course.

(¢) The 1.8.D. has been incorporated in the DG (I. & S.), and it is not
intended to revive it as a separate entity. '

(d) Yes, Sir, except for deviations during wartime emergencies.

(e) The general practice in the matter of purchase m India continued during
the war and I would invite attention to the reply I gave on the 8th February,
1946, to part (b) and latter part of part (c) of Starred question No, 102, asked
by the Honourable Member. As regards scrutiny of indents, Government
never scrutinized indents going outside India before such indents were made.
They only scrutinized after these indents were sent to D.G., I.8.D., London.
The Supply Department had, however, enough time to challenge any such
indents before any purchases against such indents were actually made, and this
continues to be the practice.

NUMBER OF LiA18ON OFFICERS AND RELAXATION OF CONTROLS

1121. *Mr. Manu Subedar: (a) Will the Honourable Member for Industries
and Supplies please state how many liaison officers stiil continue to funetion.
and why? - .

~(b) How many officers, who were working under the Director-General of
Munitions production, still continue to function, and what is the work which
they are now doing?
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(¢) How many controls have been relaxed, or are proposed to be relaxed
in connection with (i) steel and (ii) non-ferrous metals?

(d) Do Government propose to confinue the fixing of ceiling prices for the
protection of the civil population in regard to (i) steel and (ii) non-ferrous
metals?

The Honourable Mr. A. A, Waugh: (a) There are three Liaison Officers for
consumer goods and twelve Honorary Advisers. The former are employed
for vhe administration of the Hoarding and Profiteering Prevention Ordinance
and Consumer Goods Control Order. They look after imports of consumer goods
made on Government account and still awaiting disposal, answer very numerous
enquiries from the public, and see that consumer goods the distribution of
which is still controlled are in fact despatched by importers as ordered. Their
services will be terminated on 31st March, 1946, after which their functions
on a reduced scales will be discharged by the Secretariat Delhi.

The Hounorary Advisers advise on Jute Supplies, Rope, Wool, Tuanning,
Petroleurn, Webbing, Hides, Cement, Rubber, Coffee, Cotton Textiles and
Textile Machinery. They advise Government on problems connected with the
industry concerned, and enable Government to keep in touch with the induskry.

(b) 126. They are concerned with procurement of metal and engineering
stores for railways, civil departments of Government and the Army. The
D.G.M.P. as an organisation will shortly be closed down and amalgamated
with the D.G.I. & 8., leaving in Calcutta only a branch of the Purchase organi-
gation for normal peace time work,

(¢) The Iron and Steel Movement by road and rail Orders and the Cotton
Baling Hoops (Control of Movement) Order have been cancelled. The Iron and
Steel (Control of Production and Distribution) Order and the Iron and Steel
Scrap Control Order still remain in force. The former is being modified with
a view to abolish the licensing of steel from 1st April, 1946. There are thrée
Control Orders on non-ferrous metal: (1) Non-ferrous metal (Control) Order, (2}
Brass and Copper (Control) Order, (3) Aluminium Utensils (Control) Order.

(d) Yes Sir. The fixation of ceiling prices is to be continued for both steel
and non-ferrous metals in order to prevent black market activities.

CONTROL AND SALE OF 'WoOLLEN Goops IN INDIA BY GOVERNMENT

1122. *Mr. B. P. Jhunjhunwala: (a) Will the Honourable Member for Ind-

“ ustries and Supplies please state whether the manufacture and sale of woollen

goods in India is under the control of Government? If so, on what basis is
the same regulated?

(b) Is it a fact that Government sell the Indian woollen goods at a price
much higher than what it pays to the manufacturers? If so, what is the
margin of profit, and how much profits have Government made over such scales
since the control was enforced? To what fund is the money so earned credited,
and how is it utilized?

(c) What is the quantity and value of woollen goods produced by the Indian
woollen mills since the promulgation of the Control Ordinance? Were the
In};lian woollen mills working to their full capacity during this period? Tf not.
why not?

(d) What is the quantity and value of foreign woollen goods imported into
India during the corresponding period? :

The Honourable Mr. A. A. Waugh: (a) Yes, Sir, the manufacture and sale
of woollen goods is under the control of Government. Goods for the ecivil
market are purchased by Government, who pay the mills a margin of 12} per
cent. over their cost of production, and are sold to recognised dealers who
retail them to the public at a fixed price. This price allows dealers a margin
of 121 per cent. '
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(b) Yes, Sir, it is correct that Government often but not always charge the
dealer a slightly higher price than they have paid or expect to pay to the manu-
facturer. The reasons are firstly that Government initially fixed ceiling prices
slightly on the high side to allow for a possible upward trend in costs of pro-
Auction, and secondly in the earlier stages retail prices were based on estimates
of cost while payments to mills were based on costs of production worked out
subsequently. In some cases, the price chargeable by Government to the dealer
is lower than the price payable by Government to the manufacturer and these
deficits are met from the surpluses accruing from other items. There is no fixed
margin of profit, and it is not possible to give a figure of the surplus accruing
to Government so far, because mills have been paid at provisional rates and ié
will be some time before the prices payable to them are finalised. If any sur-
pluses remain when the control is wound up, Government will consider how to-
spend these and one way would be to spend them for the benefit of India's®
woollen industry.

(¢) The quantity of woollen goods produced by Indian Woollen Mills since
the promulgation of the Control Order is about 44.-86 million lbs., and their
value about 14-14 crores of rupees. Indian Woollen Mills were working to
their full capacity during this period, except for occasional stoppages owing
to lack of coal. .

(d) The quantity of foreign woollen goods imported into India during this.
period was about 1,354,000 lbs., and their value was about 1.2 crores.

ConsumprioON OF CLotH IN N.-W. F. ProviNcE
1123. *Xhan Abdul Ghani Khan: (a) Will the Honourable Member for

Industries and Supplies be pleased to state the consumption of eloth in the
following areas of the North-West Frontier Province before the World War 11;
(i) Khyber Agency, (ii) Malakand Agency, (iii) Kurram Agency, {iv) Mshmand
‘Agency, (v) Tochi Agency, and (vi) Waziristan Agency?

(b) What is the amount of cloth supplied to each of these Agencies now?

(¢) What was the amount of cloth supplied before the last war to the
North-West Frontier Province, and what is supplied now?

The Homourable Mr. A. A. Wangh: (a) and (b). My Department has asked
the N.-W. F. P. Government by telegram for this information, but the N.-W..
F. P. Government have not yet replied.

(c) Before the war: On an average about 70,148 bales per annum.
At present: About 62,592 bales per aanum.

APPLICABILITY OF GOVERNMENT RAILWAY RULES TO STAFF ON B. B, & C. [ RAlLWAY
ScHOOLS '

1124, *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable the
Railway Member please state if it is a fact that according to the declared policy
vt the Railway Board, all teachers employed in Railway Schools on the Last
ludian Railway are Government servants and are allowed scales of pay in force
in Provincial Government Schools of the Provinece in which they are situated?

(b) Is it & fact that the B., B. and C. I. Railway was taken cver by the.
Government of India in 1942? If so, is it a fact that all employees of the now
dlefunct B., B. and C. I. Railway Company became Government servants from.
that date?

(c) Have the Railway Board laid down a policy for the B., B. snd C. 1.
Railway Schools different from the policy already in force for Railway Schools
on other Government Railways? Tf so, on what grounds? If not, are the staff
employed on the B., B. and C. I. Railway Schools governed by Government
Railway Rules in the matter of leave, passes and P. T. Os. rent rules, scales of
pay and other service matters? If not, why not?
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The Honourable Sir Edward Benthall: (a) The reply to the first portion is
in the affirmative and to the second in the negative.

(b) The reply is in the affirmative.

ic) The reply to the first portion is in the negative. The second portion
does not arise. The reply to the third portion is in the affirmative
except in regard to leave and scales of pay of ex-Company school
staff. In accordance with the terms offered to non-gazetted staff of the ex-
B., B. & C. 1. Railway Company taken over by Government on and from the
1st January 1942, such staff are governed by the ez-Company’s rules in these
vespects. The rpply to the last portion does not arise.

SERVICE LiM1T FOR QFFICIALS TAKEN FROM CIRCLE OFFices INTOo P. & T.
DIRECTORATE

1125. *Mr. Ramayan Prasad: (a) Will the Secretary for Posts and Air be
pleased to state if it is a fact that a limit of more than five and less than ten
years’ service has been prescribed for taking men from subordinate offices to
Circle Offices of the Posts und Telegraphs Department for permanent appoint-
ments? If so, is it the intention of the said condition that the officials so
taken should be of use for the maximum number of years in the latter office?
If not, what is the intention?

(b) Is there no such service limit prescribed for taking officials from Cirecle
Offices into the Posts and Telegraphs Directorate? If not why not?

Sir Gurunath Bewoor: (a) The reply to the first part is in the affirmative
and to the second part in the negative. As regards the third part, the inten-
tion in fixing the service limits is to import comparatively young officials who,
at the same time, have had some years practical experience of post office work:

(b) There is & minimum service limit of three years but no maximum
service limit for importing staff from Circle Offices to the Posts and Telegraphs
Directorate. The intention in not prescribing the maximum limit is to improve
the efficiency of the Posts and Telegraphs Directorate by obtaining the best
available officials with considerable practical experience especially in the tech-
nical branches of the Department.

SERVICE L1MiT FOR OFFICIALS TAKEN FROM CIRCLE Ormcr:s INTO P. & T. DirEc-
TORATE ’

1126. *Mr, Ramayan Prasad: (a) Will the Becretary for Posts and Air please
state if it is a fact that while drafting on deputation officials from subordinate
offices to the Posts and Telegraph Directorate in the year 1941, a similar service
dimit of about ten years was prescribed. If so, what was the intention behind
the prescription of this service limit?

(b) Is it a fact that some officials from amongst those drafted from sub-
ordinate offices to the Posts and Telegraphs Directorate have been recently
selected for confirmation in the latter office? If so, what was the service put
in by each such official on the date of his entry in the P. & T. Directorate?

(¢) How many officials thus selected conform to the condition of serviee
limit referred to in part (a) of the previous question and also to part (1) ubove?

(d) Are there no officials on deputation who fulfil the condition of service
limit? 1f there are, why have they not been selected instead?

(e) Do Government propose to make the selection afresh, taking into con-

“-sideration the condition of service referred to?

Sir Gurunath Bewoor: (a) presumably, the Honourable Member is referring
to the maximum limit of ten years service mentioned in' part (a) of his pre-
vious question. If so, the reply is in the negative. The latter part does not
arise. .

(b) Yes. I lay a statement on the table.

(
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(c) As will be seen from my reply to part (a), no maximum service limit
was prescribed. Part (a) of the previous question which relates to recruitment
to Circle offices does not apply in this case. -

(d) Does not arise in view of my reply to part (a) of the question.

(e) This does not arise as the selections already made are in keeping with
the existing orders.

Statement of officials of subordinate services selected for permanent appointment in Posts and
Telegraphs .Dtrectorale

Name Service
{1) Mr.T. N. Mehta . . . . | About 14 years.
(2) Mr. M. Y. Shaikh . 12,
(3) Mr, A. K. Gupta . 16 .,
{4) Mr. N. P. Raman . . 4,
{5) Mr, Mohd. Jan . .. . . 18 ,,

CONTROLS ON PRICES AND MOVEMENTS OF CHARCOAL, W00D AND OTHEL FUEL

1127. *Sri M, Ananthasayanam Ayyangar: Will the Honourable Member
for Industries and Supplies please state:

(a) how long it is proposed to continue the present controls on the prices
and movements of charcoal, wood and other fuel into Delhi;

(b) why all these controls cannot be abolished immediately or at least before
the lst April, 1946; .

(e) the number of. staffi employed on working this control, and the cost
incurred in its working during the financial year 1945-46, in the Drelhi Province;
snd

(d) whether Government are aware that the controls are continued merely
in the interests of the staff employed for the purpose?
The Honourable Mr. A. A. Waugh: (a) to (d). Information is being

collected from the Chief Commissioner of Delhi, and will be placed on the
table of the House when it is received.

FaciLiTies FOR INDIAN NATIONALS 1IN INDO-CHINA

1128. *Sri M. Ananthasayanam Ayyangar: Will the Foreign Secretary be
pleased to state:

(a) all the arrangements made for the safety of properties of Indian Nationals
in Indo-China, and all the facilities given to those persons to return to India;

(b) whether representation was made to the Government of Indin to that
effect; and

(c) whether instructions were given to the British Representative in Indo-
China to negotiate with the French authorities to secure all facilities in the
interest of Indian Nationals since the occupation of the French Government is
completed ?

Mr. H. Weightman: With your permission, Sir, I propose to ‘answer ques-
tions Nos. 1128 and 1129 together.

The Honourable Member is referred to the replies given by me on the 22nd
February, 1946, to questions Nos. 440 and 441.
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BanEING FACILITIES FOR INDIAN NATIONALS IN INDO-CHINA

't1129, *Sri M. Ananthasayanam Ayyangar: (a) Will the Foreign Secretary
be pleased to state:

(a) if it is a fact that the French authorities refused to allow Indian
Nationals in Indo-China to send money to their families in India on account
of the blockade imposed during the wur by the Government of India; if so,
whether the Government of India propose to cancel the blockade, take imine-
diate steps to impress upon the French authorities to have exchange rates, and

allow remittances to India in the interest of Indian Nationals and their families
in India; '

(b) whether there is any representation made by any individual and by the
then Member of the Assembly, Mr. T. T. Krishnamachariar, on the above points
and if any information is forthcoming whether the same will be placed on the
table of the House for the information of the public; and

(c) all the arrangements made by the Government of India for securing
priority in passage facilities for Indian Nationals stuck up in Indo-China to
come to India and for persons in India owning properties there to go there to
look after their property?

CREATION OF INDUSTRIAL STATISTICS DIRECTORATE AND QUALIFCATIONS OF ITS
DirECTOR '

1130. *Sri M. Aananthasayanam Ayyangar: ta) Will the Honourable Mem-
ber for Industries and Supplies be pleased to state when thc Directorate of
Industrial Statistics was created ?

(b) What are the special qualifications of the present Director? Has he any
academic qualifications in statistics or experience in any statistical branch in
Government or elsewhere?

(¢) Was the present incumbent drawing only Rs. 600 in another Depart-
ment of Government, some four years back? \What is his present salary?

(d) Was the post advertised and was the selection made by the ¥ederal
Public Service Commission? If not, why mot?

(¢) Why is not the Economic Adviser asked to look after the Industrial
Statistics also? Why is a separate Department found necessary?

(f) Is it a fact that persons with qualifications in Economics are preferred
to those with qualifications in Statistica? If so, why? '

The Honourable Mr. A. A. Waugh: (a) In April, 1945, the late Industries
and Civil Supplies Department decided, with the concurrence of the Economie
Adviser and the Finance Department, to set up an organization adequate to
deal with the enforcement of the Indus.rial Statistics Act, 1942, and with the
question of taking a Census of Industrial Production. The sanctioned . posts

include a Direetor, two Deputy Directors, two Assistant Directors and four
Research Officers.

(b) The present Director, Dr. Kaul, holds the Ph.D. Degree of londou
University for work done with Prof. A. L. Bowiey of the London School of
Economies. He had, also, training in advanced Statistical methods in the
Department of Applied Statistics, London University, under Prof. Karl Pearson.
Dr. Kaul spént some 10 years teaching Economics and Staistics in the Uni-
versities of Rangoon, Allahabad, Aligarh and the Punjasb. From 1937 to 1940
he was employed in the League of Nations at Geneva, where he dealt with
Statistics from member nations in the preparation of international studies. On
return to India he was appointed in the Commerce Department in 1941, and in
the late Industries and Civil Supplies Department on its creation in 1948, After
holding the posts of Under Secretary, Deputy Secretary, . he was appointed
Director of Industrial Statistics on 27th April, 1945. - o

+For answer to this question aee answer to question No. 1128.
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(¢) On return to India, Dr. Kaul was first appointed in the scale of

Rs. 800—50—1,000 in 1941. At Geueva he had been drawing the equivalent of
Rs. 1,500. His present pay is Rs. 2,000.

(d) No, Sir. The post of Director has been sanctioned for a period of one
year only. Under the rules Departments of the Government of India are
competent to reeruit candidates for such temporary appointments..

(e) The Department of Industries and Supplies is in charge of Industrial
Statistics. There are obvious advantages in having the Department in charge
of Industries dealing with industrial statistice through its own officers, and the
scope of the work, which is largely ‘pioneer’ work, justifies the organization-
set up in the Department.

(f) For work of this kind good qualifications in both Economies and Statis-
tics are necessary, together with consjderable administrative experience.

[INSTARRED QUESTIONS AND ANSWERS
NuMBER OF PosTs UpGRADED OoN N. W. RaiLway

141. Seth Sukhdev: Will the Honourable the Railway Member be pleased
to lay on the table of the House a statemnent in a tabulated form showing the
oumber of posts upgraded on the various Divisions of the North Western Rail-
way separately for each Division, permanently and temiporarily as a war
emergency?

The Homourable Sir Edward Benthall: 1 regret 1 cannot undeitake to
supply the information as its collection will entail an expenditure of time -and
labour incommensurate with the results to be ohtained.

Fraups coMMITTED IN Foop DEPARTMEN1T oF N. W. RamLway

142. Seth Sukhdev: Will the Honourable the Railway Member be pleased
to lay a statement on the table of the House, showing frauds committed in
the Food Department of the North Western Railway, giving particulars of the
shop, ~ommodity, and the amount involved during the calendar year 1945, and
the action taken in each case? '

The Homourable Sir Edward Benthall: According to the information avail-
able there were in all 65 cases of frauds in the grainshops of the N. W. Rail-
way during 1945 involving an aggregate amount of Rs. 26,631-3-6. Out of
these, 23 cases involving Rs. 19,988-7-0 relate to misappropriation by the staff
of the grainshop organisation or by the wheat distributing contractors and the
other 42 cases involving Rs. 6,642-12-6 are those in which the Ration Card
holders had drawn rations at concessional rates to which they were not entitled
either on account of the pay-limit beyond which concession rates are not ad-
misgible or by false declaration of particulars of family members in Census
Cards.

A statement is placed on the table of the House giving particulars of the
five most important cases involving a total amount of Rs. 15,788. The
balance is made up of items of less than Rs. 500 each.

In five cases a sum of Rs. 1,879 in all has been recavered and in two cases
action is being taken to recover Rs. 845 from the parties found guilty. One
Cash Memo Clerk, one Salesman and one Weighman have been discharged
from service and 2 Grainshop Managers have been trarsferred from -their posts.
The remaining cases are still under investigation.
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ConTroL oF SILE YARN IN BENGAL
148. Mr. Sasanka Sekhar Sanyal: Will the Honourable Member for Indus-
tries and Supplies be pleased to state: ~
(a) the various measurés for control of silk yarat in Bengal;
(b) the purposes for which such measures were adopted; .
(¢) whether after the cessation of war there is any purpose for keeping -alive
these control orders; .
(d) whether Government have in contemplation any measure for controlling
silkwoven texture; and
(e) the general policy for such control?

The Honourable Mr. A. A. Waugh: (a) The ceiling prices of silk yarn were
fixed by the Central Government last June. These prices apply to Bengal as
well as to other parts of India. I do not know whether the Bengal Govern-
ment have taken any additional measures. ’

(b) The object is to try to ensure that the public can buy available supplies
of silk at a reasonable price. .

(c¢) India's consumption of silk before the war averaged about 4 million
pounds a year. At present our silk production is barely 1% million pounds
a year, and imports are much lower than in the pre-war years. Supplies are
therefore much less than demand and it is for this reason that Government
have continued control. ‘

(d) Control of prices of silk fabrics is in force. No new measure is contem-
plated.

(e) The general policy is to try to see that silk fabrics are sold at reason-
able prices to consumers. ‘

TRAVELLING ALLOWANCE To N. W, aAND G. I. P, RaiLway EMPLOYEES

WHILE oN Durty

144. Diwan Chaman Lall: Will the Honourable the Railway Member please
state: ’

(a) whether it is a fact that no travelling' allowance is paid to a Railway
employee required to proceed on duty within a radius of five miles froma his
headquarters station; '

(b) whether such a radius is calculated by (i) Rail or (}ilil) Rail-cum-road;
in the latter case, the minimum and maximum distance which an employee
may be required to cover by road; and

(c) whether any carriage hire is allowed to an empolyee for road journey
referred to in part (b) above; if so, the scales on the North Western and Great
Indian Peninsula Railways? - ' ‘

The Honourable Sir Edward Benthall: (a) Yes, excépt in certain ci;cl..m-
stances as explained in reply to part (c).

orti i iles i lated by the
(b) As regards the first portion, the radius of 5 miles is caleu y
shortgst route, whether by rail or road or by rall-cuﬂ'umad, from the railway
station where the headquarters of a railway employee is located. The reply to
the second portion does not arise. L

(c) Yes, the actual cost of hiring & conveyance within the rates preso_nbed
by the Municipality or Local Government concerned is admissible to railway
servants required to travel on duty occasionally. Those required to travel
frequently on duty within a radius of five miles are granted a motor car or
motor cycle or conveyance or horse allowance in accordance with Rules 244
and 245 of the State Railway Establishment Code, Vol. 1., a copv of which
is available in the Library of the House.
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SELECTION OF Foop IxsPECTORs 18 KaRacHI Divisiox, N. W. RamLway

145. Setn Sukhdev: Will the Hounourable the Railway Member be pléased
to state: .

(a) whether a selection for the Posts of Food Inspectors was held in Janu-
ary last in the Karachi Division of the North Western Railway; ,

(b) whether it is a fact that the result of the selection was shelved on
the ground that junior employees were allowed to compete;

(¢) whether it is a fact that the posts of Food Inspectors are temporary
and that no employee is eligible for confirmation againsf, them;

(1) whether it is a fact that under the provisions of paragraph 6, Appendix
I0-A, of the Establishment Code, Volume I, proper employees were called for
selection;

(e) why then the selectipn resultg wem -cancelled ;

(f) what steps Government propose to take to ensurs gelections in accord-
ance with rules; and

._(g) if it 4s proposed to revise the orders and allow selection results held in
Januar} to stand good? !

“The Honoyrahle Sir Edward Benthall: | have called for the information and
will place the same on the table of the¢ House in due course.

-~ STOPPAGE OF BENGAL NAGPUR H-AIL“-'A‘r’ Dowx BoMpay MaIL AT GHATSILA

146, Mr. Sasanka Sekhar Sanya.l Will-the Honourable the liall“a) Member
be pleased to state:

(a) why the Bengal Nagpur Railway Dowir Bombay Mail does not stop at’
‘Ghatsila, though the Up Bombay Mail does stop there; .

(b) whether, and if so, why un exception is made in respeet of the men
of the Indian Copper Corporation for whose benefit the said Down train stops
there for somdg days in the month; and whether it is a fact-that even when
the said train so stops other passengers (including upper, class)- an:not allow-
ed to avail of the said train; if so, the reasons therefor; -

(c) whether he is aware thdt there is a large and pressing demand from
the public for a short:stoppage at the said station; and

(d) the difficulties in the way of arranging for such stoppage?

The Honoursble Sir Bdward Benthall: (a) The Up Bombay Mail bhas for
many years been scheduled to stop at Ghatsila as the traflic offering from Cal-
cutta to this station justifies the stop. The Down Bombay Mail was not
sgheduled to halt at the statipn as in pre-war days it pussed it at an incon-
“yenient hour ‘and there were alternstive services t- more convenient times.

(b) Yes, out-of-course halts, limited to & masihum of 4 a month, were

sreed te as a spécifl war-time conesssion in favour of officials of the Inchan
-E)pper Corporation, who had to maintain close liaison with Government offi-
cials in Calcutta in .connection with important war production, With the
bermmatmn of the war emergency, the Railway Administration are oonsndermg
the dxsco uance of the special dispensation. Information is not available in
regard to fhe second part of this question. A copy however of this question
and my rqply is being sept to the General Manager for suitable action.

(c) The Railway Administration have not received any representations to
indicate a large and pressing demand from the public in this direction.

(d) The Railway Administration propose in their forthcoming Pime-table to
re-introduce the second Howrah- Nagpur Passenger Trains Nos. 11 Dn, and 12
Up, and this will restore the train services serving Ghastila to the pre-war leve!.
As passengers will then have the choice of three convenient down trains at
Ghatsila, there is no justification for stopping a long-distance mail train at
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the station, and thus adding to its over-all timing, particularly when the
Administration are endeavouring in response to the public demand, to accele-
rate the mail timings.

TeRMS OF REFERENCE OF DR. AEMED, OFFICER ON SPECIAL DuTY, RAILWAY BOARD

‘' 147, Sri A. Karunakara Menon: Will the Honourable the Railway Member
be pleased to state:

(8) the terms of reference of Dr. Ahmed, Officer on Special Duty with the
Railway Board and place on the table a copy of the questionnaire issued by
him; acd ) .

(b) whether it is proposed to create, posts of Director and Deputy Director
of Medical Service with the Railway Board?

The Honourable Sir Edward Benthall: (a) Dr. Ahmed is a member, re-
presenting the Railway Medical Department, of the Housing Committee-
sppointed by the Railway Board to look into the general question of the scale
of accomniodation to be provided for various classes of non-gazetted railway
employees on the different Government Railways. In addition, he has been
detailed to look into certain questions connected with post-war medical facili-
ties on Rai'ways. As regards the second portion of this part of the question,
two questionnaires have been issued by Dr. Ahmed regarding the re-organiza-
tion and development of medical services, but Governmert do not consider
that any public interest will be served by placing copies on the table of the
House. ' '

(b) The question of creating a temporary post in the office of the Railway
Board to accommodate a Railway Medical Officer is still under consideration.

. RULES FOR FILLING OF SELECTION P0STS ON STATE-MANAGED RAILWAYS

148. Sri A, Karunakars Menon: Will the Honourable the Railway Member
be pleased to state: !

(a) whether it is a fact that rules for filling ‘Selection Posts’ have been
framed by the Railway Board, if so, where are they incorporated; and

(b) whether it is proposed by the Railway Board to lay on the table of

the House a list of ‘Selection Posts’ on each of the State-managed Railways;
if not, why not?

_ The Honourable Sir Edward Benthall: (a) Yes, the Honourable Member
is referred to the rules governing the promotion of subordinate staff contained
in Appendix II-A of the State %silway Establishment Code, Volume I, (as
amended by Correction Slip No. N. 566), a copy of which is available in the
Library of the House.

_(b) Up-to-date information is being obtained from railways and will be
laid on the table of the House in due course. -

SHORT NOTICE QUESTION AND ANSWER

STATUs OF INDIANS AND CONSTITUTIONAL KEFORMS IN MALAYA

Seth Govind Das: (a) Has the attention of the Secretary for Commonwealth
12 Noox Relations been drawn to the reports of the recent debates in the
House of Commons on Constitutional Reforms in Ma'aya?

(b) What action have Government taken to safeguard the status, rights and
privileges of the Indian population in Malaya under the proposed Constitution?

(c) Is any new Indian labour to be sent to Malaya? If so, what action
have Government taken to- ensure that proper working conditions and the
quality of status with other residents in the country are secured for such
Indian labour?
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(d) What action have Government taken to safeguard the status, and rights
of Indians other than labour proceedings to Malaya?

Mr. B. N. Banerjee: (a) Yes.

(b) Under the proposed new constitution of Malayan Union, Indians are to
be eligible for acquiring Malayan Union Citizenship by fulfilling certain resi-
dentisl conditions and they will not be debarred from acquiring that status on
grounds of race or origin. No special action is, therefore, considered necessary
at this stage; but the Government of India will continue to maintain a close
watch on all developments. .

(c) and (d). The Government of India would permit emigration of fresh
Indian !abour to Malaya only after an agreement has been arrived at between
the Government of India and the Government in Malaya in respect of adequate
wages and satisfactory working conditions for Indian labourers and.of equality of
status for Indians of all classes resident in Malaya with other residents.

Seth Govind Das: The Honourable Member said that citizenship rights for
Indians in Malaya depend on residential qualifications. If Indians who are
there now return to India and wish to go back on account of economic reasons,
may I know if those citizenship rights will be given to them?

Mr. R. N. Banerjee: I think so; that is how.we interpret the announcement.

Seth Govind Das: Has the Honourable Member seen in today's Hindustan
Times that the British Government has announced modifications of its plans
for setting up the Malayan Union? May T know what those modifications are?

Mr, R, N. Banerjee: 1 have seen the report but J cannot recall having seen
any suggestion about modifying the proposals about Malayan citizenship.

Setn Govind Das: Has the Honourable Meniber seen in the same report
the following: '

““A more violent attack was launched by Communist William Galagher who also levelled
a charge that the people were being divided up and advocated giving equal rights to the
Chinese, all Indians and Malayans and giving them an opportunity to express themselves
and to build up their country as responsible citizens and not as something to be played

with by British administrators, ‘He named as an arrogant presumption talking abou:. the
people of Malaya as inferior races.”

Mr, R. N. Banerjee: 1 have seen that, but what is the question?

Seth Govind Das: The question is. Is it a fact that the British Govern-
ment is playing with Indians and Chinese there and for a long time to come
the condition of Indians in Malaya would be just the same as in South Africa
or Kenya?

Mr, President: I think that is a question for the British Government to
answer.

Seth Govind Das: My question is whether the British Government are
introducing this legislation with a view to making the condition of Indians in
the Malayan Union as precarious as in South Africa.

Mr. R. N. Banerjee: This is about the most liberal pronouncement made
by His Majesty’s Government with regard to the status of Indians in any
overseas country within the Commonwealth.

Mr, Ahmed E. H. Jafter: May I ask the Honourable Member whether he
is prepared to give similar facilities to Muslim League leaders to visit Malaya
as were given to Pandit Jawaharlal Nehru?

Mr. R. N. Banerjee: I do not suppose that question arises out of the
original question

Mr. Ahmed E. H. Jafter: This is a question affecting Indians in Malaya; we
want to send our representatives to look "after the Muslims in Malaya.

Sri M. Ananthasayanam Ayyangar: May I know if these Indians in Malays
who are already settled there will automatically become domiciled citizens
there by virtue of the Act?
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Mr. B. N. Banerjee: Yes, provided they satisfy the conditions regarding
residence as laid down in the White Paper.

Sri M. Ananthasayanam Ayyangar: May I know what the residential quali-
fications are?

Mr, R. N. Banerjee: Roughly, ten years’ residence in a period of 15 years
.or five years’ residence plus a declaration of the person’s intention to adopt
Malayan domicile. . '

Sri M. Ananthasayanam Ayyangar: With regard to persons who satisfy the
*first condition as given by the Honourable Member, will they also have to send
a declaration or will they automatically become citizens of the country?

Mr, R. N. Banerjee: I think, Sir, the declaration is not necessary.

Prof. N. G. Ranga: Will Government associate with themselves represen-
tatives of non-officials from the south, from where a-great part of this labour
population hails, before they come to an agreement in regurd to labour emi-
gration to Malaya?

Mr. R. N. Banerjee: This House and the other House have elected a body
of wise representatives who constitute our Standing Committee.* And I can
.assure the Honourable Member that all these matters will be duly placed
bgfore that Committee. :

Prof. N. G. Ranga: Will they be consulted before they come to an agree-
‘ment at all? -

Mr. R. N. Banerjee: Departmental ‘Standing Committees are intended to
-be consulted before any action of importance is taken.

Babu Ram Narayan Singh: Sir, with regard to these questions I have to
make o submission. Some time ago a circular was issued that owing to press
difficulties copies of questions will not be supplied to those Members who have
no questions on the agenda for the day. Now that questions have, as I find,
begun to be printed 1 request you to supply us with these copies.

Mr. President: I understand $hat Members are getting some copies. Is
that so?

Mr, B. B. Varma: They are not supplied to Members who have no gues-
tions. We should also like to get copies.

Mr, President: The press difficulties have not been yet over. The arrange-
ments are to have a limited number of copies printed and the old request to
Honourable Members stands. 1f any Honourable Member wants a copy he
can have it from the Notice Office. It may be that in distribution some
Honourable Member may not have been supplied with a copy. He can have
it from the Notice Office. The old request of mine still stands.

INDIAN FINANCE BILL—contda

f
Mr, President: The House will now proceed with the further consideration
‘of the Finance Bill.
Ahmed E. H. Jaffer (Bombay Southern Division: Muhammadan Rural):
Can we continue the debate when neither the Finance Member nor the Finance
‘Secretary are present in the House? ’

Mr, President: Yes.

Seth Yusuf Abdoola Haroon (Sind: Muhammadan Rural): Mr. President,
‘Sir. I was referring to the Planning Department yesterday when my Honour
able friend was not in the House. I would suggest that the Plahning Depart.
ment should be closed down because it has served no useful purpose. Every
Department is planning by itself and is going ahead without any co-ordination.
I happen to be a member of the Planning Committee and, as far as I know, the
‘various Departments are not submitting their plans to this Department, and

-
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they are going ahead with their programmes without referring them to the
Plauning uud Development Department. My Honourable friend on the rigat
yesterday rightly pointed out that the Planning Department cannot be success-
ful in its work unless they have got the confidence of the people. Sir Ardeshii
Dalal himself had referred to this on many occasions, and we know fully well
that his resignation came.as a surprise to all of us here, but the Government
did not tell the House the reasons for his resignation. No explicit statement
has been made on this point and it is the right of this House to know the reasons
of his resignation and also why tais Department has not been able to co-ordinate
the work properly. If the Department has failed, it is for lack of organization,

lack of experienced men, and for lack of confidence of the commercial world.

Sir, the problem of shipping has also been a very acute one. During the war
the British Government established here a branch of the British Ministry of
Shipping which took over shipping from the shipping companies which existed in
India at that time. I do not know whether this branch of the British Ministry
of Shipping is still functioning and whether it has stiil got the same powers.
Assurances have been given to us that attempts are being made to increase the _
mercantile marine, but so far the Government have not been successful in doing
that. The trade of India, both import and export trade, is restricted through the
bottieneck of shipping, and because of the subordinate position of this Govern-
ment to His Majesty's Government in the matter of shipping. This is terribly
unsatisfactory. The sterling’ balances are being accumulated and yet we cannot
impress upon His Majesty's Government for the release of shipping. Although
during the war we were told through the machinery of propaganda of the
Information Department which is at their command that shipping and mercantile-
marine had increased to the double as compared to what we had before the war,
yet we do not find any improvement in the situation. What has happened tc
this shipping? The Government of India’s Agent in the United States has.
never paid any attention to this point. He has never taken the trouble tc
enquire where the surplus shipping of the United States and other Allies have
disappeared. The Agent-General, as far as this House knows, has only one joh
to do, and that is to propagate against Indians and their interests, and to pro-
pagate in favour of the preseut Government and their ideals—what they stand
for. May I request the present Government to make an enquiry into this
matter, and let us know what amount of shipping can be made available to us
immediately? The sterling balances on the V. J. Day stood at three-hundred-
crores and I suggest that the great need of India in the matter of shipping
should be impressed upon His Majesty’s Government for two reasons: Firstly,
to prevent accumulation of sterling balances, and, secondly, to solve India’s
transport requirements. The transport problem has been extremely acute, and
that is one of the reason why therq is food shortage in this country. If shipping
had been released at an early date, the problem which is facing this country
today would not have been so acut2 as it is at present.

Coming to the queskion of sterling balances, they are compulsory savings of
this country. I regret, Sir, that I was not present in the House when this
question was debated, but T would like to stress that the Muslim League Party
is as much interested as any other party in this country. It is the moral obliga-
tion of England to repay them. I have been hearing and reading about ths
scaling down of the sterling balances which is indeed offensive to this country.
For one of the richest countries of the world to talk of scaling down the debt
- which she owes to a country which is the poorest is really offensive, I would like
the Honourable the Finance Member to give a definite assurance that further
accumulation of sterlings in this country will be stopped immediately, or he
should state definitely that further accumulations will amount to so much. We
would like to know where we stand. This could have been avoided if export was
allowed to us . . . ... .

The Honourable Sir Archibald Rowlands (Finance Member): Exports
increase the sterling balances.



. INDIAN FINANCE BILL 2655

Nawabzada Liaquat Ali Khan (Meerut Division: Muhammadan Rural): He
:means exports from England.

Seth Yusuf Abdoola Haroon: I mean imports. My Honourable frien'd has
been credited for talking of a delegation. 1 do not know whether there is any
truth in it. A delegation should be sent from India to England, I am personally
-against such a move. My country being placed as a creditor country, we shouid
expect a delegation from England to come to us and tell us as to what they want
to do and what are their intentions. - Our view is that the sum should be repaid
by England from such resources as England has got including the mobilization
of assets in India t> which my Honourable friend, Diwan Chaman Lall referred
to westerday.

1 would like to draw his attention to another fact that there are other assets
‘thar: to what my friend referred. There are the tramways, the banks in India
whose nwners have no interest in this country but not only having good fat divi-
dends in England, the ‘“‘Times of India’’ and such like.

The Honourable Sir Archibald Rowland: Better take over the ‘‘Hindustan
Times"’. .

Seth Yusuf Abdoola Haroon: They should be made over to us immediately
and this will amnount not to 200 crores but to 400 crures of rupees.

Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittoor:
Non-Muhammadan Rural): The policy must be changed.

Seth Yusuf Abdoola Haroon: My friend suggeste to me that it should be
hauded over to the Muslim League I’arty which hus no paper and 1 welcome the
suggestion,

1 would like the Finance Member to tell us what is the total volume of orders -
‘which are being negotiated by this country in England. The other day the
Honourabie the Finance Member replied to a question that about 30 crores of
textile machinery was on order in the United Kingdom. "Then there are loco-
motives and the wagous and the orders placed for railways by tae Lionourable
the Transport Member. The Government of India Department for Agriculture
are placing orders for irrigation machinery, for boring, for road-making and
hydro-electric schemes, forests, posts and te.egraphs and many other central acti-
vities are also placing orders in England. There is u large uvrder being planned
and placed by Provincial Governments. Then there are orders collected frora
India and placed in the United Kingdom for and on behalf of the Indian States,
who also have large plans involving the importation of capital goods. All these
amount to a very big sum. Has not the Finance Department looked into it and
.are they not able to tell us the total amount of these orders which have beeu
placed? There are also current requirements like motor cars which are being
-negotiated for. I think that these orders run up into 400 to 500 crores of rupees.
Am 1 right in this. and if the Government say that my figure is wrong, will they
give us the correct figure or the approximate figure as to what these order:
amount to? If India wants to buy all this from the United Kkingdom, wouid
it be a fair proposition to tell us that we cannot use our sterling balances which
are frozen and that the payment of these balances will begin ifrom 1951 at tha
rate of two per cent every year, and that in the meanwhile for all our immediate
requirements during the next five years, we will have to find fresh money? Or
‘we will have to export largely in order to pay for these orders? Is it a fair deal
to India which the Honourable the Finance Member is offering? Why do His
Majesty’s Government leave us in suspense and why is not a fair deal being
given to us? If there is a feeling in England that financial justice is to be given
to India only when the Anglo-American Treaty is signed, I should say 1t is not
-at all fair to us. We are not responsible about what agreement or what arrange-
ment they arrive at. But we are only interested to have our sterling balances
back or a proportion of them back in the fresh orders which are being placed
1f justice is not being done to us, then to the words of the Prime Minister, Attlee
"o seek voluntarily to remain in the British Empire’’, T would only reply tc
thim in such words but in a different sense according to the expression used by
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one of the members of the European Group the other day, namely, “‘that you
will get as good as you give us”’. I am sure the Finance Member will, not, when
he gets up to reply, say that I am leaving, and therefore . . . . . .

The Honourable Sir Archibald Rowlands: T will.

Seth Yusuf Abdoola Haroon: But the responsibility is yours. Till you keep
your seat you owe that responsibility to the country. I know how irresponsible-
you have been.

Mr, President: Order, order. The Honourable Member is addressing the
Chuair!

Seth Yusuf Abdoola Haroon: I am very sorry. Irresponsible as the Govern-
ment have been, still they owe a sense of respousibility to this country and they
should before quitting their offices do something good for India and not divert
whatever they have towards the other country to which they are going. While
my Honourable friend, Diwan Chaman Lall. was speaking, the Honoursble the
Finance Member said that he is cutting down Defence expenditure. Defence
expenditure amounts to Rs. 244 crores which cannot be regarded with com-
placency by any Member of this House. We do nat want to be told that the
officials have done evervthing to reduce this expenditure. They have not been
able to do" so. The Finance Department and my Honourable friend has very
little control over the War Department. Mr, Mason with his iron fist will not
allow him to reduce whatever he desires or wishes.

The Honourable Sir Archibali Rowlands: Rubbish.

Seth Yusuf Abdoola Haroon: I hope that it will be rubbish. I hope that
he will succeed in cutting down to the extent that the Standing Finance Com-
mittee proposed to him.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): He
failed !

Seth Yusuf Abdoola Haroon: I am sure that he will not say then that it was
rubbish. There has been a great delay in demobilization of both Indian and
British units. There is an expenditure of Rs. 3 crores on army entertainment.
We want the army to be reduced and we want the entertainment charges to be
reduecd at a very early date, not simply on the floor of the House to be said that
we will do it but it should be done and we want to see the results. We want.
that at least this Standing Finance Committee to go into the question and deal
with it. They should be given a free hand and not be ruled by the War Depart-
ment. I am sure, before quitting his office, if the Finance Member gives India
this present.of curtailing the Defence expenditure, I think he would have done
a great service to India. Regarding the civil side I would remind him that this
war taxation cannot be maintained without ruination to this country and the
only sound method is to curtail expenditure. After the last war the Inchcape
Commjttee was brought into existence, because the then Finance Member failed
to curtail expenditure during the war. I am sorry I have to bring to the notice
of the Finance Member that he will not succeed, his Department will not allow
him to retrench unless he has the backing of the members of this House. To
have the backing of thic House he should appoint a non-official committee to go-
into the details. It should be a committee with full powers to look into all the
aspects of expenditure, and if you do that and if you give them a freehand,.
T am sure the Government will benefit and also the countrv, whose interest is
dearer to us than i them. T hope the Honourable Member will at least <o into
this question of appointing a non-official committee and he will have the blessing:
of all sections of the House in retrenchment and in curtailing expenditure which
i% being incurred without any reason, just to provide jobs to some people in some
Departments. people who come from a foreizn country where they could nnt. be
employed. This should be done away immediately. I hope the Honourable-
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Member will have the benefit of the advice on this question of the members of
this House and when he leaves his office he will himself feel that he has done
some justice to India during his term of office. I am sure Indian will then at
least remember him with gratitude. I have done. '

Sjt. N. V. Gadgil (Bombay- Central Division: Non-Muhammadan Rural):
Bir, when I heard from the lips of the Finance Member the following words :

“Though our external foes have been overthrown, the world and particularly India, is
still confronted by a whole array of dangerous and enduring enemies—poverty, squalor,
illhaalth, illiteracy under-nourishment, under-employment—and of these the most formid-
able is poverty."”

I thought that the British rule, through the Finance Member, was going to

confess before its formal death. When I listened to these words, immediate'y

gimilar words came to my mind which are contained in the Congress Pledge™

When that pledge was framed by the Indian National Congress in the year 1929

there was a good deal of criticism to the effect that matters had been exaggerated.
o Sir, with your permission I will read the relevant portion:

““We believe that it is an inalienable right of the Indian people as of any other to have
freedom and enjoy the fruits of their toil and have the necessities of life so that they
may have full opportunities of growth. We believe also that if any Government deprives tha
people of these rights and oppresses them, the people have a further right to alter it or
abolish it. The British Government in India has not only deprived the Indian people of
their freedom but has based iteelf on the exploitation of the masses and has ruined India
economically, politically, culturally and spiritually. We believe therefore that India must
sever the British connection and attain purna swaraj or complete independence.”

I think if any proof was needed as to whether what the pledge contains was
absolutely true, it will be found in the speech of the Honourable the Finance
Member. There is, however, a slight omission. He has stated ‘“And of these
the most formidable is poverty.”” I ask him what is the primary cause, who is
the principal collaborator of these enemies?

The Honourable Sir Archibald Rowlands: The British, of course!

Sjt. N. V. Gadgil: The British Rule. Therefore, if he is sincere and I have
no doubt that he is, he must join us in ending that rule.

Yesterday and a few days before that also, I heard everybody talking the
language of leave-taking. Everybody wants to say that the British Rule is about
to end. I just thought whether it was going to be a reality after all and
suddenly I thought of referring to the history of the Indian National Congress.
When its first session was held in Bombay in 1885, its resolutions were reviewed
by the London Times on the 2nd January, 1886. This is what the paper said:

“The resoiutions mean that we are to withdraw but if ever we have to withdraw we will

not withdraw in favour of middle class lawyers and agitators but we will withdraw to
elrong arm and sharp weapons,'’
That was sixty vears ago. If the present English Premier talks about peaceful
transfer of power, I am quite willing to believe him for the time being. But
the history of British rule in India is a history of promises made to the ear and
broken to the heart and if some of us distrust them, the Honourable Finance
Member and the community which he represents have to excuse us for that.

Now, Sir, I have often been told that the British™ Empire in India was
founded in a fit of absent-mindedness and that they have always been muddling
through. At any rate, they do not propose to leave this country in a fit of
absent-mindedness. Not only that, but if you visit the North Block of the
Secretariat, .on the top of the main entrance vou will find: “Liberty is not a
boon: you have to earn it.”’ That is a standing challenge and those who visit
it or those who visit this Assembly may we!l remember whether after all the
Britisher is prepared to part with power in the terms in which the British
Premier Mr. Attlee referred to it the other day.

It is really a regretful phenomenon that all these things have happened—
enduring poverty, squalor, ill-health, illiteracy, under-hourishment and under-
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employment. Why? How is it that so few have kept so many, so long
toiling in slavery, ignorance and, poverty? There is no parallel to this in history.
How is it that these few but not faithful, these handful but not helpful, still
continue to rule the many millions in India? 1 thought about it outside and
inside the jail and I have come to the conclusion that we have not understood
what a modern state is. A modern state is something which must be based on
consent and not on coercion. Throughout these 150 years and even' long before
that we have been taught the virtues of obedience. I want to teach my people
if I have that right, that the moment you understand the real foundation of the

. state to be your own consent, that moment you will be free. You must reject
the doctrine of unqualified obedience. There are limits to it and I want to
‘inform the Honourable Finance Member that the era #§adiscriminate obedience
is gone, that of resistance both to individuals and to law has come to stay.
Nothing will be accepted on authority. Nothing on tradition. It will*be consi-
dered on its merits, and if the Indian people have become wide awake today, it=
is ‘because they have now understood, some of them at any rate, that no power,
however great it may be, can rule or can dominate if the people have the determi-
aation and the irresistible will to oppose it.

Now, coming to somewhat mundane affairs, the Honourable Finance Member
has listed the enemies. After al', what is the object of the budget? After all
it is not for things that we budget—it is for men; not for commodities, but for
communities. There should be no restriction {from that point of view; and in
this connection I may respectfully bring to the notice of the Honourable Finance
Member what Sir William Beveridge has laid down as the criterion of a good
budget and the place it occupies in the financial arrangements of the country.
According to him, the new budget must be drawn, not in terms of money avail-
able, for there is no limit to it, but in terms of humair data of the men thas
must be employed, and the standard of productivity that must be aimed at.
There are three rules. The first rule is absolute. It is better to employ people
in digging holes and filling them up again than not to employ them at all. The
second rule 4s hardly less absolutz. The object of all human activity is not
employment, but welfare, to raise the material standard of living, and to make
opportunities for wider spiritual life. For these purposes the wise direction of
outlay and so of employment, in the general interest of the community is only
less important than adequacy of outlay as a whole. The third rule is this. The
state in matters of finance is in a different position from any private citizen or
association of private citizens; it is able to control money instead of being
controiled by it. Many of the mistakes of the past have arisen through failure
to make this fundamental distinction. Spending in excess of current income and
borrowing have altogether different implications for the State than for private
individuals . . . . ..

b dTho Honourable Sir Archibald Rowlands: That is why I have got a deficit
udget.

g?t. N. V. Gadgil: Borrow as much as you like; there is no harm. Now,
as I have said, the main function and I should say the only function of the
budget is to provide for men; and if by your policy, general unemployment is the
result, that is no tribute to your capacity to frame a right budget. In this
country, there has been, as a result of the war, less unemployment; now that
the war is over it is time we must exactly apportion and fix up what remedies
we ought to take to solve this great problem. In this vast couniry, 67 per cent
of the population are depending upon land, and it is an admitted fact that the
land cannot provide adequately for every one nf them—so on the bhasis of
adequate remuneration or return,—T have worked up certain ficures; and I also
find that those are the figures which tally substantially with the figures given,
not by an irresponsible agitator, hut by a person helonging to the heaven-born
service, Mr. Trilok Singh. T.C.S.—in his hook ‘Poverty and Social Chance’.

The Honourable Sir Archibald Rowlands: He is in the Finance Department.
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Sjt. N. V. Gadgil: He has calculated that out of the rural population of
2578 lakhs, 7,15,86,506-—27-8 per cent. are surplus, in the sense that they cannot
be required to make agriculture paying; aud if you add to this the unemploy-
ment in the urban areas, and if you want to make provision, not for 1946 or
1947 but taking a fairly long terin view—we 1nust have a target for the total new
employment we must tind in the next fifteen years. We should name the figure
of the ordersof 22 million workers, representing a population of 108 millions. Ia
other words that target is 33 to 35 per cent. of the total population of British
India, on the figures of the 1941 census.

Now, what are your plaus to find employment? The Honourable Financ.:
Member has said in his speech that the Government expenditure has decreased
and is bound to decrease in course of time. There will be a great gap and that gap
must be filled by private enterprise. Why? In order to enable the private
enterprise to do so, he has réfluced the excess profits tax . . . .

Prof. N. G. Ranga: - Abolished.

. Sjt. N. V. Gadgil: I am sorry—abolished. The word ‘reduced’ occurred to
me because in the article written by the Statesman, it is suggested that the
Finance Member should have reduced it instead of abolishing it totally. The
-excess profits tax brought in 75 crores of rupees. Why is it that he has abolished
it altogether? The reason, 1 think, is that whatever may be his personal views,
this Government is afraid to take a major decision whether it stands for state
socialism or private enterprise . . . . .

Prof. N. G. Ranga: It stands for private enterprise, that is true.

Sjt. N. V. Gadgil: The British people have taken the decision. They have
decided in favour of socialism; and 1 do not think there will be anybody to
recousider it. But here in India, with the best opportunity offered—it is only
in war time that the big capitalists agreed to control, because they know even
under those circumstances they stand to gain, but once they huve got the con-
trols it was an easy job for the Government to introduce nationalisation in many
fields of economic activity. 1 think my deseription which I gave to cne of my
friends about the Finance Member and which I want to repeat here, is more. or
less correct. He looks a middle-class man, his accent is socialist, but his action
is capitalist. Whatever may be his personal opinions, I think this Government
flys the same flag which the conservative party flew at the time of the general
election, namely, private enterprise. Now, what does this private enterprise
really mean? What has it meant during the war time, in point of food, in poing
of clothing, in point of housing? I will not say anything about food, because I have
dealt with that subject while T was speaking on the cut motion with respect to -
the Executive Council. Prices of all other commodities have risen many times
but the prices of agricultural products, especially the cereals, have not risen to

the same tume. :
The Honourable Sir Archibald Rowlands: Excuse me. That is entirely

wromg.

Prof. N. G. Ranga: The Honourable Member is entirely ignorant.

Sijt. N. V. Gadgil: My facts will be more eloquent than words and Prof.
Ranga will come in and explain them later. Then in the matter of clothing I
understand that out of the 75 crores of E. P, T. 75 per cent. came from the tex-
tile industry. I understand that one of the mill owners in Ahmedabad has got a
photo of a cheque for more than a crore of rupees which he gave to the Govern-
ment by way of E, P. T., to show probably his loyalty and greatness. I onmly
wish he has kept by the side of the same photo the pictures of the half naked
and half starved persons in Bengal und in other parts of India. Even after
paying the E. P. T. this and other industries have made still huge and abnormal
profits; at whose cost? You control the prices. I know how the prices are
controlled. Every time the industrialist got his way. Has he reduced the
prices? Having given them this great relief, what does the Finance Member
say? He only makes a request. IHe says:

“In ‘my judgment the profit in certain sections of industry here are excessive and it
wonld, 1 submit be in theit own interest as well as in the interest of ile country voluntarily
to reduce their prices to the consumer.”



2660 LEGISLATIVE ASSEMBLY [20TE Mar. 19‘3,

[Sjt. N. V. Gadgil]

Will they reduce the prices? For three years, they won't reduce the prices.

Now, take other industries also. The rate of freight and passenger fares fromn
Bombay to ports in the Konkan have risen by 6 to 7 times and the advice that
this Government usually gets in the matter of fixing rates is always from those
very persons who are interested in those particular industries. The BE. P. T.
was not paid by the mill owners from their pockets. It has come from the
pockets of the poor. What have you done for the poor., Reduction in the duty
on- kerosene oil, so that they may burn their already dilapidated houses. In
this connection I am reminded of what the then Finance Member did for the
villages in 1935, not from very good motive. He budgetted one crore for the year
1935-836 but he would not budget it for the vear 1937 because the elections went
against his expectations. You have given all sorts of concessions for building
activities in the city. I have no grievance because I know the overcrowding in
Bombay—4-92 persons in one single room, 10’ by 1¢/. Even in London with
present difficulties the proportion is 1'7 or about that. I have no grievance
about these concessions but without some control of rents these concessions will
be worked in a manner which will not give any benefit to the poor. May I ask
what you have done for the housing ptoblem in the rural areas. During my elec-
tion tours, I have visited villages after villages. I have visited them also on other
occasions. Half the number of houses are down and dilapidated. They are
without ceilings, without roofs. There has been no bombing, I know and yet
the houses have gone down. What have you done? What provision have you
made? You have got enough forests. Have vou ever thought that you should
provide timber and teak or other building material necessary for the building of
houses in the rural areas free or at cheaper cost?

The Honourable Sir Archibald Rowlands: We are making a start about it.

Sjt. N. V. Gadgil: Your principle of taxation, if there is any principle at all,
is that you make the poor poorer and the rich richer. It reminds me of what
the Bible says: ‘Take from him that hath not and give unto him that hath’.
Taxation in India, if it is carefully serutinised, is such that every truth seeker
can come to only one conclusion and it is this, that it distributes wealth in the
most inequitable, invidious and unequal manner. To illustrate it in mathe-
matical terms, if Rs. 100 is the income, then Rs. 33 go to one person, Rs. 83 to
35 persons and the remaining 34 to 66 persons. Has it ever occurred to the
Finance Member that taxation is not merely a means to raise revenue. Taxes
are a potential factor. they are a great weapon in securing equitable distri-
bution of national income. I want to know what he has done in that respect.

Prof. N. G. Ranga: Nothing.
The Honourable Sir Archibald Rowlands: I will tell you.

Sjt. N. V. Gadgil: What have you done to remove poverty? It can only be
removed by finding out full employment, by making the system of taxation more
equitable, by planning expenditure in the most scientific manner. I find that
the position as regards expenditure is the same today as it was some years ago.
May 1 bring to the Honourable the Finance Member’'s notice the wise words of

- the Honourable Mr. Gokhale uttered hefore the Welby Commission in" 1892 :

“‘Ever: thing depends in this matter on the nature of the purposes for which the increase
has been incurred and the results produced by such outlay of public money. While in-
creased expenditure in other countries under popular control has helped to bring increased
strength and security to the nations and increased enlightenment and prosperity to the people,
onr continually increasing expenditlure has under autocratic management, defective constitu-
tional contril amd inkcrent defects of alien domination, only helped to bring ahoat constartly
increasing exploitation of our resources. has retarded our national progress. weakened our
national defeices and burdened us with undefined and indefinite financial liabilities. Com-
pelled to meet the demands of a forward imperial frontier policy and the exigencies of
conquest imperial -defence and constant borrowing for commercial enterprises. often under-
taken in consequence of the pressure of Eglish commercial classer. our Indian Govern-

ment has little momev to spare. with all its increase of taxation, for purposes of natiomal
“education; and I add other nation building activities.”
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Evea in the present budget, if we just analyse the figures of expenditure, to
see how much has gone to the nation building expenditure and what

1r,x., its proportion is to the expenditure on non-nation building depart-
ments what do we find? Rs. 158°10 crores out of Rs. 355,71 crores are to ba
spent for nation-building departments. No one can call this progressive. It is
the same sorry tale. The Finance Member said in his speech that these enemics
have to be fought. His Excellency the Viceroy just stated as to how they ure
to be fought. Here are his words ‘‘From the task of Tomorrow’'—No. 1. He
says, ‘it is to lift the poor man from poverty to security, from ill-bealth 1o
vigour, from ignorance to uuderstanding’. For that they are planning. Bub
I do not know whether they ure planming for prosperity or they are planning
for further poverty. 1 am sorry I have to use this language, nobody regrets 1t
more than 1 do, because I am of the opinion that words are more powerful than
atom bombs. But truth requires it to be stated that today at any rate, whatever
is being -done is not done for the poorer classes. How do they live? A great
Sanskrit poet has said ‘“‘in the morning with u small mouth, in the evening with
2 small mouth, with body cramped and with the sun shining and supplying heat
he Dbad met hunger and cold.” (Evan sitam Maya nitam ganu bhanu
krushanubhi). That is an accurate description of Indian poverty. Not that you
do not know it. You are just like Dhritarashtra. You know what is good, but
you do not want to do it, you know what is bad, but you do not want to desisé
from it. There may be a fatality dogging vour steps. It may not necessarily
be a conscious thing or a couscious act, but all the same taking it objectively
the description is correct. Now, Sir, we are told that British rule is going; as
I said the other day, British connection has been a tragedy. The last act should-
be a noble act, what began in the equivocation of Lord Hastings and forgeries
of Lord Clive should end in the execution of an honest document transferring-
freedom to the masses. What you should take back, may I again end this in
the words of a great Sanskrit poet when he says what a man takes to the world
’and what he leaves behind. He leaves the wealth in the iron safe, he leaves
the cattle in the shed, his wifa inside the room and the relatives in the funeral
ground, his body on the pyre. What follows him? Whatever good he has done
follows him to the other world. Tf any precedent is necessarv, I shall give it to
the Tinglish officials here that when Mahatma Gandhi left South Africa, for good,
you know he only took one pound per head and left whatever he has earned for
the benefit of the South African people there. May I appeal to vou in that
strain, leave evervthing, leave vour plantations here. do not talk about expro-
priation, leave your public utilitv concerns in which vou have shares, give up-
your pensions, you have done enough harm, and let it be said that whatever he
mav have been when he lived, he died a noble death.

Mr. Ahmed E. H, Jafter: Sir, we are told bv the Honourable the Finance
Member, I hope it is correct, that this is his last budget.

The Honourable Sir Archibald Rowlands: Yes, certainly.

Mr. Ahmed E. H. Jaffer: Mayv I therefore pay hiin a personal tribute

for being the most popular Finance Member India has ever had. I share:

- with my Honourable friend Mr. Manu Subedar the hope he expressed that we

may see him occupying a higher position in the United Kingdom. If we have

more Englishmen of his type in India, 1 think the great anti-British feelings that
exist in the country at present will soon disappear.

Speaking in this House eleven years ago, in March 1935 on the Finance-
Bill, T said then and I repeat it this morning that we the Muslims of India
demand from the Government of Iudia, the unclaimed interest lving with them:
m respect of deposits made by Muslims in the post office savings banks, govern-
ment promissory notes and investments in various banks in India. We want
this amount to be utilised for the cause of the advancement of Muslim education.
Sir, this question has a long history behind it. Tt was in 1925 that my late father-
Sir Ebrahim Haroon Jaffer moved a Resolution in the Council of State when he-
demanded that this amount should be handed over to the Aligarh Muslim Univer-.
sity. Speaking on that occasion the then Finance Secretary, Mr. MacWaters:
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said that *'the interest which would accrue on these deposits is roughly Rs. 10,000
a year. At the present time the amount lapses to Government''. After thai
he also considered the question of administrative practicability of this Resolu.
tion. This is what he further says:

“As regards the second point, whether the proposal is administratively practicable, T think

I can say wltlwut hesitation that so far as post office savings bank is concerned, there would
be no difficulty.”

I hope my Honourable friend Sir Gurunath' Bewoor would also agree with
that. Further he said:

“It will be possible to credit this interest to a separate account. With regard to cash
-certificates the position is much the same.’’

Sir, in 1925, it was decided that this question should be postponed for eliciting
-public opinion from Muslims. Then the Council of State was dissolved. After
iresh elections again in 1927, the same Resolution was brought forward by my

father and it was then adopted. Speaking on the same occasion, the then
Finance Secretary, Mr. Brayne said:

‘It has been estimated that at the outset unclaimed interest in the post office savings banks
-does not amount to more than Rs. 10,000. As regards Government securities, owing to the com
plexity of the system, it is impossible to say how much the amount is, but such investigations

‘as have been made indicate an inconsiderable amount. Probably not more than Rs. 15 000
are involved in this discussion.”

Again the question of consulting Muslim opinion was raised. Here he says:

“Government, as the Honourable Mover of the Resolution has stated made very full
wnguiries of the Local Governments and Muslim opinion throughout India. The majority
-+t opinion is in favour of the proposal.”

after that, the Resolution was finally adopted in 1927. Up to date we do
not know what is the exact position. 1 feel that we are entitled to claim from
she Government of India at the rate of Rs. 25,000 per year, according to the
figures mentioned by the then Finance Secretary. I would not ask for com-
‘pound interest. We shall be very happy indeed if the Honourable the Finance
Member would give us that amount up-to-date and not only that, he would see
tis way to appoint a very sympathetic otficer like Mr. Cook, the Joint Secretary
at the Finance Department to go through the statement of accounts and see
twhat we, the Muslims, get what is due to us in future years.

How, Sir, coming to the question of welfare and well being of Indian troops
n 1nd1a it is a matter of great regret that Indian soldiers families have no
family hosprtals for Indian troops in India, while the British troops have first
»lass family hospitals for them. Similarly there are no schools for children of
tndian soldiers. In every military cantonment in India we find first class schools
vun for children of British troops with very good arrangements for their trans-
vort in motor buses; but I am very sorry that nothing has been done for Indians
and I do not find any provision in the defence estimates for expenditure on these
4tems. It was only two days ago that I was discussing this question with the:
Welfare General Lt. General Sir Noel Beresford Pierse whom I have the good
Hortune to know for the last ten vears. And knowing him as I do, I am certain
+hat the interests of Indian soldiers are safe in his hands sympathetic general
ws he is. But he is helpless for want of funds. Whatever schools and hospitals are
run today in the Indian regimental lines are-entirely run out of funds donated
by military officers themselves. I feel that some sort of arrangement should
#e made, and I think if the Finance Member strengthens the hands of L.
Tteneral Sir Noel Beresford Pierse matters might improve.

Yhen I come to the grievances of commercial concerns all over India. I have
~+ecelved several representations in this respect in regard to the question of out-
atandings due against officers who served in the course of this war in the army,
«iavy and air force. Many of them have been suddenly transferred in India and
»utside and their whereabouts are unknown. At the moment no army lists are
<vailab'e, and during the course of the war when inquiries were made of Army
Meadquarters the reply was that the information could not be disclosed. Now
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that the war is over 1 hope Government will appoint in every Area Command
committee of adjustment under the Couirmanship of the Brigade Ccmmander
coucerned to see that claims put forward by the commercial concerns are looked
into and settled and the amounts recovered from the officers concerned whether
they are in India or in England. 1 am sure that the General Headyuarters in
India and the War Office In England will co-operate in bringing to book these-
defauiters who huve conveniently disappeared from this country uunder {1e plea
of termination of the war.

The other day the Finance Mewber very kindly said that he was reducing
three aunas per gallon from the duty on petrol. In my budget speech the other-
day I referred to the question of tie abulition of petrol rutioning. I am afraid
no attention was paid by the Finance Member in his reply the other day. So
I repeat that it is no use reducing the petrol duty if you cannot make sufficient
petrol available to the consumers. Now that the war 1s over and the situation has-
improved I feel that petrol rationing should disappear immediately, if possible
by the end of April, so that from the next quarter we may have as much petrol
available as we require. Secondly we wunt that cars should be manufactured’
in India, and every facility should be given to those concerns who are floating
these companies for that purpose. Not only that, but the prices fixed for these-
cars should be such that they may be within easy reach of the middle class-
people. Today it is very ditficult to buy a car and even if you want to buy a.
second-hand car you have to pay a good bit of money.

Now 1 come to the question of direct recruitment to the Imperial Police:
Service. Speaking about the Province of Bombay I very much regret to say
that in the last 15 years not more than one Muslim has been recruited to this
branch of the service. I forgot to bring this point specifically forward cn the-
cut motion the other day but T hope that in future recruitment the elauims of
Muslims will not be overlooked and the-quotas that we are short of now, will be
made up.

Prof. N, G. Ranga: And it should be completely Indianised.
Mr., Ahmed E. H. Jafler: Certainly I want Indianisation first, but out of
that I hope our quota of 25 per cent. will be given and the deficit made up.

Now I shall draw the attention of Government to the serious concern with:
which the present policy regarding salt is viewed by the Indian salt industry.

Mr. President: The Honourable Member may continue his speech after
Lunch. ]
The Assembly adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock, Syed
Ghulam Bhik Nairang (one of the Panel of Chairmen) in the Chair.

Mr. Ahmed E. H. Jafler: Sir, I now wish to draw the attention of the Gov-
ernment of India to the serious concern with which their present policy regard--
ing salt is viewed by the Indian salt industry. I trust that the Honourable the
Commerce Member will consider it necessary to tell the House of the steps he
proposes to take to remove the legitimate apprehensions of this national
enterprise, and to safeguard its position by removing foreign competition porti-
cularly from the Middle East countries. The apprehensions of the Indian salt:
industry are justified and their grievances need to be looked into immediately.

The Government of India favoured the establishment of a national salt in-
dustry as they have realized that it meant progressively lesser dependence of the
+eountry on foreign sources for an essential commodity like salt. Within a few
vears, the existence of the Indian Industry was threatened by foreign salt works
from the Middle East ports viz., Port Said. As a result of many representatiors
and a tariff enquiry, the Government of India enforced a policy of protection for
the benefit of the Indian salt industry from 1931 and the protective dufy was
continued until the year 1938 when it was not renewed.
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The Honourable Sir Edward Benthall: What document is it?

Mr, Ahmed E. H. Jaffer: These are my notes. I am not reading any docu-

ment. :

Or the lapse of the protection an impetus was given again to foreign salt
works to send shipments of salt to Bengal in large quantities and Port Said parti-
-cularly took advantage of the market to re-enter it.

The Salt Survey Committee, which Government of India had set up in 1981,
had reported that India could be made self-sufficient with regard to its require-
ments of salt by expanding the potentialities of the existing salt works in the
country. According to their estimate the West Coast Salt Works could increase
their output from 2,20,000 tons to 4,35,000 tons per annum. The amticipations
of this Committee have been fully justified as today their productive capacity,
on a conservative basis, amounts to 4,70,000 tons. The West Coast Works are
thus in a position to meet immediately 80 per cent. of the requirements of Bengal
-and its adjacent markets.

I regret to say that as a result of the war the position of imports of salt inte
Bengul altered radically to the detriment of the Indian industry. There was a
considerable decline in imports from the West Coast ports, and a correspondinz
increase from foreign salt works, particularly Port Said which took away a large
share of it. It may be pertinent to observe that a result of the war when other
industries in India have made advance under Government encouragement, the
Indian sa't industry has had to put up a hard struggle to maintain its pqsition
and retain a fair share of the trade in Bengal. This can only be ascribed to the
neglect of the Government of India to look after the interest of the Indian
industry by permitting import. from foreign sources under one pretext or another.

One of the main reasons for the dwindling of the imports from Indian salt
‘works was the reduction in the number of ships placed at their disposal for salt
traffic. For example, in 1939-40 while 70 ships carried salt from the West Coast
Works to ports of Bengal, in 1943-44 they were reduced to only 11 ships.
During past two years only two ships a month of about 12,000 tons capacity
were being allotted to West Coast as against Bengal's requirement cf 45,000
tons of salt per month. The Honourable the Commerce Member stated in his
answer on the 28th February that during the war it was necessary to build up
stocks us a precaution against salt famine, but the House would like to know
from the Honourable the Commerce Member why it was necessary to curtail
shipments from West Coast and starve the Indian salt works of their legitimate
share of the Bengal market and at the same time build up stocks from Port Said
and Red Sea ports. To talk of building up stocks of salt against famine by
foreign imports is unconvincing when the Honourable the Commerce Member is
aware that during the critical period of the war when the menace of Japanese
submarines in the Bay of Bengal was serious, it was only the West Coast Salt
works who were prepared to take the risk of navigation and ship salt to Bengal
ports, and neither Aden nor the Middle Fast salt works would take the risk.
The consequenee of heavy salt shipments from foreign sources has not only re-
sulted in a grossly overstocked position in Bengal, but has brought the Indian
Salt Works almost to the point of closing down. At present there are between
Karachi and Kathiawar nearly 17 salt works. The Honourable the Commerce
Member said the other day that during the current six months Bengal will get
5 ships of salt from the West Coast and four from Aden. Can the Honourable
the Commerce Member explain the necessity of providing four ships to Aden
and giving to the 17 salt works on the West Coast only 5 ships in 6 months?
Did he realize the implication of his policy and of the effect it has had on the
salt works on the West Coast? The Honourable the Commerce Member must
be aware that many lakhs of rupees have been invested in the Indian salb industry
and the policy that the Government of India are following is likely to lead to the
extinction of the industry unless the Government of India completely revise their

.

-policy. o SN
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I wish to draw the attention of the House to the answer which the Honour-
able tie Commerce Member gave on the 28th February when he stated that the
Government were not in a position in the present situation to discontinue
imports of salt from foreign sources altogether. This House is entit'ed to know
what is the ‘present situation’ and what are the reasous which prevent Govern-
ment from stopping imports of salt from foreign sources other than Aden? The

maintenance of a well established salt industry on the continent of India is vital -

to the national economy, beceuse salt is basic commadity; it is necessary for the
development of the chemical and agricultural industries. It is also important
for vital national defence purposes. In view of this, we demand that Govern-
ment should stop imports of salt into India from Red Sea and Port Said imme.
diately or else they should adduce sound reasons for wishing to permit these
imports

1 strougly urge the Government of India to examine the case of the Indian
salt industry immediately as these issues ure of great importance for the industry
whica is ot national importance. The MMembers of the industry have taken a
serious view of the present policy of the Government of India and have a right
to-expect shat Goverument do take adequate and early steps to safeguard their
interests. I sincerely trust the Honourable the Commerce Member, who has at
heart the welfare and well being of the Indian industries, will take immediate

steps to see that the grievances “of the salt industry are looked mto and justice
is done to their cause.

Miss Maniben Kara (Nominated Non-Official): Mr. Chairman, I regret I can-

not support the present Finance Bill. Being the representative of the pcorer
classes in this country 1 eanuot possibly support this Bill which I think is an
_attempt at placating the upper classes. The present incompetent Government
realizes that it is no more possible for them to continue to rule this country
unless and until they make certain concessions to the upper classes. They are
trying to be in the good books of the vested interests of this country. They
have a lingering hope that by doing so perhaps they will be accepted as junior
partners.  If any one listened patiently to the speech by a member of the
BEuropean Group, he could not help feeling that all that they want now is junior
partnership in the exploitation of this country.

Mr. Geofirey W. Tyson (Bengal: European): By Government or the
European members ?

Miss Maniben Kara: I am coming to that.

The present Finance Bill seems to me to be yet another example of the
graceless acts of dying Imperialism. Sir, I have the proud privilege to belong
to the Radical Democratic Party which, Sir, was the first and the only party in
this country to visualise that as a result of this war the very foundations of
imperialism would be shattered. The Radical Democratic Party was the first in
this country . . ... ..

Prof. N. G. Ranga: No, no.

Migs Maniben Kara: . . . - to realise this situation which had a.nsen in the
world

Sri M. Ananthasayanam Ayyangar:. You are the hench-woman of the Gov-
ernment.

Miss Maniben Kara: The support which was given to the war was whole-
hearted and purposeful. It was a bold and scientific step which was taken by
the Radical Democratic Party of which I am proud to be & member.

Prof, N. @. Ranga: That is why you are here.

Miss Maniben Kara: I am not going to be disturbed by these interruptions.
I am glad that the attitude which was adopted by a young and small party iz
support of this war stands vindicated.

Sri M. Ananthasayanam Ayyangar: With Rs. 30,000!
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Misg Maniben Kara: What about monies received by Harijan Fund, the
Planning ‘Committee etc. from various governments? Let us nob starb that
contjoversy here because 1 have lots of things which T can say on the point.
Today every party come forward and wants to have a share in the victory of the
United Nations snd the defeat of the Axis Powers. All the political parties,
who opposed the war in those days are very anxious to reap the fruits of victory
after the war is over. These people have overnight turned a_ainst the Japanese
and are today réjoicing in the victory of the allied powers. -

Sri M. Ananthasayanam Ayyangar: You have calummiated us ruthlessly.
Disgrace !

Miss Maniben Kara: The so-called rice soldiers of yesterday have become all.
of a sudden the proud asscts of my friends on the other side, and they call them
our Army, our Navy aud our Air Force. Tae victory if it has been won, has been
wou because of the sweat and toil of the working classes, and the peasantry who
are in the air force, the army and navy of this country. If any benefit as the
result of this war can be claimed by any party, it should be that party alone
which can claim to represent these people. In spite of the opposition of th:
National Congress, these are the people who fought the war and have won the
war and have destroyed Fascism and they have prevented this country from going
under the clutches of Japan.

Now, let us turn to the accumulation of the sterling balances. Who ara
claiming the sterling balances? Who owns them? The owners are not the
people who opposed the war vesterday. The owners of the sterling balances
are ot the handful of industrialists of this country. The owners of the sterling
balances are the poorer sections of the people who faught this war und on account.
of whom the war was won. The sterling balances should be utilised for t:e deve-
lopment of state-owned key industries. The sterling balances will have to be
utilised for the development of agriculture. They will have to be utilised for
relieving the burden of indebtedness on the peasantry. They will have to be
"utilised for developing and undertaking public works. These are the things for
which the sterling balances can be legitimately utilised. The sterling balances are-
the property of the people of this country and I expect that the Finance Member
will have something to give to the people who have helped him to win this war.

Now coming to the Finance Bill itself, T am sorry to say that it is a very
disappointing affair. I am not one of those persons who believes that there
shonld be no taxation. I believe in taxation and more taxation. Without taxa-
tion it is not possible to run the state in the interests of the people. Taxation
there will have to be but the Government will have to be run in such a way as
will ensure the prosperitv and progress of the country. The present Govern-
ment, Sir, up till now has been functioning not in the spirit of serving the people
but in the spirit of policing the State. The days of policing are over. The
Government have to act as if they were there to serve the cause of the people.

In order to do all these things, we shall have to have our revenues expanded.
Because as I said before, so long as our country is living in & state of semi-
starvation, so long as there is no purchasing power in the country, I cannot
visualise how there will be industrialisation. I cannot imagine how the peopla
can think of the industrialisation of this country when 90 per cent. of our popu-
lation is perpetually living under semi-starvation conditions. Unless there is an
internal market there can be no development of industry as the Finance Member
visualises and there will not be any pessibility of creating an internal market so
long as the present economic and social structure remains the same. Under the
present feudal system which exists in this country, is there any possibility of
expanding industries. The countries that can be industrialised must first create
8 home market and in order to create a home market, you will have to lift the_
peasantry out of the out-moded structure of society where they are living under
age old oppression. They are heavily indebted and have to work under primitive
eondidons.  Unless our people are freed from such conditions, it is not a practical

=3

-



INDIAN FINANCR BILL 2667 .

proposition to talk of industrialisation. These things will have to be done first
and when I view the Finance Bill from this poiut of view I cannot help feeling
that it has no underlying principles which will show any ray of hope to the starv-
ing millions. _

L was very happy yesterday to listen to my friend in the European Group
drawing the attention of the Finance Member to the coming famine and he has
made certain valuable suggestions. But let me draw the attention of the Finance
Member to the fact that it is not a matter of famine today or a famine tomorrow.
ludia is perpetually underfed. Indians have always been a semi-starved people
aud so long as the Budget shows no underlying idea of helping these semi-
starved people I as a representative of the common man of the country cannot
support & budget of this kind. The Finance Member instead of showing any
concern or sympathy for the conditions in which our Indian people are existing
today, conditions of semi-human existence, nay sub-human existence, has shown
great concern for the rich and has offered his helping hand to them by proposing
the abolition of the Excess Profits Tax. I welcome the speech of my Hounourable
friend, Diwan Chaman Lall, who also thought that the abolition of the excess
profits tax was not justified, that the money realised through the tax could be
utilised for the betterment of the common man of the country. I take it thab
when views are expressed on the floor of this House by responsible members of
the Congress Party, they are the views of the Party as a whole, and that the
Congress Party is against the abolition of the Excess Profits Tax.

Prol. N. G. Ranga: That is the view of the Congress Party.

Miss Maniben Kara: I am very glad to get that assurance. If that is so,
I would request the Honourable the Finance Member to take notice of the views
expressed in this House and amend his Bill accordingly. At a time when the
country was facing the danger of aggression from outside and starvation and
hunger inside, these are the very classes who minted money at the cost of the
poorer sections of society. These are the people who in any other country would
have been treated as thieves, thugs and dacoits. They would have been impri-
soned but in this country the Finance Member has extended a helping hand to
them.

Sri M. Ananthasayanam Ayyangar: He is dallying with them.

Miss Maniben Eara: When I stop to think why such a thing should have
happened, why such a concern has been shown by the Honourable the Finance
Mewber for such anti-social elements in society, who to my mind should be
regarded as thugs and dacoits and enemies of the country, it seems to me that
be is hoping that if these people are relieved of the Excess Profits Tax, perhaps
they would develop industries, they would undertake public works which would
eventually result in giving employment to people and raise their standard cf
living. I am sorry that the Honourable the Finance Member has not yet learnt
a lesson from the war, if he still feels that there is a possibility of private enter-
prise being in & position to raise the standard of living of the people. I am sorry
for him if he thinks so, even in these days when the capitalist system in all the
countries has not only failed but led to a devastating war. Yet in spite of that
if the Honourable the Finance Member wants to pin his hope on a handful of
industrialists in the belief that if they are relieved of the Excess Profits Tax,
perhaps they would develop their privately owned industries thus solving the
problem of unemployment and raising the standard of life of the people I have
no words to express what I think of the Honourable Member’s credulity.

If as a result of the present Finance Bill the country has to face unemploy-
ment and famine, let me sound a note of warning that the present Government
will have to be blameg for it. They will have to take the responsibility, if as a
result of this Bill there is greater unemployment, starvation, death and disease in
the country. The charge will be at the doors of the Government of the country.
Does he not realise that in the present structure of society it is impossible, even
with the best will on the part of the industrialists of this counttry, as long as the
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industries are m the hands of a few people, that, the standard of living of the
people can ever be raised?

Mr. Ohairman: The Honourable Member’s time is up.
The Honourable Sir Archibald Rowlands: I will give five minutes of my

time.

Misg Maniben Eara: Apart from death and estate duties other measures
should have been taken for the benefit of the people. My friend Dr. Ziauddin
Ahmad has given the vast sums accumulated by a few people during the war’
a proper name—Rupee Balances. May I ask why the rupee balances should
not be made available for public purposes through appropriate taxation?

Mr, Chairman: The Honourable Member can have three minutes more.

Mr. Abdur Rahman Siddigi (Calcutta and Suburbs: Muhammadan Urban):

I think the Honourable the President said that ordinary members could have
anything between 20 to 30 minutes

Several Honourable Members: Only 20 minutes.

Mr. Abdur Rahman Siddigi: Therefore I submit that our Honourable sigter
should be allowed to go on. . '

Miss Maniben Kara: 1 regret that the Honourable the Finance Member
has adopted a very timid policy: instead of boldly taxing the richer sections
of gociety, he has pinned his faith on them. In other words, he is trying to
hand over, tied hand and foot, the Indian masses to the mercies of the upper
classes. There are vast possibilities for development in our country in men
and material. If this country is left in chaos and starvation by the present
Government, it will not be because we are lacking in resources, in men and
material, it will be simply because the Government lacked the courage to
adopt a bold policy to reconstruct the entire society.

Lastly, I must say that in this bill I find the shadow of coming events.

The British Cabinet Mission is coming here for a political settlement. All
the indications show that the reality of power will be in the hands of the few.
People talk of freedom and of independence. But it will merely be a replace-
ment of the white by the brown. We will have in this country the rule of the -
Indian upper classes in place of the rule of the British imperialism. I cannot
feel enthusiastic about a political settlement of this nature, because to me
3 that will not mean any improvement—it will only mean a con-
F- M- finuation of slavery though under different masters; and change of
masters does not mean, to me, freedom. But that does not mean that I am
in the least enthusiastic about the present government, because I feel that
the present Government, has acted as policemen and as tax-gatherers for the
upper classes. They have not acted in any other capacity—they have acted as
mere tools in the hands of the upper classes of this country; and I am afraid
that the same will continue if my friends on the opposite benches move a
little closer this side and occupy the treasury benches, which my friends on
the treasury benches are now very anxious to quit. An understanding has
been reached between the present occupiers and the would-be occupiers.
That is why during the discussion on the buget, even though I wag mot here,
from what I could follow from the press reports, I felt that there was nothing
but great appreciation for the Honourable the Finance Member and I am surpris-
ed that now the tone of the speeches has changed. The reason to me is ver~
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clear, because orders have come from the high command, the working com-

mittee of the Cengress . . . .
Mr, Chairman: The Honourable Speaker had better finish her speech now.

Miss Maniben Kara: That being the case, the Congress may throw out the
Bilk as a political stunt. I have no sympathy with the Bill because 1 have
my fundamental differences with the underlying policies of the Bill. I should
have expected from the Honourable the Finance Member that the first peace 4ime
budget should have been franf®d with the object of pooling the entire resources
of the eountry in the public treasury and utilising them for the betterment of
the common man of this country.

Sri N. Narayanamurthi (Ganjam cum Vizagapatem: Non-Muhammadan
Rural): Mr. Chairman, encomiums have been showered om the Finamce
Member—encomium after encomium—for what is atyled by interested people
10 be a departure from the old ruf of budget making. He is credited for his
gkill and foremsic abilities, far having made a departure from the old methods
and for presenting what is thus advertised to be a liberal and sympathetic
budget. But so far as our party is concerned, we have never jeined in the¥
encomium. From the very beginning, even from the day on which the budget
was presented, our party has made it absolutely clear that the budget has
given nothing for the poor man. If there is any party or established organisa-
tion in the whole of this country, which can take care of the interests of the
common man, it is the Indian National Congress, and no other like it. Other
mushroom parties and organisations carnot claim to be better guardians and
better protectors of the rights and interests of the common man than the
Indian National Congress itself which has got a glorious record of sixty years’
fight for the people of this country, irrespective of class, caste or any other -
distinction among the people of this country. The independence for which
the Indian National Congress is and has been fighting all along is for every
man, every woman and every child and every class of people in this country.
The Congress has all along proclaimed its ideal as to safeguard the interests
and liberties of the entire nation, and not of any section of it. So either the
Honourable lady member who has just spoken before me, or any other section
of the House need not have any fear or doubt whatsoever that in the transi-
tional stage, in case of any transference of power by amicable settlemens$, if
by God’s grace anything turns up and the interests of the country are placed
in the hands of the Congress, I can assure every section, not only of this
House, but every political party, and every man born in India and claiming
this with any patriotism as his motherland, that the Congress will be the
organisation that will make and work for the establishment of a cent per cent
Swaraj for the people . . . .

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): May I ask the Honourable Member what did the Congress minis-
tries do in their own time? Have you got any record of that?

Sri N. Narayanamurthi: Coming to the Finance Bill, the Finance Member
himself claims his budget to be a mark-time budget. Now, Sir, it is not a
mark-time budget that the country expects of him at this stage. Immediately
after the termination of one of the greatest world wars, India has a right to
expect a peace time budget, a peace time budget of far reaching statesman-
ship and constructive proposals and plans for the emancipation of this country.
Nothing of the kind is given in the budget. I do not doubt even for a moment
the forensic abilities of the Finance Member. I do not grudge him the com-
pliments that are being paid; but I refuse to join in them because he has not
done anything for the common man, for the poor man, as has been pointed
out by all the previous speakers that have spoken already on this subject. -

The Hon’ble The Finance Member claims and perhaps expects cheap
popularity by the abolition of the excess profits tax. That was not asked for
by us; and just now the Honourable Lady member, speaking before me, has
been asking what the attitude of the Congress is towards this. The Congress
never asked for the protection of vested interests. Cougress on the other hand
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has got its own definite views on these and other matters, relating to taxation.
The Congress has never asked for the complete abolition of the Excess Profits
Tax. On the other hand the Congress has all along been pressing for the
utilisation of every pie available in the finances of the (Government for the
betterment of the country and the entire nation: If the Honourable the Finance
Member is bidding for cheap popularity, it is because he is aware of the fact
that hts budget is only to mark time and that he will have no responsibility
to shoulder in the near future. We are aware of the fact that even in England
the excess profits tax has not been completely abolished. As has been said by
several of the previous speakers, it would have been much better if he had
planned directly a big nation-building programme and had utilised these
monies for the benefit of the common man. But we cannot blame the Finance
Member alone for this, because if the various Departments of the Govern-
meant had their own definite programmes and plans for postwar reconstruction
and had they pressed for the necessary money, perhaps the whole shape of
the present budget would have been different. But we know how the present
Government Departments are working. In England if they have conserved
50 per cent of the excess profits tax, it is because England is a self-governing
-country which knows its own postwar requirements -and has got its own post-
war plans. But here we are governed by a government which neither lmows
the country nor even its own mind. Take, for example, the case of the Infor-
mation and Broadcasting Department, which has suffered a very drastic cut
at our hands. We have cut the supplies to the extent of 93 lakhs. Does it
mean that the entire body of elected members of this House who have voted
for it do not know the importance and the imperative urgency of information
and the need for a real kind of national propaganda. Not at all. The cut was
intended to destroy the present cobweb of corruption, nepotism and jobbery
that was going on in the name of Information and Broadcasting. We know
how to organise our own department of information when the time for it comes.
We shall have our own publicity and information departments both in the
provinces as well as in the Centre. My point is this. If these departments
had their own constructvie plans for nation-building and if they had come

forward with their definite plans for progress and expansion, that cut would
not have taken place.

Take again the instance of the refusal of the rail-road co-ordination plan.
We are not opposed to the principle of the nationalisation of transport. In
fact, the scheme that was brought and placed before us was not a real nation-
alisation of transport project. For that matter, they wanted to kill bus com-
petition and get more money for the railways at the cost of the poor bhus
owners. If there had been a real nationalisation of transport and if the Gov-
ernment had come forward with & full fledged nationalisation programme, the
Congress and every other progressive party *in the country would have been
the first to support it. For instance, along with the nationalisation of trausport
or ‘‘rail road co-ordinaiton’’ as they called it, if the Government had brought
forward a definite plan for a national automobile industry, the whole nation
would have been glad. There are very many key industries which the Govern-
ment themselves ought to take up in a post war period like this. They could
have raised a huge loan if necessary. Did they not raise huge loans when
they required money during war time. Just like that, if they had raised a
huge loan the whole nation would have responded as gloriously as it has
responded on previous occasions. The main charge against the Government
is that it does not know its own mind. It has not got any comprehensive or
clear ept or definite plans of nation building and that point has alrcady been
emphasized.

I was just now speaking of the drastic cut which we carried in the case of
the Information and Arts Department. Simply because we passed the Broad-
casting Department without any special cut, it should not be taken that we
are satisfied with the working of the Broadcasting Department. We have a
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great deal to say against the working of the Broadcasting Department. It has
not brought forward any definite proposals for expansion even though it is now
neart{ 7 or 8 years since the A. I. R. and other broadcasting institutions and
the department was started in this country. Even all the provincial capitals
are not as yet equipped with broadcasting stations. There is the case of
Patna about which the other day the Honourable Member was being asked a
question. The Provincial headquarters of Orissa, Cuttack or other provincial
centres like Nagpur and Rarachi have not got any broadcasting stations.  As
far back as 1936 or 1937 experts went and inspected and approved a spot at
Rajahmundry in the Andhra Desa but none of these projects have materialised,
even though 8 years have now elapsed.

[At this stage, Mr. Chairman (Syed Ghulam Bhik Nairang) vacated the
Chair which was then occupied by Mr. Deputy President (Sir Mubammad
Yamin Khan)]. ¢

Take again-the question of encouraging the manufacture of receiving sets
and supplying cheap radio sets to the people. There is nothing of such expan-
sion in these budget proposals. \

Let alone industrial planning even so far as pclitical planning is concerned,
the present budget does not forecast any good to this country. For instance,
take the question of the reorganisation of the Provinces of India on a linguistic
basis. This is a question at least 85 years old. The Andhra movement and
several other movements such as the demand for the unification of the Karnataka
have been on the anvil for over 40 years. Several Resolutions have been passed
favouring that proposal. In the pre-Montagu Imperial Legislative Council also
a Resolution was passed accepting the principle. The Montagu Repor.
accepted the principle and subsequently the Madras Legislative Assembly
passed a Resolution and very recently the Council of State also -passed a
Resolution agreeing to the principle of reorganisation of the entire provinces of
India, on a linguistic basis. The Indian National Congress has accepted the
principle in effect and yet the Government does not seem to be aware of the
concensus of opinion. The revision of the boundaries may be primarily a matter
of the provinces concerned according to the present constitution but the general
question of appointing a Boundary Commission for the whole of India and the
reorganisation of the whole country on the language basis is essentially an all-
India matter. The Government should have taken up the consideration of this
question ldng ago. These reforms are long overdue and would have been taken
in hand long ago if there had been a national government in existence in this
country. Let me say in this connection that the demand for a separate Andhra
Province or a Karnataka province is not based on any separatist or clannish or
communal cry. The demand is based on the fundamental principle that if the
Government of the country is to be a real Government of the people by the
people for the people, then it should be in the hands of the
people themselves. It is on this ground that we have been agitating so that we
may be in a position to safeguard the interests of the common man. 1If there
were linguistic proviuces, and if the actual cultivators and the actual workers
of the country had been able to participate in the administration of their cwn
proyince, irrigation projects and things like that would not have been neglected
in the manner in which they are being neglected by the present Government.
In the present budget even with regard to irrigation schémes and hydro-electric
projects much attention does not seem to have been paid. Bemg on the
Standing Committee for Labour, I know that the Government of India this year
are going to carry out four major projects of which the Mahanadi Project in
which I am directly interested as coming for Orissa is one. As & matter of
fact after a delay of about 20 years this is being undertaken. I know there are
three other lnﬂ.jOOI' projects_ the ‘Dsmodar PTOjeCtv,' the ‘Sone ijeﬁt and a
{ourth project somewhere on the Indus. All these are long overdue ones which
are being taken up now. There are very many of this nature which the Gov-
ernment should immediately undertake in all the provinces. Some of them
may be primarily matters for the Provincial Governments to take up but the
lead in matters of this kind must come from the Central Government especially



2672 LEGISLATIVE ASSEMBLY [20TE Mar. 1946
[sri N. Z\'ﬁmyanamurthi]

in view of the grave food crisis facing the country, as well as in the interests of
the agricultural development for which the Govermment have to start an All-

India campaign. The sooner therefore the Government takes up these projects
and carries them out, the better.

Let alone the nationalisation of industries. Take the question of the en-
couragement of private enterprise. The Honourable the Finance Member claims
some credit for the abolition of the duty on raw material imports and machinery.
But it may be noted that the Government is going to get more customs revenue
from manufactured goods to be imported in the current year than during the
war-period. What does it mean? It only means that they are going to dump
this country with manufactured goods from other countries. Nothing has been
done to develop our local industries. Unless that is done on an all India scale,
with regard to nationalisation of industries as well as by way of encouragement
of cottage industries in rural areas, nothing tangible can be effected in the
economy of this country. Mere exemption of duty on imported raw materials
will not help matters, even in this matter a great injustice has been done to
the Film Industry of India. They propose to tax the entire quantity of raw
film required on a linear foot basis at the rate of half anna per foot. Like the
raw stock for any other industry, raw film is the raw product required for the
film industry, which has a rightful claim for protection and encouragement at
the hands of the government.. As far back as 1028, there was a Cinematograph
Committee under the Chairmanship of the late Dewan Bahadur T. Rangachariar.
Which enquired into and recognised that raw film is as much raw material as
any other and that Government should exempt it wholly from import duty.
Even though 18 years have lapsed ever since and even though also subsequently
in 1932 the same question was discussed on the floor of the House—on the
motion of Mr. Jadhav and the them Commerce Member Sir Joseph Bhore
promised sympathetic consideration nothing was done and now instead of
giving protection they are going to levy a tax of six pies per foot in the shape
of import duty. This is a great hardship. I shall deal with thig in detail when
the House considers the Bill clause by clause.

Now, 8ir, a word with regard to food problem. I need not speak at length
as it has already been covered by the previous speckers on the subject. In an
emergency like this, as was pointed out by my Honourable friend Mr. Lawson
yesterday the food problem should not be left to be the concern of only one
Department of the Government. The entire Government machinery should be
get in motion and the Government should take extraordinary measures for en-
couraging agricultural production of the country as well as supply of food stuffs,
distribution and procurement and everything connected with it. In that respect
also there is no definite plan or programme envisaged or provided for in this
budget. Of course the present Government is only biding its time. It is in a
transitional stage. That is why the Honourable Finance Member does not
seem to have made any provision for an all-round and comprehensive programme
of reconstruction and therefore the present budget is wholly disappointing.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissn: Muham-
madan): Sir, I do not want to comment on the taxation policy of Government,
as I have already said what I felt about the budget proposals in my speech on
the general discussion. I would confine my remarks on the present occasion
to a particular Department, the Civil Supplies and Industries which has been
concerned with the supply of the necessities of life only second to food. On
10th March 1945, speaking on the Cut Motion in this House I made my point
of view very clear in the matter of marking of prices by this Department.
It renlly remains a mystery to the common man as no body can understand
the method and process of marking of prices on the cloth by this Department.
We find that latha of inferior qualities are marked at higher rates compared to
latha of superior quality. I understand this is probably due to the fact that s
fixed rate of profit is allowed to all the mills and because certain mills have
particular proficiency in producing certain kind of cloth, say, for instance, latha

¥
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these mills can produce at fourteen annas a yard, whereas for others it costs
nearly Rs. 1-2-0 a yard. This price reflects on the marking of prices ex-mnill
and retailed rates. As the element of competition has been taken away from
these mills because pf the Government rates being marked on them, I would
only point.out that this matter should be fully investigated into. This is what
I said when speaking last year but I do mnobthink the Department has donhe
anything so far in their connection. The only concfete suggestion in this respect
is that those mills which are efficient in producing a particular kind of cloth
like latha, muslin, shirtings and so on, they should be asked to concentrate on
the production of that particular quality and variety which they can produce at
a cheaper rate and with better skill. To make myself more clear, I would say
this that supposing a certain mill can produce latha at the cost of Rs. 0-14-0
a yard which is finer and of better quality than the other mills which can only
produce at the cost of one rupee, then that particular mill which has its costing
at 14 As. per yd. should be asked to concentrate on the production of that one
type of cloth, that is latha. Other mills in the same way should Be suiteyed
to see which other kind of cloth each can produce best in quality and cheaper
in price. This is a conorete gsuggestion whieh I want to offer to the Departméns
if they would care to pay heed to this. If they insist on Houting suggéstion in
this House, we can not help it in the present circumstances.

"Now, I come to the position of Muslim traders. I am sorty the Honourable
Mr. Waugh is not present here. I would likb to refer him to hiy letter to Me
during last February in which he said that out of 316 licences issued, for the
sale of woolen cloth, only 50 licences were issued to Muslims by his Départmént
for the distribution of woolen eloth all over India. In his reply today ™ a
question of mine, he said that in Delhi nearly 14 lakhg of yards are being #old
as unrationed cloth out of which the share given to Muslims tradérs i8 neafly
2 lakhs 25 thousand yards. You will notice that the share of the Muslimsé is
only 15 per cent. The figures for other provinces are not available to me,
and the Civil Supplies Department hag not been able to give same on the plea
that the distribution was & provincial subject. I kmow Mr. Deputy President
from 1y experience of Bihar Province that the condition of Muslim traders
there is bad enough and in other provinces like U. P. the condition is -also no
better as my friend the Raja Saheb of Mahmoodabad tells me. Probably the
position is that the share of Muslim merchants in the matter of supply of both
rationed and unrationed cloth remains at 15 per cent. or less for which licenses
have been issued up fill now. As a specific question was put on the distribu.
tion in Delhi a concrete reply was given in regard to Delhi and I would parti-
cularly refer this as a specimen. The Honourable Member of Government in
his reply said that the question of the miserable plight of Delhi Muslim traders
was not brought to the notice of the Government till so late as 2nd March 19486.
Probably he refers to the lettér which I wrote to him on this issue saying thaf
only Rs. 22-4-0 per month was the earning of this Muslim merchants to whom
this unrationed cloth has been given for distribution so far in Delhi.

I would now refer to the correspondence which my Deputy Leader Nawab-
zada Liagat Ali Khan began with this Department. and with the Chief Commis-
sioner of Delhi as early as in June 1945. This correspondence was foljpwed up
by the correspondence I had with them in July, August and September. I saw
the Chief Commissioner in this connection, and an assurance was given to me
that the Muslim quota will be given due consideration. I have been insisting
on 50 per cent quota to Muslim merchants which according to principle of
population in Delhi was absolutely necessary but in actual practice, this per-
centage was only worked up to fifteen per cent. in the matter of un-rationed
cloth lor muslim cloth merchants. It is still in the region of prejudices. We
notice that in the matter of un-rationed cloth, in spite of many statement that
has been published, in spite of protest meetings held by the Muslims citizen
of Delhi during last ten months, the share of the Muslims cloth merchant has
only remained at less than 15 per cent. B8till the Department claims to be
ignorant of the subject which we have taken up so long. This is a position
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which requires very careful consideration. I refer to the position of the Muslim
cloth merchants because although stajements were issued and Dewn and many
other Urdu dailies and weeklies were writing articles day in and day out, the
plight of Muslims-cloth traders continue to be miserable and we have not been
able to improve thi with all these efforts. That was because the men in
charge in the Deparfment were working with religious prejudices in their minds
and attempts were made to keep everything in secret pool. 1 wrote a letter to
Mr. Ramadhyani, the Director of Civil Supplies, Delhi, on the 19th February
last and asked for certain information and detailed figures regarding the distri-
bution of unrationed cloth to Muslimg and non-Muslims Traders. His reply
was evasive and ambiguous. He replied:

- *Correspondence is not likely to allay your apprehensions. I am requesting Mr. Yar
Khan to take an early opportunity of meeting and -explaining your apprehensions.’

He was shelving the position and not replying to my issues raised. He
replied in 3 lines to my letter of nearly 150 lines. The reply given in the House
today reveals the position to be even worse than what I suspected. That is how
the Department has been behaving towards the Muslim cloth traders. Mr.
Ramadhbayuni's representative promised in his letter never met me at all.

Sir, I will not refer to the question of Muslim proportion in services because
this has been ably dealt with by other Honourable Members of my party few
days ago. I will only say with reference to the Finance Bill that although I
do not know what the decision of my party will be, yet I certainly feel that,
thés is a rich man’s budget and nothing has been done for the common man in
this country. ' Unless some relief is given to the common man it is difficult to
convince people that the Finance Member has shown any appreciation of the
.needs of this country. In this connection I feel that the duties on kerosene,
salt, betel-nuts and such other things should be reduced to an extent that it
may make an appreciable difference in the poor man's household. The post-
card, for instance, may be made cheaper so as to give the poor man some relief.
Every one writes at least 12 or 15 letters a year, and a saving of even four
annas to s poor man would make a good deal of difference. I do not.propose
to give concrete suggestions here, as this may be done by my Leader or Deputy
Leader later in the week.

With regard to our sterling balances I have already spoken at length during’

General discussion and will not deal with them any further at this stage. Sir,
I have done.

Rai Bahadur Devendra Mohan Bhattacharya (Nominated Non-official): Sir,
I tould not take part in the general discussion on the budget. Hence my first
words today shall be words of congratulations to the Honourable the Finance
Member on his new approach to the solution of the difficult problems of India’s
finance during this difficult period of transition. I believe, Sir, you will agree
with me if I say that the office of Finance Memeber has never been a soft job
and often proved to be the grave of many reputations; but Sir Archibald Row-
lands who assumed office only & year ago has chalked out a programme for
India with commendable boldness and imagination indicating the shape of
;shinis;d to come in a regime under her natural leaders to which we are all looking
orward. g

I think, Sir, I would be guilty of no inconsistency if I begin by saying that
the Finance Member has given a8 new orientation to- the Indian fiscal policy
having an eye to India's good only. Expansion of India’s industry is one of
the foremost planks in any scheme of peace-time rehabilitation and the abolition
of the Excess Profits Tax is sure to give a fillip to the much needed industrial
regeneration of India. This development of industry, if carried out, will not
only make India self-sufficient so far as her daily needs are concerned but will
absorb a good many people discharged from war-time services and will thereby
help to solve the problem of unemployment that looms so. large today.
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Sir, men of moderate means find relief in the. reduction of the rate of
income-tax and the poor is benefited by reduction in the duty on kerosease.

As one hailing from Bengal 1 am thankful to the Honourable Finance
Member for subvention of eight crores of rupees to Bengal to enable her to
tide over her difficulties. But it is rather disappointing, Sir, that the Finance
Member who has a soft corner for all has forgotten the case of a section of
unfortunate people who derive their income from forests. They have been
practically ignored and no relief has been extended to them. ‘I speak from
my experience in Bengal that the forest-owning people have made very valu-
able contributions to the economic, social and cultural development of
Bengal, but they seem to have fallen on evil days. The Provincial Govera-
ment of Bengal has initiated the agricultural income-tax on income derived
from forests and the Indian Income-tax Department has recently discovered
that the income from forests, although grown according to the usual processes
of agriculture, is liable to taxation under the Indian Income-tax Act, and the
result is that this income is being subjected to double taxation, once by the
Provincial Government and again by the Central Government. May I tell
the Honourable Sir Archibald Rowlands, who modestly describes himself as
a tax-gatherer-in-chief, that his followers in the lower ranks of the Depart-
ment are anxious to go ahead of their chief and in their over-zealousness they
want to prove themselves perhaps more loyal than the king himself. I may
submit, Sir, that if forests are subjected to high rates of taxation of the Tndian
Income-tax Department, it would spell disaster for their future growth lead-
ing to their ultimate extinction. The forest owners will find no interest to
look after the forests only for the benefit of the Government and the condi-
tion of forests will naturally deteriorate and no one need be surprised if forest
areas are ultimately converted to arable lands or waste lands. The process
of deforestation which has already commenced in fear of this high rate of
taxation will have a baneful effect on the country’s rainfall and will be a
contributing factor in causing drought and thereby loss of agricultural produce.
1f the Government feels keen on the preservation of forests in the general
well-being of the country, I think, Sir, it should come to the rescue 6f the
forest owners by treating income derived from forests as purely agricultural
ind not to make this income liable to taxation under the Indian Income-tax

ct. '

Sir, T would like to say a few words more not in a spirit of criticism hut
a statement of genuine grievances which I hope the Honourable the Finance
Member would kindly look into and see that the grievances are remedied.

Sir, lands, forests and houses were requisitioned by the Government during
war for war purposes and the people did not object to it as all works relating
to war should have first priority. At the time of requisifion, Sir, District
Officers assured the people that their claims for compensation would be
sympathetically considered and that compensation would be paid at rates
which would satisfy all concerned and actually, Sir, in cases in which com-
pensation had been paid during the war, the rates of compensation were very
fair and equitable. But at present, Sir, attempts are being made to pay as
liftle as possible. Compensation is now probably being calculated at pre-war
rates, although the prices of land and forests have now gone up by more than
four or five times the pre-war rates. I know, Sir, ope landlord whose forests
measuring about 300 acres were requisitioned . for construction of Airfields.
Trees were cut down and uprooted, thus making the growth of forest in future
impossible. The Land Acquisition Officer at the time prepared the schedule
of compensation to be paid to him and he came to know unofficially that his
compensation money would be about three lakhs of rupees. The amount,
however, was not paid during the war on some pretext or other. But now the
war having been over, the gentleman has been’ officially informed recently by
a new Land Acquisition Officer that his total compensation money would come
up to about a lakh and a quarter only. This difference in rates for payment of
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compensation monery cannot be justified on any ground whatsoever and I find
no reason why owners should not be paid at increaséd rates which prevail at
the present moment, however high they may be.

Then, Sir, these people are faced with another difficulty. The Income-tax
Officers are hovering round about these gentlemen and they will, jump upon
them and swallow a major portion of the compensation when the money will
be actually paid. I know one gentleman, Bir, who will have to pay more than
80 per cent. of his compensation money to the Income-tax Department, and
he will have very little left with him to make up the loss he has suffered
from. This is really a great hardship and I would request the Honourable the

Finance Member to see if he can make this kind of compensation money— ,

money paid by way of compensation for properties requisitioned during war—
income-tax free.

8ir, I would refer to one thing more and then I will finish. I find, Sir,
that the rate of income-tax on unearned income is higher. I kmow many
owners of unearned income who are very generous and make large annual
donations which lead to the growth gnd foundation of many useful institu-
tions in this land of ours from time to time. To bring some relief to this
section of tax-payers, may I request the Homourable the Finance Member to
sbe if he can find his way to place the amount of the unearned income donated
for bona fide charitable purposes beyond the purview of the Indian Income-
tax Act. I believe, Sir, this concession, if agreed to, will encourage the
owners of unearned income to donate more in future for institutions which
depend largely on public charity.

With these words, Sir, I support the Finance Bill.

Mr. P. B. Gole (Berar: Non-Muhammadan): Mr. Deputy President. I
rise to oppose the passing of the Finance Bill moved by the Honourable the
Finance Member.

Before I come to the actual provisions of the Finance Bill, I would like
to make a few remarks regarding last year's conditions. The year 1945-46
can be said to be a memorable year from several points of view. The greatest
war in the annals of history came to an end perhaps by the use of Atomic
bomb; we do not know whether it could have ended otherwise. But it ushered
in new problems and to use the words of the Honourable the Iinance Member
himself, it has created new enemies in the form of poverty, ill-health, squalor
and other things, and we are asked to fight these. The Honourable the
Finance Member said that he was going to quit officer and the new incumbents
will have to find ways and means to fight these enemies. He has Zhown the
way in which this could be done and some provisions could be found in the
Finance Bill by which these enemies could be fought.

I have tried to look at the Finance Bill from the test which the Finance
Member himself has laid before us, and from his point of view if I were to
look at this Bill then I may say that beyond reducing some tax on kerosene
and beyon€ certain promises which in reply the Honourable the Finanee
Member gave regarding reduction in other taxes or indirect taxes, I have
not been able to find in the Finance Bill any provision which will ut least
prepare the nation for fighting the enemies.

During this war there were several Commissions and several Committees
held by the United Nations. We have got the U.N.R.R.A., we have gat
the U.N.O., we have got the Philadelphia Charter, and several others have
been devised in order to make this world safe for peace as well as for
happiness. And from this point of view the position of India so fat ¢s these
UNRRAs, UNOs and conferences are concerned, although [ndia had been a
party to these, I do not find that India has been recognized anywhéie in any
of these C'onferences and Commissions. 1 draw the attention of the Honour-
able the Finance Member to what is called the Philadelphia Chartei. Thete
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the motto that was laid: ‘‘Poverty anywhere constitutes a danget %o
prosperity everywhere.”’ is a trite saying which will hold geod everywhere.
Therefore, if India is poor, and for the matter of that the poorest, of all
the countries in the world, then this will consiitute &

danger to the peace of the world. That is an accepted saying, and in order
to fight this there are certain aims which were laid before the Philadelphia
Philadelphia

conference. Seven points are mentioned in what is called the
Charter and I shall try to examine the Finance Bill by placing before me
these aims and objects to be achieved in order to have permanent peace in

this world - .

““l. Opportunity for useful and regular employment to all persons who want work at
fair wages and returns and under reasonable conditions with provisions for the protection of

heaith against injury in all occupations. !

2. Raising standards of living to provide adequate nutrition, housing, medical care, health
and education.”

3. The establishment of a programme of standard of employment to prevent exploitation
of workers whether employed or self-employed whose opportunities of higher wage employ-
ment are limited.

4. Provision for child welfare.

5. Provision for a regular flow of income for all whose employment is interruptéed by sick-
ness or injury, by old-age or lack of employment opportunity.

6. The recognition of the right of freedom of association and collective bargaining.

7. Provison of labour trading. .. ...

These are the aims laid down by what is called the Philadelphia Charter
and let us examine this Finance Bill in the light of the aitns put forward. I
suppcese India was a party to this Conference and I suppose wher these aims
are put forward they are equally applicable to India. Let us examine, Sir,
from this point of view whether the Finance Bill of the Honourable Member
-comes up to this standard. In the course of his budget speech, {he Finance

Member said:

“Nor is it easy to do very much for the poor man in the field of indirect taxation. The
main advantage which he will derive from my proposals will be from the schemes economic
and social which will be financed by the yield of the taxes contributed by the richer sections

of the community.”

. Excepting the reduction on the duty on kerosene, he leaves everything to
be done, so far as relief of the poor is concerned and their uplift economically,
to the schemes to be put forth, socially, economically and industrially. I
have tried to see whether there is any provision in this Finance Bill for raising
the stundard of living to provide adequate nutrition, housing, medical ears
and education. Is there anything in the schemes whereby better rutrition
could be given. My view of the whole Finance Bill is that beyond removing
the excess profits tax, and perhaps filling the coffers of the already rich people,
und giving some relief to the income-tax payer in the form of direct taxation,
so far as those persons are concerned who are not able to pay any tax directly
(and the majority. of Indians are such who cannut afford to pay income-tax
or pay indirect tax), the relief to these poor people (and the majority of Indians
are poor) is practically nil. Let us see if India is to be left a poor country
all its life. It was poor before the war. It has become poorer still. Then
this will be a danger for the peace of the world. I need not, Sir, dilate upon
this at great length, but I may point out to you, Sir, that today in the-
* Hindustan Times" there is a report from America. There the question of
giving a quota of wheat was raised in the United Food Board and Argentine,
T am told, refused to give its quota. Mr. Ramamurti, one of the Indian Food
D_elegaws who have gone to America, has issued a statement in. Ametica. I
v'wll only quote two or three sentences from that statement. Under tke head-
lines ten millions will die and not easily, and with & large map showing the
Indian famine areas, the article declares:
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“In ¢he famine of 1943 in Bengal, it was the poor people, the voiceless people who suffered.

Now the people who face death belong to all rinks of the population, vocal and intelligent
people. They will not die easily and if the food supplies fail, they will bring down the whole
fabric and admnistration of life in India.”
That is what Mr. Ramamurti, one of the Food Delegates who have gone to
America has ststed publicly and published it in the newspapers. Has it got
any effect on this Food Board or upon the .U.N.O. conference? Sir Rama-
swami Mudaliar is one of the members of this U.N.O. committee. There &also
the question of food for India was raised. In fact the Food delegation is going
with a begging bowl before these nations for food for India and tuey are receiv-
ing very scant courtesy at the hands of the U.N.O. and the Combined Food
Board. Why is it s0? We know that in winning the war India Las played
the greatest part. India has supplied men and money, has shed its blood,
and India has been bled white and with all this India has been famished and
today at this hour, all the food is being concentrated and those persons who
are said to have suffered on account of war are being given food. 1 do not hear,
for instance, in the whole world that the Germans are being famished or the
Germans are dying of hunger. I do not hear that the Austrians are dying
of hunger or the Italians. [But I do here that Indians in miliions are dying
of hunger. Here Mr. Ramamurti says that ten millions of people, if food
is not supplied in time, will die of hunger; and with all this United Food
Board and the U.N.O. I am still not hopeful. The reason is obvious. These
delegates have not the backing of the people. They are not recognised. They
are an appendage to the British Government and it is the duty of the British
Government really speaking to feed India at this juncture. And what is
being done? We are asked to go with a begging bowl to America, to the
L.N.O. and to U.N.R.R.A. Only last year India was made to contribute
Rs. 8 crores to U.N.R.R.A. and this year also a provision was being raade for
a contribution of Rs. 4 crores. India has suffered in the war. India is asked
to contribute Rs. 4 crores for rehabilitation for countries which have suffered
in the war but you cannot get food even for India, not even recognition of
food for India, and from this peint of view I say, Sir, that really speaking,
the Finance Member has not provided us with any means by which, our case
can be influenced, nor our power felt, and that is the test really speaking by
which we judge the Finance Bill. Therefore, the Congress Party is perfectly
justified in throwing out the Finance Bill. When the question of action
comes, India is thrown to the corner.

Now coming to certain detsils, I have got to remark about the way in
which this planning is going on. The other day I put certain questions—un-
fortunately the Member for Supply is not here: But I will try to joint -ut
that the Central Provinces Government formed certain cooperative societies of
actual manufacturers of brass utensils and it was expected that sheets of
brass and copper would be supplied to them. That Government wrote a long
letter to tne Government of India, Supply Department, asking for the supply
of brass sheets and pointed out that really speaking, in view of the control order
passed by the Government of India, these brass sheets should be supplied to
the actual manufacturers and not to the dealers who make a lot of profit.
That was pointed out but that letter was suppressed. These workers went
without any work. They could not get the sheets. The merchants got the
sheets from the Government of India but they would not part with them. The
Registrar co-operative societies sent an urgent wire, a.distress wire, if I

may say so, to the Supply Department saying that his position
. had become very awkward, that he encouraged the formation -f
new societies, that after the formation of these new societies, in pursuance of
the orders passed by the Government they were bound to supply Brass sheets
to these wgrkers. In spite of that these merchants to whom these sheets had
been supplied were suppressing them without giving them %o the wworkers,

4p M,
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That telegram was not responded to. He sent another urgeut wire to the '
Supply Department, (an 1.C.S. gentleman,) and even that remg.med sup-
pressed. Ultimately he became desparate. 1 asked the Member for Supplies
the other dvy why it was not replied. He said that it was replied. igfer on.
That is also not correct. I know that these merchants themselves sent a
circutar round asking the other merchants in different Provinces to wsit upon
the Supply Member. They waited in deputation not on the Supply Member
but on the Deputy Secretary and they allocated to themselves all the Brass
‘sheets supplied. When I put to the Supply Member the question why in
pursuance of the orders of the Government of India these sheets are not
supplied to the actual workers but to the dealers, the answer given by the
Honourable Member was that the ordinary trade channels were used. "These
trade channels have been discourged by the order of the Government of India.
Yet the answer to me was that the normal trade channels were resorted to
aud these trade channels consistéd of middlemen and merchauts who made a
lot of profit. I have got a number of telegrams and a number of resolutions
passed by different cooperative societies complaining that they are not getting
Brass sheets at all and that is not the complaint of C. P. apd Berar alone,
it is a complaint from the U.P. and the Punjab also. I have got instances
where Merchants withheld Brass sheets from co-operative workers. Why this
discourtesy ? You are talking of planning for cottage industries. 1he
Itegistrar himself wired for it and after so much trouble why this discourtesy
to the ilegistrar of a province? Is this way in which planving of cottage
industries is to be encouraged by the Government of India? I heard the other
day that actions speak louder than words. Here the actions of the Gcvern-
ment are louder than the words of encouragement of cottage industry which
they hav: proclaimed. I would submit that the way in which they are going
to plan will remain planning only in name and will never come into action.
That is what I am afraid of. My request to the Honourable Member is that
he ought to look into this and remove the just grievances of the actual workers.

. I would only touch on one more point before I sit down and that is about
corruption. The other day I was surprised to hear the Honourable the Home
Member saying “*You offer bribes and therefore you should not blame the
bribe-taker.”” Perhaps both are blameworthy because bribe is cffered by us,
he takes it. I do not think that is so. The Honourable Home Member forgets
that almost every day during this war time there was a printing press which
issued Ordinances after Ordinances. In fact I myself did not know whether
[ was committing a breach of any ordinance. It was very difficult to keep
pace with the ordinances as they were issued one after another :1d how can
the ignorant people be expected to know about them. If anybody commits a
breach the law comes down upon him. The officer comes, the man v.ants to
save himself from disgrace or jail and therefore he pays a bribe and thus ets
rid of the ofncer. That is the state of things which everybody knows. The
Honourable Member has got a C.I.D. at his disposal. They have all the
means to find a political offender wherever he may be bt they cannot find
out a corrupt official who takes bribes. They have got fribunals which try
persons for taking eight annas or five rupees but what about those high
placed persous who take bribes of very large sums? I know one or two cases
of high officials have been discovered in {Bengal but hcw many [ersons are
there who are highly placed and who are known to be taking bribes. What
have you done with them? Judging frotn this point of view all their planning
may mean nothing ultimately. The -Finance Member says—and I take his
word—that he.is going but his action does not show that. Therefcre we are
justified in threwing out the Finance Bill.

Mr. Madandhari Singh (Bihar and Orissa: Landholders): Sir, at the very

outset I congratulate the Honourable the Finance Member for presenting a
Budget which has got good reception. I think this is the Srst budget which
contains plars for development.
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1 welcome the Cabinet Mission that is coming to settde matters !'elatmg
tc our independence. 1 heope all the parties will join together to attain the
independence of the country.

Befare 1 discuss the Budget I would like to appeal to the Fiuance Mew-
ber regarding my Province, Behar. We get a very small quota from income-
tux, reveunue, waereas actually we should have a larger amount than whlat
we are getting today. In Chota Nagpur Division there we large factories
working but the companies are registered either in Bengal or in Dombay.
‘Take the iustance of Tatas at Jamshedpur. The company is registered in
Bombgy, whereas it is actually functioning in the Chota Nagpur Division. The
income of the company ought to be assessed in Behar but it is done in
Bombgay. It may be all right so far as the Central is concerued but as far as
.our provinece is ccicerned we are getting much less than what we should under
this item. So 1 would request the Honourable Finance Member to amend
the lucome-tax Aci so that an income may be assessed in the place where it
.arises. The other thing 1 want to mention is about the poiicy of the All-
India Radio regurding Hindi. At this time, I would like to assure my Muslim
friends that I am nut against Urdu—I like very much the ghazal songs. I
.only want that a faw and due place should be given to Hindi. Hindi is the
language of almost the whole of north India: Hindi is the !anguage which is
spoken by the mmajority of the population residing in this country; and 1
:think Hindi sbould be given its proper place and I appeal to the Honourable
Member for Broadcasting to give full consideration to this point, that Hindi
.should get its pioper place in’ the All-India Radio.

Agair, 8ir, we are having future planning in this budget. India is an
.agricultural country und the majority of the people are residing n the
villages; and iv my opinion the villages should get the first preference. The
villages should all be counected by roads and there should be a net work of
railway lines; there should be hospitals and public health centres in rural
.areas so that people car take advantage of these things. 1f wo are to raise
.the standard of living of the people, we must do it so as to raise the standsrd
of the people in the rural areas. All of us should try to amelicrate the condi-
tion of the pecple in the rural areas and give them all kinds of hzlp--educa-
tional or medical ¢nc all the facilities for communications. I appeal to the
House and especially to the members on the treasury benches to take up this
part of planning at once and get the lot of the villagers improved.

One other matter also I would like to put before you—the problem of
beggars. This is a very bad,type of problem. There are three kinds of
beggars. As regards the first kind, T would call them professicnul beggars, I
think the Labour Department should take aciion at once und they should
be foreed to work and not to go on begging. The second class are the sick
beggars. They should be sent to hospitals or homes where they can be cured.
The third class is one about which I would appeal to members on this side
-and also on that side—they are the beggars who are unfit for work: thoy
cannot work as they are blind or have no hands or have no legs. They shculd
be giveu shelter. T would appeal to my honourable friends to consider this
thing, that they sbould be provided with shelters.

+

With these remarks I would like to appeal to the Finsnce Member to
-consider the points raised by me.

Seth Qovind Das (Central Provinces: Hindi Divisions: Non-Muham-
mad.an): Sir. T ulso rise to oppose the consideration of the Finance fBill.  This
motionn_has been opposed from different points of view, and the grounds on
which T oppose it are the conditions of our people abroad. '

First of alj‘ shall take South Africa. On the 4th February 1946, when 1
‘m>ved my acjournment motion in this respect the Honourabl Secretary for



cart INDIAN FINANCE PBILL 2681

GConmonwealth c'ations Department said that he did not know all the provi-
sions of that Bill. But since then the main provisions of this Bill"have come
out in the press. and 1 want them to go on the record of this House—what
she mmin previsions of this shameftl BiH are:

" i ill ble erly designed townships to be established on land assigned by
the mu:‘oraﬁnl;s ptfl:'pmoge. y Um)fer the Transvaal Law of 1885, Agiltlcs may oply own
or occopy Mamd in areas specially set aside for them in already established townships. To
epably local autharities and private persons to mnake adequate provision for the housing of
Asiatics in townships yet to be ustablished, the Bill provides for the assignment of land out-
sids the existing townships in which Indians may own and occupy property. The Bill also
«nabled Parliament to assign other arcas whether or not intended for townships for occupa-
tion by Asiatics. In addition to controlling permanently the acquisition and occupation of
land in Transvaal and Natal the Bill provides for Indian representation in Senate, Assembly
and the Natal Provincial Council. Indians will be represented in the Senate by two Kuro-
peans one of whom will be elected by Transvaal and Natal Indians and the ather nominated
by the Governor General. In Assembly, Natal and Transvaal Indians will be represented
by. three Europeans.”

Now, before the previsions of this Bill were published, therc was a talk
gotog on both in South Africa and in India that such a B! was going to
be introduced in the Union Parliament, and this is what has been said with
respect to this Bill by the South African Indian Congress:

*‘The proposals of the Prime Minister to deal with the Indian question are totally
unacceptable to the Indian community in that they constitute an attack upon human rights
anu human freedom of ap unrepresented substantial minority in South Africa, and they
moreover violate the high principles underlying the Atlantic and United Nations Charters
on which their authors pin their implicit faith for the future peace of the world.”

This charter was diafted by Field Marshal Smuts himself, who has brouget
this Bill. I kuow thai the economic sancsions on Bouth Africa have beeu
applied—at least 1wtice of the application of these ecoaowic sanctions has
bsen given, But iet me say that this is a very belated act of the Governmens
of Iudia, und it is not only a belated but a half hearted aci. Without re-
culling the High Cominissioner ifrom South Africa, the application of economie
saucticns does not mean that we have really broken our covnection with that
country. My Honowable friend Mr. R. N. Bunerjee is there. May | ask
hnn whether he has seen a report in yesterday's evening papers and this
ncrniyg's papers that the South African Indians, especially the Notal Indians,
are going to offer satyagraha. As far as this satyagraha is concerned, the
Musluns of Mautal will be with the Hindus. There is no question of the com-
munal problem there. Under these circumstances if the High Commissioner
is not recalled, will tbe Honourable Member assure this House that be will
be the first sutyagrahi in South Africa and will break that law. I canngt
understand his remaining there but if he remuins there and the satyagraha .
movewment starts there,.I would like the High Commissioner for India to offer
satyagraha and to be one of the prisoners in the Natal prison. I want to know
whether the Government is going to do that? If the Government is not .going
to do that, let the Guvernment recall Mr. R. M. Deshmukh. He comes from
my province., he was once a Congressmon and a Congress minister also, I am
sure that if j1structions are given to him by the Governicent of India, be
would *be the figgt man to court arrest and break this shameful law. If tha:
18 nut possible, I vould again request the Government to se¢ that he is re-
called and that our relations with South Africa are broksza once for all till
this obnoxious law is removed from the statute book.

_New, 8ir, T come to the question of East Africa. Tha question of the
H;ghlands of Kenya is where it was. It is an old question. It is an old
grievance and I am surprised that even after this war this question has not
baen solved. We who fought the Germans in this war and fought them in

the lust war cannot live on those Highlands but the Germans can. I esnnot
understand what this means.

':I'hon, _Sir-. there is the question of the inter-territorial organisation of East
32, Let me point out that as far as this question is concerned. I feel

-
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thet is the thin erd of the wedge of the plan of Field Marshal Smuts for pan-
whitz asscciation of the whole of East Africa with Bouth Afrca. It is said
that the Indians in Kast Africa have supported this plan. I think this is
be:ause the represeatstior which is going to be given to Indiuns ir th:: Legisla-
tive Assembly of three territories of East Africa, Kenya, Tanganykya and
Lganda will be equal to that of Europeans. I feel that thisx has tempted
them to accept tnis. So far I have not seen any Resolition of the East
African Indian Congress in this respeect. I do not know whether the support
that is said to have been received in favour of this inter-tcrritoriai organisa-
tion of Kast Africa by the Government of India is from the East African
Congress or from certain individuals. I would like to see whai support hut as
I have said I am at present opposed to this inter territorial organisation in
Fast Africa. There is one more reason why I am opposed to this. It is that
the question of Indians in Tanganykya and Uganda is not so keen as it is in
Kenya and Kenya being the most important territory of all these three
territories, if Tanganyka and Uganda are put with Kenya, then this white dis-
crimination affair will come in its acute form in Tanganyka and Uganda slso.
I do not want that the problem which is ab present confined to Kenya alone
should spread, both in Tanganyka and Uganda.

And then the question of emigration into these territories is still not
solved. [t is again and again said that restrictions against cmigration are
- going to be removed but they have not been removed so fac. When I iwcoved
my adjournment motion on East Africa on the 5th February 1946, I said
that portfolios have been given to certain non-official Europeans in Kenya.
Before this no portfolios were given to any non-official member of the Execu-
tive Council of Kenya and this had been done for the first time. May I know
what this Government has done so far in this respect. It is now more than -
a month gince the adjournment motion was discussed and I want to know
whether non-cfficial Indian members of the Executive Council of Kenya are
going to get portfolios or not.

* Now, 1 come to Malaya. This morning I asked certain short notice ques-
tions regarding the new legislation about constitutional forms which have
been introduced in the House of Commons with respect to Malaya. Mr.
Banerjee said that he is seeing that the interests of Indians there are well
protected. That bas been said by this Government . with respect
to South Africa, East Africa and with respect to every country where our
people are living and‘ we have seen that though these assurances were given
their condition deteriorated more and more as time went on. I read this
morning from the ‘Hindustan Times’, what a communist M, P. Mr. Gallachar
said about the position of Indians in Malaya. It is going to become &8
precarious as it has become in South Africa and Kenya if the Government
of India is not strong enough and do things in a half hearted mauner as it
has been doing. I should like to know from Mr. Banarjee whether he is
going to take measures with full strength and not with nglf hearteduess
snd see that the Indian interests are well protected. Even today the ccndi-
tion of Indians there is far from satisfactory. The food problem is there. It
is reported that Indian women for. want of cloth have to put on gunny bags
in Malaya. I think nowhere in the world any human being is putting on gunny
brags except in Malaya. (4n Honourable Member: In jails also). I mean
free people and this report that women have been wearing gunny bags has
not been contradicted so far. The Indian National Congress wauted to send
a medical mission under Dr. M. R. Cholkar. When Pandit Jawahar Lal
Nehru recently flew to Malaya he saw Dr. Cholkar who said that they were
ready to go but still the arrangements for their transporf had nob been made.
Now eve—body ought to know that these medical missions should get priority
over eve:; body else and if the medical mission does not reach in proper time
it is ueeless even to send it. Then there is the question of cases against
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Malayan Indiahs about collaboration with Japan. We do not know whether
any actual collaboration with the Japanese took place or not. But even if
there was, the world conditions were quite different at that time. Now the
conditions have changed, the allies have become victorious and it is nof, in
my opinion, magnanimous on the part of the allies or the Bnt:a}: Government
or the Government of Malaya to proceed with these cases. I wish the Indian
Government to represent to the Malayan Government; that as far as these cases
are concerncd they should be withdrawn. .

8ir, it is not only about East Africa, South Africa and _Malaya that we
heur cowplaints, but with respect to every country at some time on the other
we hear that they are not as happy as they should be; and I say that it is
on account of the imbecile attitude of the Government of India that our
people abroad sre in such great misery. That is Sir one ground ou which
1 want to oppcse this Finance [Bill.

Now, 1 wish to say something about our internal affairs. .The food ques-
ion has been debated in this House and it is going to be detated again and
again so long, as it is not solved. The prime necessity of every living being
in food, and if it is repeated again and again, if arguments of the same kind
are repeated again and again it should not surprise any one. There is a short-
age of food and certain Provinces are called surplus provinces. As far as my
Province is concerned, H. E. Sir Henry Twynam the Gcevernor of the C.P.
made a recent statement calling-my province a surplus province. I know how
this statement has been made. I am intimately connected with agriculture in
my province and I know how every year these patwaris, Revenue inspectors,
tahsildars and naib tahsildars go and get crops from the best fields of a village
and make their average estimate according to the crop which they cut
from the best fields. On these estimates there is going to be procurement
in my province and not only in my province but in other provinces as well.
It would be said that so much was the estimate of ‘the crop, so much has been
taken from the tenant and so much has been left with Lim for his food, his
seed and for other agricultural expenses. 1 am afraid that because these
estimates would be wrong estimates the grain which would be left with the
tenants and the agriculturists would not be enough for these three things, viz.,
food seed, and agricultural expenses. The first need is always food &nd the
grain which is left with him for sowing purposes and for sgricultural purposes
will be eaten up: and at the time of the next sowing there will not be enough
seed for sowing as well as for agricultural expenses. The result will be that
the famine which we find this year in spite of the Grow Moreé Food campaign
is going to centinue next year and I do not know for how many -years to come.
And what I feel alfout my Province I think other Mercbers here must be
feeling about their Provinces. So I want to point out that if after all this
things are left to popular ministers, they are not going to be resporsible for
a catastrophy; the whole responsibility for the disaster will be on the preseat
Government. Mahatma Gandhi and the Congress Working Committee were
absolutely right when they said that unless and until there 18 1 change in
the Central Government there is not going to be any real benefit to the
agriculturist and the labourers and the poor people in the country. I feel

that as far as the estimates of crops are concerned Goverament should be
very careful.

Then comes the question of cloth because it is the second necessity of
human beings. It is said that cloth is exported only to those countrieg from
which we are going to get food materials. I have collected some figures about
this export of cloth, and I want to know whether all those countries to which
cloth is exported are going to send foodgrains to this country. For instance
among these countries I find Aden, Bahrein, Egypt, Italian East Africa,
Anglo-Egyptian Sudan, Rhodesia, Belgian Congo, Madagascar, Palestine and
many other countries; I have only named those countries where the -gnajority
“of this cloth goes. From the sea-borne trade reports I could not find that
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foodgrains have been imported into this country from the countries to which
we send our cloth. This is the only argument that is generally advanced in
favour of exporting our cloth, and I want to know whether we are going to get
foodgrains from those countries fo which "we export our cloth.

The third necessity is medicine. Practically all parts of the country are
affected with malaria and we know that the quinine supply lLas become very
meagre. The Indian Medical Review said in this respeet;

“The actual consumption in India according to the Public Health Commissioner has
been remarkably steady at about 2 lakhs pounds per annmum of which approximately 1 lakh
and 10 thousand pounds are imported and 90 thousand pounds are produced in India. The
present consumption is only a third of the lower estimate of India’s requirements and 1.20
of larger estimates.” .

It is well known that if any one goes to a chemist and wants scme quinine
pills or quinine powder it is not available. When Sir, this is the coudition
of the moat popular drug it may be taken for granted that India is starving as
far as meédicines are concerned.

These-threce are the prime necessities of civilised or uvucivilised, whatever
sort of life you may call it. As far as our education and sanitation and other
nation-building departments are concerned, if is well known that they are
starving, but in spite of that the huge military expense is there ard the huge
civil administration expense is there. The Honourable Finance Member him-
self admitted that even in England such high salaries are not paid as are paid
here. And i there is reduction in taxes it is with regard to the Excess
Profits Tax. Bir, I come from the same class, who generally pay this Exeess
Profits Tax, and ] can say that if Excess Profis Tax had not have been-
abolished, or if, it had been reduced by 50 per cent, the people of my class
would have welcomed it. They would have felt that real good Las been done
by the Honourable the Finance Member by abolishing the other taxes, by
reducing th= post card rate, by reducing the salt tax, by rzducing the excise
duty on matches or by reducing so many other things. Tf the people, ¢f my
class do not feel that, then, I, from the floor of this House, say, that this class
is going to be ruined and it must bé ruined. (Interruption). Sir, I am not
an old man, I feel myself quite young, and therefare such vigorous words fall
from my lips. . )

This is what Professor Hill said as regards development of this courtry:

“If a country is poor and undeveloped, let us spend more on research and nol less. Let
us aim at giving one per cecut of our national budget, one cent, of the value of cur
industrial and agricultaral production, ome per cent. of the loss due to ill-health, one per
cent. of the cost of our transport our houses, our water, our coal, even our broadcasting to
research and in ten vears we shall be getting bark not one per cent. but 1J, 20 or 200 per
cent, in diyidends.”’ -

Bir, we find that very very little is being done in this respect. His
Excellenc{ the Viceroy himself said, ‘our great aim must be to plan for
econowic and eocial development so as to raise our standard of living and
general welfare, we must lift the poor man of India from poverty to security,
from ill-health to vigour, from ignorance to understanding snd our rate of
progress must no longer be at bullock carts standard, but at least at the pace
of the handy and serviceable jeep’. Sir, we find that this is not being done.
I know that th: present Prime Minister Mr. Aftlee made a declaration. I
know, Sir, that the Cabinet delegation is coming. We have an cpen mind as
for as this Cabinet Mission is concerned, but, 8ir, unless something is done, I
would regard these declarations as mere platitude. The Honcurable the
Finance Member said that as far as the British rule in Tndia is concerned, it
is going to end ‘unhonoured, unwept and unsung.’ Such a rule which has
been so disastrous to this country, such a rule which made cur condition so
poor as the condition of people nowhere else is in the world, it will not he
surpriging if in the words of my Honourable friend the Finance Member this
rule ends unwept, unhonoured and unsung.
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*Ohaudhri Srichand (nominated non-official): Sir, If 2 member desires to
speak in Urdu in the British Parliament or in English in the French House of
Deputies he will not, in the first insténce, be allowed to speak; if he does be.
will have to give reasons for his doing so. But, in India everything is
different! Today, I had to request to speak in Hindustani in the biggest
Assembly of the country. If Englishmen speak in English they have a reason-
able plea: They can speak English well. Hindustani members whose mother-
tongue is Hindustani can speak and understand that language well. Barring
s fow, all other members can speak Hindustani well, and yet some fairly-
aged members, who cannot speak English well, in their desire to speak thf_nt
languages memorize like school-boys ‘for nights speeches 'written by others in
English. They give trouble to others to write speeches in English for them.
When they can speak well in Urdu I don’t understand when they try to speak
in Fnglish standing foppishly in their seats. Why don’t they simply speak
in Hindustani? Some members whose memory on account of old age has lost
its retentive power and cannot learn by rote, read out written . speeohes.
Some of them read ineorrectly while others get out of breath when reading
and yet speak they must in English no matter how badly they face in their
attempt. The reason is that big parties in the Assembly want to keep the
villagers uninformed the proceedings of the Assembly by conducting them in
English. If at the time of election a villager requests for a ticket; he is
summarily deprived of his rights and told that he does not kmow English so
he cannot get the ticket. Tle town capitalist does not allow the poor villager
to become & member of the Assembly. That is the reason why I don’t see
on- the benches before me any labourer, cultivator, Rajput, Jat, Ahir or Gujar.
There are capitalists and merchants from Peshawar, Lahore, Delhi, Madras,
Bombay, Lucknow and Karachi sitting as their-zepresentatives. The lessees
of India love every thing Indian except ite language and ite grains.

They are raising a great hue and cry against the All-India Radio in
connection with the use of Hindustani. Some say that All-India Radio do
not use Hindi; some say that they do not use Urdu prose on the Radio; but
when they themselves happen to speak they don’t let a single Hindi or Urdu
word come to their lips. For years together it has been dinned into my ears
that we should wear swadeshi. Every leader is clamouring from the pulpit
and through the press that we should use swadeshi things. But, I have
never heard a leader say that we should eat swadeshi food. If foreign clothes
produce slavish mentality and entail financial loss to the country, does not
foreign food produce slavish mentality and drive the cultivators and with
them the country to insolvency? A few capitalist cloth mill owners spend
lacs of rupees to keep the propaganda going in favour of swadeshi cloths from
the pulpit and the press. At one time they went even so far ag to effect a
boyeott of foreign cloths, picketted the foreign cloth shops and burnt their
stocks. But, nobody ever gave a thought to the state of cotton-producers as
to how they suffered for want of export of their produce and consequent fall
in its price.

I have never heard a leader say nor have I ever read in a paper that we
should eat swadeshi food. And why should they say or write that! That
w:ould compel the town capitalists to buy cereals from the poor farmer at a
higher rate. Capitalists give large monetary contributions to the leaders; the’
E:ulti_vntors cannot do that. If ‘eat swadeshi food’ propaganda had been done -
in time, and the poor cultivators givén a fair price for their products India
would not have to face the time when Indians have to beg for food from
England and America. It has never been aftempted to ascertain hcw much
cereals can India manage to yield. If fair prices are offered to the cultivator
he can even now give large quantities. of cereals besides producing a variety
of other eatables. He can sell large quantities of wheat in the bagzaar for the
rich people. In a very short time he can produce melons, cucumbers, onions
and may other vegetables. We are prepared to eat hajra and sell wheat to
the rich which even now can be had in large quantities. ‘At the pressnt

*The Honourable Member spoke in Urdu.
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control rates the cultivator suffers loss in wheat. If Rs. 12 is spent in the
production of wheat and Rs. 10 is realzed by selling it, who will go in for
its production? No cloth dealer cah sell cloth at Re. 1 per yard when his cost
price is Rs. 1-8-0 per yard, Such a business cannot last long. Similarly, if
Rs. 10 per maund is fixed as the control price for wheat the farmer will have
to stop producing it and India will ever have to face a famine.

In the matter of control the authorities, like all other matters, have tried
to imitate England giving no #hought to the fact that conditions in England
and India are poles apart. In England the necessities of life of a labourer
and a wealthy man are one and the same and their food is also about the
same. In India conditions are quite different. Here the wealthy people eat
meat, eggs, fruit, vegetables, dry fruit, cakes, pastry, coffee, tea and what
not. They live to eat, while the poor eat to live. Middle class people ir
India eat meat, fruj}, vegetables and wheat bread, still others eat meat, wheat
bread and little vegetables. The poor eat bajra, jawar, Indian corn and
phakkar while the poorest people live on scrans that fall from the tables of
the rich. Still other poor people eat once every four days.

" Now keep these conditions in view and imagine the Government desiring®
to give wheat to eat to all the people of India. India has never produced so
much wheat as to supply the whole of its population with wheat bread.
Owing to the control wheat is being sold at four seers per rupee while the
gram is offered at three seers per rupee. Government is trying to sell sugar
from the U. P. to the Punjab at Rs. 16 per maund while a few months ago
gur from the Punjab was being sold in the Sonipat Mandi at Rs. 24 per
maund.. Even at present red-sugar produced in the Punjab is being sold at
the rate of Rs. 21 per maund. Under these conditions you can imagine your-
selves who would like to eat gur and red sugar instead of wheat and white
sugar? The cause of present famine in India is largely due to the contro!
besides Jack of rain. If you desire to cause scarcity of an article the simple
way i8 to have its price controlled. The moment you do it the ariicle dis-
appears from the bazaar. The reason is the fear that the article would not
be obtaifable in the bazaar and so everyone tries to have it as much as he,
can. Those who have a stock of it, hide it and sell it in the black markes.
Thus the controlled article is sold at two rates: one forced rate under ths
control on which that article is naturally not obtainable—in the matter of
coreals this rate is so low that it forbids their cultivation. This rate is for
the authorities, tbeir friends and for those wealthy people who have some
influence with those authorities. The other rate is that on which that article
is sold in the black market and this is the rate for the poor who get controlled
artizles at ratas muck higher than those prevalent in the black market. For
instance, the controlled rate of white sugar is at present Rs. 16. per mapund.
If a villager desires to buy it at controlled rates he will have to get a certifi-
cate from the Patwari who will not give it until he gets at least a rupee for it,
then he will have to approach the gardewar who will also charge a rupeee for
his attestation. He then goes to the Tehsildar or the supply officer where he
has to go for days, spending at least 2 rupees in the town every day, before
he gets his signature. Now comes the turn of the clerk who is naturally paid
something before he parts with the permit for 5 seers of white sugar. Thus
the.villagor has to spend Rs. 7 to get 5 seers of white sugar . . . | .

As T am given only 8 minutes to speak I stop although I have many things
still to say.

..Mr. T. Chapman-Mortimer (Nominated Non-Official): Mr. Deputy Presi-
dent, after listening to the very lucid agecount we just had of the practical
working of controls, I propose to take the House back to the Finance Bill
itself and discuss the various clauses of that Bill as best I can.

-Taking clause 4 which seeks to reduce the duty of kerosene; the duty is
to be reduced from 4/6 to 3/9 and in fact what the Honourable the Finance
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Member has done is to eliminate the additional duty on that commodity so
widely consumed by the poor. Then in clause 5 he takes further steps towards
dealing with the general problem of the surcharge on customs. I was very
glad to see in his speech that he considered that these surcharges required
looking iuto and he shows what his general attitude is going to be by what he
has done in this Bill. I am sure, Sir, he will agree that one of the most
urgent problems for examination by the Committe® which he is setting up is
this very question of import duties that is to say I am talking here only of
those 1mposed for revenue purposes and not those imposed for prolection pur-
poses. These duties have grown up over a period of about 20 years. During
periods of crisis they have been steadily increased and some of them today
undoubtedly operate so as to hamper trade. For example, heavy duties on
machinery, raw materials, and so on, are definitely a burden on the poorer
classes. We, therefore, welcome what the Honourable the Finance Member
seeks to do in clauses 5 and 6 of his Bill.

There are one or two more detailed points to which I should like to refer
in connection with these two clauses. For example, he proposes in connection
with films to change the present duty from an ad valerem daty to a specific
duty. I am sure he is right in thinking that that will lead to administrative
convenie:ce and also, in the long run, it will operate more fairly, while from bis
point of view being incidentally better.

Then, with regard to duties on bullion, I am sure that every one. will
respect the reasans he has in mind in imposing these duties. But I should
like to call his attention to the following words: —

“‘While the immediate effect of the new imposts was bearish, what would be the ultimate
consequences? At first sight it might appear that the latter would be bullish to the extent
that domestic prices would be higher than world prices by at least the amount.of the impost.
A moment’s reflection, however, will show that the consideration underlying the levy eof
these imposts can have only a bearish effect.””

Now, Sir, we in these benches support these duties.

Mr. Deputy President: Would the Honourable Member like 4 gn on to-
morrow?

Mr, Chapman-Mortimer: Yes, Sir, I would.

The Assembly then adjourned till Eleven of the Clock on Thursday, the
218t March 1946,
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